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1OK SABHA
Friday, 13th December 1957

* Lok Scbhoe met at Eleven of the
° Clock,

[Mn. SPEAKIR in the Chair]

ORAL ANSWERS TO QUESTIONS
Economy Measures

Shri D, C. Sharma:
Shri Bibhuti Mishra:
103y, < Shri Gajendra Prasad Sinha:
1 Shri Sadhu Ram:
lsm Arjun Singh Bhadauria:
Sardar Igbal Singh:

Will the Prime Minister be pleas-
ed to refer to the reply given to
Starred Question No 742 on the 8th
August, 1957 and state:

(a) what further measures have
been taken by the Government of
India for effecting economy in their
expenditure;

(b) the amount of money expected
to be saved as a result of these
efforts;

(c) the number of Government ser-
vants of Clasg I, II, III and IV who
have been retrenched so far on ac-
count of these economy measures; and

(d) what measures gre being
adopted to see that the economy pro-
posals are fully implemented?

The Prime Mindster and Minister of
External Affaire (Shri Jawahkarlal
Nebruj): (a) In the reply given 1o
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Starred Question No. 742 on the 9th
August, 1957, it was ¢xplained that
with a view to achieve ¢conomy in
expenditure all Ministries had been
called upon (i) to scrutinize the
present and projected activities to see
whether some of them could be re-
duced, postponed or abandoned and
(1i) to review the expenditure on staff
and confingencies so that revised and
more gustere standards may be adopt-
ed. Efforts on the same lines have
been continued during the last four
months It will be appreciated that
the scope for further economies on
these lines must diminish rapidly and
Ministries cannot be expected to
achieve fresh savings month after
month. It should also be noted that
the economy drive is aimed not so
much at bringing about a redyction
in the total out-lay but rather to
ensure that the expenditure on non-
essenial and less important items will
be reduced and men and resources re-
leased for expenditure on items which
are essential.

(b) Approximate figurés of the
‘savings’ expected to result from de-
cisions taken during the months of
August to November are given in a
statement laid on the table of the
Lok Sabha [See Appendix 1V,
annexure No. 18]. The figures also
include items in respeet of which
the ‘saving’ has resulted from factors
outside the control of the adminix-
trative Ministries, such as severe
rationing of foreign exchange.

(¢} From the beginning of the
economy drive it had been  decided
that retrenchment of personnel should
be avoided as far as possible. Xcono-
mies in this fleld have been sought
almost entirely by reducing the de-
mand for the creation of posts and by
leaving sanctioned posts unfilled,
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(d) The implementation of the
economy measures is supervised by a
Central Committee consisting of the
Principal Secretary, Ministry of
Finance, the Home Secretary and the
Director, Organisation and Methods,
with the assistance of the Secretary
of the Expenditure Division of the
Ministry of Finance and his staff.

Shri D. C. Sharma: In the state-
ment it has been said that these
economies will be effected after tak-
ing  into full account the  proper
maintenance of efficiency and integ-
rity. May I know if any objective
standards have been evolved to test
the efficiency of the working of any
Ministry and also of the inlegrity of
any Ministry and if so, what are those
objective standards?

Shri Jawaharlal Nehra: As I under-
stand the hon Member, he asks me if
any objective standards have been
evolved to test the efficiency of a
Ministry. Is that the question®

Dr. Ram Subhag Singh:
of a Ministry.

Shri Ranga: Efficiency.

Integrity

Shri Jawaharlal Nehru: Sog far as
efficiency is concerned  certain
standards are applied. It is very diffi-
cult to have perfect standards of this
type. But, certain standards about
the amount of work done, what are
called ‘work studies’ are undertaken-
that is, how much time is spent on a
certain quantum of work and how 1t
can be reduced or increased. That is
now a modern method applied to in-
dustrial techniques and now later to
governmental and official techniques.
As for integrity, it 1s much more diffi-
cult to measure. What one tries to do
naturally is in a negative sense, any
lack of integrity which is observed, is
dealt with

Dr. Ram Subhag Singh: It is men-
tioned in the statement that orders
have been issued to observe the ut-
most economy in the expenditure on
travelling allowances and on items
such as furniture, stationery, electri-
city, telegrams, telephones and the
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like, May I know to  what extent
these orders are being followed by the
Ministries concerned?

Shri Jawaharlal Nehru: How can I
answer that question, unless accurate
figures for each Ministry for tele.
phones, etc., are compiled?

Mr. Speaker: It is a very general
question.

o fagfa fam: @ Ezae §
37T g g7 99at § fF gz we of -
Fe3? fawm & ¢3 oM, < gAY %o
#5 forr qu g 1 fadt mrgEe 7 #g7 A

%i “Projects wholly or partly post-
poned or abandoned or reduced in

scope” AY § FU WA T F  AIAAT
=g 7 Z fr %3 stewma 9T g9
Tg7 oA |

Wy gaRzTaT®  Ages . fEwidmz
a1, afFFEIT AY FG AT awT
arft 4, @@ Ax fH oW §

- AT Te K| T Fg ;AT
re-designing and construction of shell
type roof godowns, Calcutta and Delhi

postponed, ZIFY A IA FATAT 7% FY
fmr AT 7

Shri Dasappa: May I know whether
these measures of economy embrace
these autnnomous corporations also?

Shri Jawaharial Nehru: Economy
should embrace everything 1 cannot
precisely say what specific instructions
or directions are sent to them They
are supposed to carry out these
measures of economy as much as any-
bodv else.

Mr. Speaker: Shr1 Thimmaiah. Not
one of the hon Members who have
tabled the question gets up. Then,
at the end, when T proceed to the
next question, they get up and say,
my name is there.

Shri Thimmalah: May 1 know whe-
ther the Government has issued any
directions to the State Governments
to take certain economy measures
and, if so, has the Government any
information as to how far these
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measures have been taken by the
State Governments?

Shri Jawaharlal Nehru: Govern-
ment does not issue any direction on
this subject. The word, perhaps, is
not happily conceived. But, the
Government is constantly referring
the matter to the State Governments.
As Prime Minister, I have written 16
them about this on several occasions.
The Home Minister writes to  them.
Apart from this, the Director of
Organisation and Methods Division is
in contact with them. -

Shri M. R. Krishna: May I know
whether this non-filling of certain
posts will affect the filling of reserv-
ed vacancies? You said that some
posts are not going to be filled up.

Shri Jawaharlal Nehru: That I can-
not say. I do not know 1f such
vacancles would be involved.

Shri Ranga: Has the possibility
been examined, of economy by bring-
ing down the top levels of our sal-
aries that have been in practice on
the Iines suggested by the last Pay
Commission?

Shri Jawaharlal Nehru: No salaries
have been rcduced. No atiempt has
becn made to that end. Because, that
involves considerable constitutional
changes almost. I do not think pure.
ly from the point of view of economy
that has much effect. It has a con-
siderable effect: psychological re-
action. The sums involved by and
large, are not great. There are a
limited number of people. But, I be-
lieve that certain economies have
been effected in two ways. One is
actual certain 10 per cent reduction
or gomething or this has been convert-
ed into savings.

Shri Hem Barua: From the state-
ment it is evident that certain econo-
my is going to be made on the Raijl-
ways, and on Steel, Mines and Fuel.
May I know if these economy meas-
ures are going to affect the Caleutta
suburban railway electrification and
aids to self-sufficiency such as oil
drilling?
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Mr. Speaker: That is going into de-
tails.

Shri Jawaharial Nehru: I am afraid
1 am totally 1gnorant of the subject.

Some Hon. Members rosc—

Mr. Speaker: Hon. Members will
kindly go through the list and then
if there is any particular point which
requires further elucidation, they may
table questions later on.

Directorate of Export Promotion

" Shri Shree Narayan Das:
1082. 1Shri Radha Raman:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the constitution, organisation
and precise function of the Directo-
rate of Export Promotion;

(b) the extent of work so far done
by the Directorate; and

(c) the position of exports before
and after the formation of this Direc-

torate?

The Minister of Commerce (Shri
Kanungo): (a) The constitution,
organisation and function of the Dir-
ectorate of Export Promotion were
detailed 1n a Government Press Note
1issued on the 13th September, 1957,
a copy of which is placed on the
Table of the Lok Sabha. [See Appen-
dix IV, annexure No. 19].

(b) and (c). The Directorate of Ex-
port Promotion was constituted at
the beginning of August 1957 and it
scems it is too early to even attempt
to establish any direct correlation bet-
ween the work performed by the Dir-
ectorate and export earnings.

Shri Shree Narayan Das: May 1
know whether the setting up of this
directorate has involved any expendi-
ture; if so the extent of the expen-
diture involved?
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Shri Kamungo: Of course, it has
involved a little expenditure. I
could not give him the exact figure.
There were certain cells which have
been expanded. It did not mean
exactly new expenditure, but enhance.
ment of the existing expenditure.

Shri Shree Narayan Das: May I
know whether the organisation has
been fully manned, and if so, the total
strength of the workers or officers en-
gaged in this task?

Shri Kanungo: It is not fully
manned yet. It is in the process of
being manned.

Shri Radha Raman: May I  know
whether this organisation will make
an attempt to find out what com-
modities which are manufactured in
India and are in surplus will be able
to find markets in foreign countries,
and for that may I know whether any
direction in this respect is to be given
to this organisation by the Govern-
ment?

Shri Kanungo: That is exactly the
function of the organisation. No
direction is necessary.

Shri Basappa: May I know the in-
crease in the export of jute and
cotton textiles to Soviet Russia, the
East European countries, Canada
and Australia?

Shri Kanungo: I have replied to the
main question that it is too early to
assess anything.

Shri C. R. Pattabhi Raman: Are
the Government taking steps to see
to it that the commodity exported
conforms to the samples?

Shri Kanungo: That is one of the
functions of the Export Directorate.

8hri Morarka: May 1 know why
this Directorate was set up so late as
August, 1957 and not earlier?

Shrl ERanunge: Because we felt
that additional efforts were necessary.

Shri R. Ramanathan Chettiar: Has
there been any increase in the quan-

tum of exports after the setting up
of this directorate?
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Shri Kanungo: I nave replied that
it is too early to assess it.

Shri T. K. Chaudhuri: May I
know the relationship between this
directorate and the Export Pro-
motion Council?

Shrl Kanungo: It is ofie of liaison.

Goa-Border Violations

1088, Dr. Ba.m Subhag Singh:
Shri N. R. Munisamy:

Will the Prime Minister be pleased
to state:

(a) whether Government are aware
of a Goa Radio broadcast of the 27th
September, 1957, in which it has
been officially stated that the Dabhal
Bridge and Dabhal Chokie (Dam)
incidents have been engineered by
the Indians; and

(b) if so, whether there is any truth
in the allegation?

The Deputy Minister of PExternal
Affairs (Shrimati Lakshmi Meneon):
(a) Yes

(b) No. The Government of India
have nothing to do with these inci-
dents occurring in the Portuguese
passessions in India.

Dr. Ram Subhag Singh: Is it frue
that a large number of Portuguese
troops have arrived in Daman and
military preparations are going on
there?

Shrimati Lakshmi Menon: Yes, Sir.
It is true.

Shri N. R. Munisamy: May I know
whether any report has been received
from our foreign embsassies regarding
the reactions of the countiries where
this propaganda has been made
against India?

Shrimati Lakshmi Menon: That does
not arise out of this question.
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Shri B. S. Murthy: May I know whe-
ther this Italian team has wisited the
Badrachatam forest area and tested
the utility of the bamboo there?

The Minister of Industry (Shri
Manubhai Shah): There 1s a slght
misunderstanding The main question
relates to the manufacture of news-
print from bagasse, and as my hon.
colleague has said, we are already
negotiating with the West German
Government and West German parties
for setting up a newsprint factory in
this country at Shakkarnagar for
manufacture of newsprint from bag-
asse.

Shri B. 8. Murthy: The hon. Minis-
ter said that the Italian team has sub-
mitted a report for producing paper
from bamboo. 1 wanted to know fur-
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ther whether that team has tested the
Badrachalam bamboo.

Mr. Speaker: No, no. We are on bag-
asse. Merely because the hon. Men -
ber puts a question, must I allow an
answer? The supplementary does not
arise out of this. Very well, if the
hon. Minister is willing to answer, ne
may.

Shri Manubhai Shah: As far as the
Italian team is concerned, there is no
question of their visiting many areas.
Only, they were asked their techni-
cal opinion as to whether bamboos
could be used for the manufacture of
rayon grade pulp That report has
been received and s under study.

Shri Dasappa: May I know whether
the Government have made any sur-
vey of the total quantity of bagasse
available for conversion into pulp,
whether newsprint, ordinary pulp or
rayon grade pulp?

Shri Manubhai Shah: This is a very
well known detail because every
sugar factory produces bagasse, and
it is of the order of two to threc
million tons on dry basis, We are try-
ing to see that bagasse is used for
the manufacture of paper and similar
products.
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Manufacture of X-Riy REquipments

+
ejagx J Shri 8. C. Samanta:
1085. { 8hrt Barman:

Will the Minister of Commerce apd
Industry be pleased to state:

(a) the steps taken for the manu-
facture of X-ray equipments in
India;

(b) whether it is a fact that a
Cammittee was set up to look into
the matter;

(c) if so, the recommendations of
the Committee; and

(d) whether any private party in
India veniured to manufacture the
same?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). A
panel was set up by the Government
of India to examine the scope for
development of manufacture of X-
ray equipment in the country, and
subsequently, mterested firms in India,
have been asked to come up with
schemes for the manufacture of such
equipment.

(c) The Panel submitted its Re-
port to the Government in May, 1957.
The recommendations of the Panel
are contained in the Statement laid
on the Table of the Lok Sabha. [See
Appendix 1V, annexure No. 20].

(d) Messrs. Radon House, Calcutta,
are manufacturing certain types of
X-ray equipment by using some im-
ported components such as, X-ray
tubes, timbers, high tension cables,
fluorescent screens, lead glass and
valves.

Shri S. C. Samanta: May 1 know
the number and the names of the

manufacturers thaf are at present
functioning in India?
Shri Manubhai Shah: As I said,

only one—Messrs. Radon House, Cal-
cutta.

Shri S. C. Samanta: May I know

which of the companies are produc-
ing the greatest number of parts?
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Shri Manubha! Shah: As far as X.
ray equipment is concerned, there is
only one company which is manu-
facturing some of the parts, and that
is why this panel was set up, and
the panel’s recommendation laid on
the Table of the House makes it
clear that we should make efforts to
interest more parties so that all ran-
ges are covered.

Shri V. P. Nayar: May I know
whether this committee has enquired
into the possibility of manufacturing
some of the X-ray components by
shight additions or modifications to
the factory of Bharat Electronics?

Shri Manubhai Shah: Yes That 1s
one of the recommendations given
there, namely that the Bharat Elec-
tronics should be asked to manufacure
certain valves, lead batteries and
tubes etc.

Shri 8. C. Samanta: May I know
whether this 1s the same firm which
was visited by the former Health Min-
1ster 1n Calcutta or another firm?

Shri Manubhai Shah: I do not know
about the former Health Minister hav-
ing visited this factory But this s
one of our very good factories which
everybody would like to visit.

The Minister of Health (Shri Kar-
markar): I should also hke to visit it

Shri Rameshwar Tantia: Has any
other country offered collaboration to
manufacture these materials 1n India?

Shri Manubhai Shah: Yes. That is
precisely the recommendation of the
panel that Government and the Indus-
try should make efforts to secure tech-
nical collaboration from private firms
in order to develop their manufacture
in this country and to make the coun-
try as self-sufficient as possible in the
earliest possible time.

Shri Nanjappa: May I know whe-
ther Government have got data to
show the number of X-ray plants im-
ported annually into India, and the
approximate number of egquipments
required in the country?
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Shri Manubhal Shah: The require-
ments of the country are assessed at
Rs 50 lakhs per year, and we hope
that with proper efforts within the
next few years, a large portion of it
could be covered except certain pro-
prietary parts

Recovery of Arrears of Rents from
Displaced Persons

+
“1086. J Shri Rameshwar Tantia:
"\ Shri A. S. Saigai:

Wil the Minmister of Rehabilitation
and Minority Affairs be pleased to
state:

(a) the position regarding the re-
covery of arrears of rents and loans
from the displaced persons of Delhi;

(b) the amount of arrears still to
be recovered;

{c) the reasons for the delay in
collecting them; and

(d) the estimated loss to Govern-
ment as a result of those arrears?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) Arrears of rents and
loans are being recovered according to
the rules and procedure laid down for
such recovery.

(b) As regards the position of the
arrears, a statement is laid on the
Table of the Lok Sabh4. [See Appen-
dix IV, annexure No. 21].

(c) Generzal apathy m the matter of
payment of rents and loans due to
Government.

(d) Since recoverles of the arrears
are still being made, 1t 13 not possible
to assess the ultimate loss to Govern-
ment from unrecovered arrears.

Shri Rameshwar Tantia: Is i1t a fact
that the Auditor-General in his report
for the year 1956 strongly criticised
the Rehabilitation Finance Adminis-
tration in the matter of their handling
the accounts of the recovery, and is it
also a fact that an officer did not
render accounts of rent collected on
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a number of receipt books and after-
wards absconded? If so, what action
has been taken on the Auditor-
General's report and what action has
been taken against the guilty and
negligent officer?

Shri Mehr Chand Khanna: 1 believe
the hon. Member is referring to the
report relating to the auditing of the
accounts of the H.R.O. organisation.
This organisation till very recently
was under the administrative control
of the State Government of Delhi.
After the popular government was
abolished in the Delhi State, we have
taken over that organisation under the
administrative control of the Ministry
of Rehabilitation.

Secondly, I have seen such a report
in the press, and I am having the
matter examined.

Thirdly, some cases have come to

my notice where defalcations have .

taken place, and appropriate action is
being taken.

Shri Rameshwar Tantla: Is it a fact
that many buildings have escaped
assessment resulting in consequent loss
to Government?

Shri Mehr Chand Khanna: If the
hon, Member is referring to the reali-
sation of rent, I am prepared to say,
as I have said in this statement that
the amount due on account of arrears
of rent from Delhi is about Rs. 3.80
crores. As regards escaping assess-
ment, it is likely that it may be
possible.

Mr, Speaker;: Q. No. 1087. Shri
Heda is absent.

Dr. Ram Subhag Singh: This is an
Important question, and, therefore, this
may be replied to.

Raja Mahendra Pratap: This ques-
tion is important. The people are
very poor, and I think the rents should
not be realised from them....

_Mr. Speaker: Hon. Members may
kindly send in al}l the suggestions that
they want. If they want any informa-
tion, I can allow them. But if this is
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the kind of question, then I must pro-
ceed to the next question.

Dispiaced Students

*1088. Bhri Bibhutl Mishra: Will
the Minister of Rehabilitation and
Minoerity Aflairs be pleased to state:

(a) the total number of verified
claims made so far up to 31st Decem-
ber, 1956 regarding displaced students;

(b) the total mumber of verified
claims paid so far till 81lst January,
1957,

(c) whether Government have
made any scheme by which all veri-
fied claims be paid; and

(d) if so, what is that scheme?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) and (b). Separate figures
for ‘students category’ have not been
maintained. It is, therefore, not
possible to supply the requisite infoe-
mation.

(c) and (d). The total number of
claimants is about 4.85 lakhs, and the
Ministry had planned to finalise the
compensation cases of about 1.00 lakh
claimants every year. Upto the end
of October, 1857, 2-27 lakh claimants
have been paid compensation. Efforts
are being made to increase the speed
of payment even beyond the figure of
1 lakh per year.
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Aluminium Project

*1089. Shri Raghunath Singh: Wil
the Minister of Commerce and Indus-
try be pleased to state whether it is
a fact that a French firm of non-ferrous
metal manufacturers have made an
offer to the Government of India to
establish an aluminium project in
Mettur at Salem?

The Minister of Industry (8hri
Manubhai Shah): Some tentat:ve pro-
posals for extending technical colla-
boration and the broad terms of
deferred payment which are under

further negotiations have been
received.
sfi tgna Fag : z@ AnET 9T

wr ®at wrat W §\r 9% %59
€ Qi ar ady *

sft wiak g : yawr @af A9
arg, ¥ g $0T 7T AT WX ITTRA
¥T§ 2§ gATT TT QTATAT E.AT |

Shri R. Ramanathan Chettiar: May
1 know whether a firm in the United
States, namely Messrs. Reynolds, has
offered to put up a large plant in
Salem?

Shri Manubhal Skah: An offer from
thes American firm also has been
received just like that from the French
firm in question.

Shrl Damani: May I know the pre-
sent production and our requirements
by the end of the Second Plan?
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Shri Manubha! B8hah: The present
production is round about 7,500 tons
gaing ipto 12,500 tons soon and our
requirements are of the order of 40,000
tons. We shall try to reach that by
the end of the Second Plan.

Shrl Khaditkar: May I know whether
there is a similar proposal from the
Kolhapur area in which either private
parties or foreign firms have offered
any collaboration?

Shri Mannbhal Shah: No, Sir.

Cashew Industry

*1090. Shri V. P, Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the
speculative activities in the cashew
trade, encouraged by the gap between
installed capacity and irdigenous
availability of raw nuts prejudice the
cashew industry's interests to the
detriment of the interest of the
country; and

(b) if 50, the steps taken to counter
the speculation?

The Minister of Commerce (Shri
Kanungo): (a) No, Sir.

(b) Does not arise.

Shri V. P, Nayar: Are Government
aware that the Spices Enquiry Com-
mittee have reported that owing to
the speculative content in the trade,

the industry 1s not hkely to prosper
for a long time?

Shri Kanungo: Yes. The specula-
tive aspect mentioned is that a large
number of establishments are not fully
equipped to carry on their trade.

Shri V. P. Nayar: Are Government
aware that long before the indigenous
crop of raw nuts comes to the market,
the exporters get into price commit-
ments for future supplies, and in order
to honour such commitments, they are
forced to take from importers who
hold stocks at very high prices, and

thereby they go on speculating moze
and more?
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Mr. Speaker: The hon. Member is
giving nformation. What does he

want?

Shri V. P. Nayar: 1 want to know
whether Government have taken any
positive steps to prevent such specula-
tion which is likely to be detrimental
to our exports.

Shri Kanungo: 1 have said that
speculation of that type does not exist.
As for the variation in the time factor
between the 1indigenous and the
imported crops, 1t is a matter of two
months, January and March.

Shri V. P. Nayar: Have Govern-
ment any 1dea as to the time when
the exporters offer to the foreign
buyvers and the time-lag between that
and the supply of raw nuts?

Shri Kanungo: It 1s not much. In
any case, the export prices do not
show very much variation

Shri Joachim Alva: The Commerce
and Industry Ministry 1ssue licences
to a small group, nay, a clque of
importers who corner the market.
What positive steps have Government
taken to ask the Food and Agriculture
Ministry to step up the production, in
view of-this poor state of production?

Shri Kanungo: The information of
the hon Member i1s wrong The large
bulk of import i1s allowed to actual
users only, and the Food and Agricul-
ture Ministry have been taking steps
to increase the acreage, as quickly as
possible.

Mr. Speaker: Hon. Members would
have noticed that these questions were
put before and it was replied that 71
per cent was given to private agen-
cies., Therefore, hon Members will
kindly do not ask questions with res-
pect to which answers have already
been given. The fact 1s that they
were not present here at the time.
Hereafter, I would request hon Mem-
bers to read all the questions and
answers hitherto covered ig this ses-
sion before they ask questions.

Shri Joachim Alva: I have already
read the report,
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Mr. Speaker: In spite bf it, he asks
the question.

Shri Joachim Alva: I wanted to ask
what positive efforts the Minister was
taking.

Mr. Speaker: It is rather strange
that 1n spite of 1it, he has asked it
again Now, Shr1 B. §. Murthy.

Shri B. 8. Murthy: My question has
been covered. 1 wanted to ask what
steps were being taken to step up
productpn

Mr. Speaker: If it has been answer-
ed, he need not repeat the question.

Shri V. P. Nayar: Is 1t a fact that
although licences are issued to actual
users, those licences are re-sold to
monopely procurers because the users
themselves cannot purchase nuts in
Africa?

Shri Kanungo: Trafficking in licen-
ces 1= an offence

Shri V. P. Nayar: But are Govern-
ment awarc of this fact?

Shri Punnoose: Is it not a fact that
the crisis 1in the cashew-nut industry
Js due to the fact that a large quan-
tity of nuts has to be imported, and
may I know the steps taken by Gov-
ernment to see that the crisis is
stopped?

Shri Kanungo: Extensive reply on
this subject was given already.

Shri Punnoose: The question has
been answered; but the crisis
continues.

Mr. Speaker: It won’t be answered.
The hon Member asked the same
guestion the other day and it has been
answered. Should 1 spend away the
time of the House on this?

Shri V. P. Nayar: The crisis con-
tinues Workers are thrown out,

Shri Punnoose: The problem is

unsolved

Mr. Speaker: The hon. Members
won’'t get a satisfactory answer, to
their own liking.
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I find that hon. Members who have
tabled questions Nos. 1091 to 1097 are
absent. Hereafter, if I find that an
hon. Member who has tabled questions
is absent consecutively for three times,
I will not call his question.

Shri V, P. Nayar: Under what rule?

Employees of Indian High Commission,
' London

+-

*1098 Shri Antheny Pillal:
* ) Shri L. Achaw Singh:

Will the Prime Minister be pleased
to state:

(a) whether a system of differen-
tial pay and allowances obtains for
the staff employed in the office of the
Indian High Commission in London
dependant on whether they are initial-
ly recruited in the United Kingdom
or in India;

(b) if so, what are the differences
in the pay. emoluments and other con-
ditions of service for the several cate-
gories of staff based on the mode of
recruitment; and

(¢) how these compare with the
salary scales fo1 similar occupations
in the UK. Civil Service?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) Yes.

(b) and (c). India-based officials in
our High Commission in London, like
other Foreign Service personnel posted
abroad, receive in addition to their
basic Indian pay, a foreign allowance
and other concessions like free fur-
mshed accommodation, medical assist-
ance facilities, Children’'s Education
allowance and certain other minor
concessions normally granted to
Foreign Service officials. The condi-
tions of service of locally recruited
staff in all our Missions abroad nor-
mally approximate to those granted
by the Governments of the countries
concerned for similar class of
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employees. Locally recruited staff of
our High Commission 1n London,
therefore, get the same salary and
conditions of service as are granted to
similar employees under the UXK.
Government. The UK. Government
has sanctioned certain increases in
pay to their employees. The question
of giving similar increments to the
locally recruited staff in our High
Commission in London is wunder
examination.

Shri Anthony Pillai: In 1947, the
pay scales of all those emploved in
the High Commission in London were
on the same basis as those in the
UK. Civil Service. But since, 1947
there have been two increases given.
Is it a fact that an industrial dispute
has been raised by those initially
recruited in London because of dis-
criminatory treatment, in view of the
fact that the emoluments of the India-
based employees are roughly twice
those paid to the staff recruited in
London?

Shrimati Lakshmi Menon: If he
could split the questions, I could
answer one by one.

Mr. Speaker: The original em-
ployees in 1947 were paid according
to the Civil Service rates prevailing
in England.

Shrimati Lakshmi Menon: Yes.

Mr. Speaker: The new employees
from India are getting twice as much.
Has an industrial dispute been raised
in regard to that?

Shrimati Lakshmi Menon: The
recruits from India are paid more
than the locally recruited staff for the
reasons I have already mentioned.
This is because the locally recruited
staff are supposed to have other facili-
ties. They are not transferred. They
have got cheap accommodation and
other things. Therefore, they are paid
less than the India-based staff,

Mr. Speaker: Has there been an
industrial dispute raised?

Shrimati Lakshmi Menon: No.
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Bhri C. K. Pattabhi Ramun: How
many of them are granted immunities
like exemption from payment of
Indian income-tax?

Shrimati Lakshmi Menon: The
locally recruited staff do not pay
Indian income-tax.

Shri Ranga: Have Government con-
sidered the advisability of otherwise of
giving the same facilities to Indians
who are recruited there locally,
because they happen to be there at
the time of recruitment, as are given
to Indians who are recruited here and
taken over there, in view of the fact
that they have their dependants on
this side and their case is not all fours
with that of English people recruited
in England?

Shrimati Lakshmi Menon: Their
case is the same, whether they are
Indians or English. .

Shri Anthony Pillai: Is it a fact that
the cost to the Government of India
on account of the India-based staff is
twice as much the cost of those
recruited in England?

Shrimati Lakshmi Menon: It won't
be correct to say that it is twice the
cost of locally recruited staff. For
instance, in the case of the India-based
officer and staff, the First Secretary
is paid Rs. 2,353; if he is locally
recruited, he gets Rs. 2,000. There-
fore, it won’t be twice as much.

Shri Nath Pai: There is a large
number of Indians in England recruit-
ed on the clerical staff locally. It is
with regard to them that the question
is being asked. Is it not true that
with regard to them this ratio is true?
For example, stenographers &and
clerical staff taken from India get
almost twice as much as those who
are recruited in London proper.

Shrimati Lakshmi Menon: That is
more or less true. The India-based
clerk gets about Rs. 1,071 whereas the
locally recruited person gets Rs. 470.

Shri Nath Pai: It is more than two
times.
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Snrl R. Ramanathan Chettlar: Is it
not a tact that members in the Foreign
Service get income-tax-free salaries,
and does that not apply to those in
the Indian High Comfnissioner's staff
in London?

Bhimati Lakxshmi Menon: The
British members among the locally
recruited staff have to pay the U.X.
tax, whereas the Indian members do
not pay income-tax. May I read out
the reasons for the difference in pay?
It is presumed that the Indian local
recruits do not have to pass through
the U.P.S.C. test; they enter into gov-
ernment service by the back door
without any particular selective test.
Anybody who has managed to go to
England can get into the High Com-
mission service without any competi-
tive test. He can settle down in
London and live like any other
Englishman and plan his future
accordingly. He is not liable to trans-
fer to other parts of the world as the
India-based officials, and he has no
problem regarding the education of
his children (Interruptions).

Regional News Broadcasts

+
fShri Vajpayee:

*1099 Shri Assar:
*3 Shri Raghunath Singh:

Shri B. C. Mullick:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) the centres from which regional
news broadcasts are made at present;

(b) the programme for expansion,
it any;

(c) the arrangements made for the
collection of regional news;

(d) whether any news agency ser-
vice is being subscribed for these
broadcasts;

(e) whether any new= agency has
offered to cater regional news in the
langusges of broadcmsts; and

() it s0, whether Government have
accepted it?
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The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). A statement is laid on the Table
of the Lok Sabha. [See Appendix IV,
annexure No. 22.]

(c) and (d). PTI, AIR’s own
correspondents, offices of the Press
Information Bureau and State Govern-
ments’ Information organisations.

(e) and (f). Government has one or
two other offers regarding amplifica-
tion of regional news service which
will be duly considered on ment. It
has, however, to be remembered that
acceptance or non-acceptance of a
particular news service of a news
agency will entirely depend on the
possible utility of that particular
service to AIR. and also financial
implications of the offer. A decision
is always taken taking all factors into
consideration and it is not possible,
nor desirable, to lay such things on
the Table of the House.

ot wrradt - way vy e Tl g
fto 0 ATEo % Ftay FaAT I3
ardf 7% £ v g Wi afx &, A
srRfes gl ¢ AT &7 FACY
w73 & fRU &7 a7 wraeEw J@ Hm
fr @t aurz gfafat #1 raR
fear ara Fera® darTaar TiA g% &
geg?

Dr. Keskar: The hon Member in the

shape of B question 1s making an argu-
ment 1n favour of a particular news

agency.

Shri R. Ramanathan Chettiar: May
1 know whether it has been brought
to the notice of the Government that
in Madras where the regional langu-
age is Tamil, the regional language
that is being catered by the bulletin
is Telugu and there has been repre-
sentations to the Government?

Dr. Keskar: I have not understood
the question.

Mr. Speaker: Next question.

8hri Vajpayee: Sir, I have to put a
supplementary.
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Mr. Speaker: Hon. Members ought
to put questions for eliciting an answer
and they ought not to go on making
suggestions end rise when I go to the
next question.

Shri Vajpayee: 1 wanted to know
whether it is not a fact that the
offices of the PTI. are located at big
towns only. It is a question and not
a suggestion.

Dr. Keskar: Sir, the hon. Member
is giving the first part of his question
only. (Interruption). I am talking to
the Speaker and not to the hon. Mem-
ber. If I may translate his question,
he wanted to say that there is a parti-
cular news agency which has offices
all over in the small mofussil towns
of UP....

Shri Vajpayee: I never mentiomed
U.P. It is absolutely wrong.

Dr. Keskar: It is correct and he has
made a suggestion that..., (Interrup-
tion).

Shrl T. K, Chaudhuri: Sir, if it is
wrong to make suggestions for action,
is it not equally wrong to impute
motives in answers?

Mr., Speaker: The hon. Member
only wanted to know if all the offices
of the news agency relating to the
PTI—those correspondents are actual-
ly only in cities and none of them in
the villages.

Shri Vajpayee: It is a simple ques-
tion, Sir.

Mr. Speaker: Order please The hon.
Member makes 1t complicated by add-
ing something

Dr. Keskar: The PTI has got corres-
pondents in big towns. At the same
time it has got part-time correspon-
dents in small towns also and our
agreement with the PTI covers the
question of having special part-
time correspondents in mofussil towns
also in order to help the regional
survey.

Shri Ranga: Is no effort made to
consult their own local advisory com-
mittees in coming to a decigion?
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Dr. Keskar: The question of pub-
lishing our regional news bulletins
has been considered many times. But,
I may inform the hon. Member that
the Regional News Bulletin is for the
moment very much restricted and it
is for a short duration, mainly on
financial account. And, when we are
in a position to have more money,
we will certainly consider the ques-
tion of amplifying the news bulletin.

Retrenchment of Workers in Kanpur
Cotwn Mills

Shri S. M Banerjee:
*1103. {Shri Tangamanl:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is a fact that nearly
1100 workers of Kanpur Cotton Mills
are facing retrenchment as & result of
a report submitted by a team of ex-
perts appointed by Central Govern-
ment;

(b) whether any represcntation has
been received from the Suti Mill
Mazdoor Sabha protesting against this
decision; and

(c) if so, the steps taken thereon?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra}): (a)
No. 1t is understood from the State
Government that owing to financial
difficulties the Mills have laid off the
workers indefinitely from the 2nd
December 1857,

(b) No.
(c) Does not arise.

Shri S. M. Banerjee: May I know
whether this retrenchment is being
done to force the workers to agree to
rationalisation; and, if so, what action
is being taken by Government to safe-
guard them against this onslaught?

Shri L. N. Mishra: So far we have
not received any representation for
rationalisation They might have
referred to the State Government. So
far as we are concerned, we have
received none.
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Skri 8. M. Banerjee: May I know
whether the Minister is aware that
nearly 30 per cent. of the labour popu-
jation of Kanpur has been seriously
affected by the lock-out, lay-out and
closure by the Kanpur Textiles and
what steps have been taken to solve
the problem?

Shri L. N. Mishra: This is a general
thing and does not refer to this ques-
tion. The hon. Member might be
making a statement based on news-
paper reports, I think.

Shri S. M. Banerjee: May I know
whether a committee was appointed to
investigate into the working of the
same mill previously; and, if so,
whether that particular committee has
submitted its report?

Shri L. N. Mishra: A committee was
appointed by the Government of U.P.
to enquire into the affairs of all the
Kanpur Textile Mills and that report
has not yet been made available to
us.

Hides and Skins Industry

*1104. Shri N. R. Munisamy: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the steps taken or proposcd to
be taken by the Government of India
to ensure that price fluctuations in
UK. and U.SA do not adverscly
affcct the hides and skins industry in
South India;

(b) whether steps have been taken
to conduct auction in India as in the
case of Tea Industry;

(c) whether Government have con-
sidered the suggestion by the indus-
try as to the flexibility of control in
selling price of raw hides; and

(d) 1f so, with what results?

The Minister of Industry (Shri
Manubhai Shah): (a) It is generally
not possible to insulate the Indian
prices from the world prices. Efforts
are, however, being made to also
develop our exports of hides and skins
to countries besides UK, and U.S.A.
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(b)Y The matter is under considera-
tion.

(¢) and (d). There is at present no
price control on raw hides. No sug-
gestion from the industry has been
received by the Government of India
regarding the flexibility of control in
selling prices of this commodity.

S8hr! N. R. Munisamy: May I know
whether Government is aware that
during the early forties the prices of
raw hides, both ceiling and floor, had
been fixed with a view to avoid fluc-
tuation and would Government con-
sider the possibility of reimposing the
same control?

Shri Manubhai Shah: This question
has been gone into several times and
Government, for the present, is of
opinion that no price control mecha-
nism will really help the problem of
export. To improve, the development
technique is the right way to bring
about better auctioning and better
price

Shri N. R. Munisamy: May I know
whether the Trade Representative in
U.K. has been instructed to be present
at least at the time of auction with a
view to avoid manipulating specula-
tions at the time of auction?

Shrl Manubhai Shah: Yes, Sir, genc-
raily a representative is present.

Shri R. Ramanathan Chettlar: In
view of the importance of this indus-
try in South India, what steps. are
Government taking to have an auction
in Madras and the trade not depend-
ing upon the UK. auction?

Shri Manubhai Shah: This matter is
under study and, as I said earlier,
the starting of an auction in Madras
may not be the best way to help the
traders to fetch higher prices. How-
ever, the matter is still under con-
sideration. With the benefit of our
experience in tea and other things, wc
shall certainly look into the matter.

Shri N. R. Munisamy: What 15 the
foreign exchange that we are earning
out of this export?
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Shrl Manubhal Bhah: It is of the
order of about Rs. 23 crores now for
tanned hides and skins and Rs. 8
crores per year of raw hides and
skins.

Ambar Charkha Programme

*1105. S8hri D, C. Sharma: Wil the
Minister of Commerce and Industry
be pleased to state:

(a) how much money has been
asked for by the Industries Depart-
ment of the Punjab Government for
the Ambar Charkha Programme
during 1957-58;

(b) the amount sanctioned; and

(c) the number of Ambar Charkhas
allotted to the Punjab during 1957-58?

The Minister of Commerce (Shri
Kanungo): (a) The Government of
Punjab in the Industries Department
had asked for a grant of Rs. 4,60,910
and a loan of Rs. 3,80,000 for their
Ambar Charkha Programme of the
current year.

{b) The Khadi and Village Indus-
tries Commission has sanctioned a
grant of Rs. 52,600 and a loan of
Rs. 44,000 as the first instalment for
the Punjab State. In accordance with
the policy of the Commission, funds
arc made available to State Boards
wherever set up under an Act of the
State Legislature. In the Punjab there
1s such & Board. Only in States with
no statutory board are funds made
avallable direct to the State Govern-
ment concerned.

(c) 13,100.

Shri D. C. Sharma: May 1 know
why there is such a big gap between
the amount asked for and the amount
given, both as grant and as loan?

Shri Kanungo: It is mentioned in
the answer that this 1s the first instal-
ment. The procedure is, as and when
disbursements take place, they are
replenished.

Shri D. €. Sharma: May I know
in how many instalments this money
is disbursed to different States and
what is the time lag between one
instalment and another?
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Shri Kanungo: It differs from Btate
to State; but it depends upon the
capacity for disbursement.

Raw Materials

+
J 8hri Shree Narayan Das:
1 151::1 Radha Raman:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the names of such industries
both in the public and private sectors
as have to depend on import of raw
materials;

{(b) the nature of such raw materials
as are imported for our industries;

(c) the extent to which the demand
of the imported raw materials when
the First Five Year Plan started has
diminished now; and

(d) whether any, and if so, what
steps have been taken or are bheing
taken to meet requirements of raw
materials from indigenous produc-
tion?

The Minister of Indusiry (Shri
Manubhai S8hah): (a) to (d). No such
statistics are separately maintained
nor is it possible to collect this data.
The growth of industries is going at a
satisfactory pace and the production
is also increasing. The average of
general index of industrial production
for the first nine months of 1957 was
1488 as against the average index of
1448 for the first nine month of 1958,
and the year is likely to close with
better results.

Shri Bhree Narayan Das: May I
know what is the foreign exchange
involved in the importation of such
raw materials as are required for our
industries?

Shri Manubhal Shah: That is pre-
cisely what I have szid; and that is
the gquestion put down by the hon.
Member. Until the statistics are sepa-
rately maintained, it is not possible to
collect this data.
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Press Trust ef India

+

(Shri Rameshwar Tantia:
*1107. { Shri Heda:

Shri E. M. Rao:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is a fact that the
Board Directors of P.T.I. took @
decision not to accept the Wage Board's
decisions; and

(b) it so, what steps Government
are taking in this connection?

The Deputy Minister of Labouar
(Shri Abid AH): (a) Government
have no information.

(b) Does not arise.

Shri Rameshwar Tantia: Has the
PTI staff sent any representation to
the Labour Minister and if so, what
steps have been taken?

Shri Abid All: Not in this connec-
tion.

S8hrl Vasudevan Nair: May I know
whether the Government is contem-
plating or has decided to increase the
subsidy to the PTI?

Mr. Speaker: How does it arise out
of this question?

Shri C. R. Patiabhi Raman: Is it not
a fact that this matter is pending be-
fore the Supreme Court?

Skri Abid All: The whole world
knows it.

Dr. Ram Subhag Singh: May I know
whether he knows that the PTI man-
agement has agreed to implement the
Wage Board’s decision?

Shrl Abid Al: No reference has
been made either for acceptance or
for rejection of the decision of the
Wage Board.

Dr. Ram Smbhag Singh: What is the
present position? What action does
the Government contemplate to take
in the matter to have this Wage Board
decision implemented?
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Shri Abid All: In case any report
is made to us and representatdn is
received, action will be taken aclord-
ingly.

Shri Vasudevan Nair: There is a re-
port that the PTI staff has approached
the Government for help in order to
implement the decision of the Wage
Board. That is why 1 ask this ques-
tion.

Mr, Speaker: ‘That is a *different
matter. Does the hon Member sug-
gest that wages ought to be increased
and the Government should go on
helping? (Interruptions) That does
not arise out of this question.

Indo-Asahi Glass Company Limited

+
Dr. Ram Subhag Singh:
*1108. ¢ Shri A. K. Gopalan:
ishri Vasudevan Nalir:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the Sodepur and Bhur-
kunda Glass factories which are own-
ed by the Indo-Asahi Glass Company
Lamited have gone into production;

(b) 1f so, on what date they have
gone 1nto production; and

(c) what are the i1tems of production
and what is their present rated capa-
city?

The Minister of Industry (Shri
Manubhal Shah): (a) The sheet glass
factory at Bhurkunda has started pro-
duction.

(b) The Bhurkunda factory com-
menced production on June 28, 1857,

(c) The Bhurkunda factory manu-
factures sheet glass and the present
rate of production 1s of the order of
9-3 lakhs square feet per month.

Dr. Ram Subhag Singh: May I know
whether despite the fact that this glass
factory had all the sympathy and the
support of the IFC and the Govern-
ment, it did not go mnto production
until 1954? What are the factors
which have changed the situation that
it has gone into production in June
19577
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Shri Manubhai Shah: ‘This matter
has come before this House several
times in the last session and 1 had
placed a statement on the working of
this factory. As would be noticed
from that statement, the IFC was
negotigting with different technical
teams from the world and as late as
October 1856, they entered into an
agreement with the Japanese Company
which has now taken it over and
within a period of nine months they
have gone into production.

Dr. Ram Subhag Singh: In the Lhght
of the ineficency on the part of the
machinery which was helping the
Sodepur Glass Factory, may 1 know
whether the Government wiil take any
step to improve that machinery?

Shri Manubhal Shah: That 18 exactly
the purpose This particular factory
is a combination of the Sodepur and
Bhurkunda factory.

Dr. Ram Subhag Singh: Not factory.
I referred to the Government of Inda
machinery which was helping the
Sodepur Glass Factory because des-
pite 1ts help 1t cannot go into produc-
tion. May I know what steps are be-
ing taken by the Government for im-
proving that machinery, because 1if
this machinery 1s allowed to run at
present as it was at that time, there
would certainly be no improvement”

Mr. Speaker: Does he refer to inani-
mate or animate machinery?

Shri Nath Pai: We thought that he
was referring to the animate machi-
nery.

Mr. Speaker: Why should there be
an interpretation upon this. What
does the hon. Member say? I am not
able to follow.

Dr. Bam Subhag Singh: 1 refer to
the administration in the IFC which
1s Government machinery or Govern-
ment agency.

Shri Manubhal Shah: I think—I am
not generalising—it is a matter for



SI31 Orel Answers

congratulation that the IFC has been,
able to find a party and salvage the
losses and also give the benefit of
first-class production to the country.

Shri Vasudevan Nalr: I would like
to know whether the original scheme
to produce figured glasses and bottles
is altogether dropped.

Shri Manubhai Shah: No, Sir. It is
also going to be considered; the tech-
nicians will decide. They are going
to double the capacity which was ori-
ginally designed. They will take up
other types of glass.

Shrl T. N. Singh: The hon. Minister
stated that the IFC will salvage all
the losses. Is that a correct state-
ment?

Shri Manubhai Shah: In the sense
that otherwise the entire amount was
going to waste. They have been able
to sell this at Rs. 62 lakhs.

Shri V. P. Nayar: How does the cost
of manufacture in this factory com-
pare with that, for example, in Hindu-
stan Pilkington Ltd ?

Shri Manubhai Shah: That is a
different type altogether. For similar
varieties and categories of sheet glass,
the prices would become competitive.
If I am not mistaken, 40-45 per cent
of the requirements of high quality
sheet glass are manufactured here.

Dr. Ram Subhag Singh: With refer-
ence to the amount of loss about which
the hon. Minister spoke, may I know
who are responsible for incurring that
loss and also whether those persons
are still continuing in the Government
machinery?

Mr, Speaker: How does it arise?

Dr. Ram Subhag Singh: Because he
said that thé IFC had salvaged the
losses.

Mr. Speaker: The hon. Member puts
a question half relevant and half ir-
relevant and if answered fully goes
on to the irrelevant matter arising out
of this question. Next gquestion.
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Industries in Private Sector

+
. Shri 8, C. Samantsa:
U“ hri Subedh Hasda:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the important industries for
which sufficient capital is not forth-
coming at present in the privats sec-
tor;

(b) how Government iz going to
help these industries; and

(c) whether any one of them have
applied for financial assistance?

The Minister of Industry (Shri
Manubhai Shah): (a) to (¢). It is
true that sometimes difficulties are
experienced by some industries to
raise capital. Various credit institu-
tions like the State Finance Corpora-
tion, the Industrial Finance Corpora-
tion, the Industrial Credit Investment
Corporation and banks, insurance and
investment credit institutions help in
raising capital.

Shri S. C. Samanta: May I know
how much capital has been given to
help such industries during the Second
Plan?

Shri Manubhai Shah: That will be
a broad question. There are so many
credit institutions in the country that
it is almost impossible to collect de-
tails. 1If the hon. Member is interest-
ed in the working of a particular cor-
poration, I wiil certainly place the
figures before the House.

Shri Dasappa: Can we be sure that
the commitments made by the IFC
already and entered intg will be
honoured by them?

Shri Manubhai Shah: This question
has also come up several times.
Practically the entire allocation to the
IFC under the Second Plan had been
exhausted in the first 20 months, It
will be too difficult to anticipate just
now whether the future commitments
will also be honoured. We are trying
to place more funds at the disposal of
the IFC to pass as many applications
as possible.
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Cement Plant in Kashmir

4
Shri Raghunath Singh
Shrimati Ila Palchoudbur:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the
Kashmir State is erecting a Cement
Plant with aid from Rumania at a
cost of Rs. 2 crores; and

(b) if so, whether the scheme has
been approved by the Central Gov-
ernment?

The Minister of Industry (Shri
Manubhat Shah): (a) No, Sir.

{b) The question does not arise.
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An Hon. Member: The hon. Mem-
ber, Shri Assar, is not present.

Mr. Speaker: The question has been
answered.

Shri Dasappa: It may be answered
in English also.

Shri Kanungo: (a) and (b). 298
powerlooms are reported to have
closed down as a sequel to stoppage
of transactions with them by certain
Master Weavers.

(c) 400 workers have been rendered
idle by these closures.

(d) and (e). The matter is engag-
ing Government’s attention.

Trade with Tibet

*1112. Shri Rameshwar Tantia: Will
the Minister of Commerce and Indus-
try be pleased to state what is India's
present volume of trade with Tibet
through Kashmir?

The Minister of Industry (Shri
Manubhai Shah): It is not possible to
furmish the required information as
statistics of foreign trade are not re-
corded State-wise. -
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WRITTEN ANSWERS TO
QUESTIONS

Cement Price

#1087, Shri Heda: Will the Minister
of Commerce and Indusiry be pleas-
ed to state whether Government are
considering the question of lowering
the prices of cement with a view to
give relief to the consumer?

The Minister of Industry (Shrl
Manubhat Shah): No, Sir. Attention
is invited to the reply given on the
8th December, 1957 to part (d) of
Starred Question No. 824 by Shri
Narasimhan.

Textlie Machinery from
East Germany

*1091. Shri Shivananjappa: Will the
Minister of Commerce and Induastry
be pleased to state:

(a) whether it is a fact that the
East German group of the textile
machine manufacturers (Textima) has
booked orders for the supply of tex-
tile machinery to Indian textile mills;

(b) if so, the value of those orders;

(c) whether part of the machinery
under those orders has been
supplied; and

(d) when the delivery against the
pending orders is likely to be effected?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir.

(b) Rs. 33,20,000.

(¢) Not yet, Sir.

(d) By December, 1958.
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Sugar and Textile Mills in Punjab

*1093. Sardar Igbal Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Punjab Co-ope-
rative Sugar and Textile Mills have
asked for any financial help either
as loans or grants from the Govern-
ment of India; and

(b) 1if so, the action proposed to be
taken 1n the matter?

The Minister of Commerce (Shri
Kanungo): (a) No, Sir.

(b) Does not arise.
Indians in Qatar

*1004. { ss:rlﬁ ‘% K. (.iopalan:

Will the Prime Minister be pleased
to state:

(a) whether Government had re-
ceived any representation from the
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Indian employees in Qatar, Persian
Gulf regarding refusal of the political
agent of Doha to issue “No Objection
Certificates” on the ground that thoss
employees are Hindus;

(b) whether any information had
been received from the Indian Consul
at Muscat; and

(c) the action taken by Government
on the representation?

The Deputy Minister of External
Affairs (Shrimati Lakghmi Menon):
{a) Representations have been re-
ceived from Hindu employees in Qatar
that 'No Objection Certificates’ had
been refused in respect of their fami-
lies on religious grounds.

(b) Yes.

(¢) The Indian Consul, Muscat, has
referred the matter to the Ruler of
Qatar and his decision 1s awaited.
‘The Consul 1s also visiting Qatar
shortly to obtain first hand informa-
tion for the Government of India.
He will also discuss the matter with
the authorities in Qatar On receipt
of his report, appropriate action will
be taken through the proper channels.

Export of Graphite

*10985. Shri Balarama Krishnaiah:
‘Will the Minister of Commerce and
Industry be pleased to state:

(a) whether there is any proposal
with Government to prevent the ex-
port of graphite to foreign countries
in view of its importance in usage of
Atomic Reactors; and

(b) it so, the action taken by Gov-
ernment in this regard?

The Minister of Commerce (Shrl
Kanungo): (a) Export of graphite is
banned.

(b) Does not arise.
Export Promotion Council for Cashew
and Pepper

*1098. Shri Kumaran: Will the
Minister of Commerce and Industry
be pleased to state:
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(a) whether the delegation spon-
sored by the Cashew wund Pepper
Council has submitted any report %o
Government about its study tour in
European countries; and

(b) if so, what are the main sug-
gestions or recommendations of that
report?

The Minister of Commerce (Shrl
Kanungo): (a) Yes, Sir.

(b) A statement showing the maln
suggestions or recommendations of
the Delegation 1s laid on the Table of
the Lok Sabha. [See Appendix IV
annexure No. 23].

Gramodyog Centre In Orisma

*1097. Shri Sanganna: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether a proposal to establish
a Gramodyog Centre in the State of
Orissa by the Khadi and Village Indus-
tries Commission 1s under the conai-
deration of Government; and

(b) it so, with what results?

The Minister of Commerce (Shat
Kanungo): (a) No, Sir.

(b) Does not arise.

Central Sericultural Research Statiom,
Berhampore (W. Bengal)

Shri H. N. Mukerjee:

*1100. Shri M. Elias:

Will the Minister of Commerce and
Industry be pleased to stmte:

(a) whether the committee appoint-
ed to review the work of the Central
Sericultural Research Station, Ber-
hampore, West Bengal has held any
meetings;

(b) if so, how many and on what
dates; and

(c) what decisions, if any, bave
been taken regarding future develop-
ment of the station?

The Minister of Commeree (Shat
Kanungo): (a) Yes, Sir,
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(b) Three, on 17th July, 1957, 4th
November 1957 and 26th November
1957.

(c) Does not arise as the Committee
has not yet submitted its report.

Penicillin

*1101. Shri T. B, Vittal Rao: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the total preduction of market-
able penicillin (as distinct from that
under various stages of production)
during the year 1956-57;

(b) whether the production figure is
in keeping with the target aimed at;

(c) the profit or loss incurred as a
result of this production;

(d) whether there is a separate
account of botiling plant ‘of penicillin;
and

(e) if so, the profit and loss account
of the plant during the same year?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) 9'89 million mega units.

(b) Yes. The production has in fact
exceeded the target,

(c) A small profit of about Rs. 58,000
after providing for depreciation wand
interest on loan.

(d) No, Sir.

(e) Does not arise.

Cycle Tyres and Tubes

*1113, Shri Balarama Krishnaigh:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the
Cycle Rikshaw Association of Andhra
Pradesh has requested Government to
allot a specific quota of tyres and
sihes from the manufacturing com-
panies of Calcufta, so that they get
these goods at scheduled rates;

(b) whether Government are aware
of the fact thut dealers are selling
the tyres and tubes at prices three
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times higher than the scheduled rate;
and

(¢) if so, the steps Government have
taken to prevent this malpractice by
the local dealers to help the owners
of 74,000 cycle-rickshaws of Andhra
Pradesh?

The Minjster of Industry (Shrl
Manubhai Shah): () Yes, Sir.

(b) In some cases, the retail prices
have been higher than those fixed by
the manufacturing companies owing
to temporary shortage of Rickshaw
tyres. No such complaint in respect
of tubes has been received.

(c) The manufacturing companies
have been asked to exercise strict
control over their dealers and ensure
that their products are sold through-
out the country at the prices fixed by
them. These companies are also tak-
ing steps to step up the production of
cycle and Rickshaw tyres, Imports of
cycle and Rickshaw tyres are being
allowed on a quota basis.

C.P.W.D. Division in Orissa

*]1114. Shri Sanganna: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether Government are aware
that there is no C.P.W.D. Division
with its headquarters in the State of
Orfssa;

(b) whether there is a proposal to
create any such division; and

(¢) it so, when?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K
Chanda): (a) Yes, Sir.

(b) No, Sir, for the present there
is no such proposal.

(c) Does not arise.

Plantation Enquiry Commission’s
Report

*1115, Sardar Igbal Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government have since
taken & decision with regard to the
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Report of the Plantation Inquiry Com-
mission regarding coffee and rubber;
and

(b) it so, whether any action has
been initiated in this regard?

The Minister of Commerce (Shri
Kanungo): (a) No, Sir,

(b) Does not arise.
Modi Textile Milis, Modinagar

*1116 {.S::ll S. M. Banerjee:
‘A8 Tangamani; -

Will the Minister of Labour and
Employment be pleased to state:

(a) whether serious labour unrest is
going on in Modi Textile Mills, Modi-
nagar;

(b) if so, whether it is a fact that
170 workers have been arrested so far;

(c) the demands of the workers;
and

(d) the steps taken to end this
unrest?

The Deputy Minister of Labour
(Shri Abid Ali): (a) The mill has
been working from October twenty-
fifth except that a few workers are
at present resorting to Satyagraha
following a strike called by one of the
unions.

(b) Till the 7th December 1957, 149
were arrested for defying prohibitory
orders under Section 144 CR.P.C.

(c) Scrapping of the Conciliation
Committee which is functioning in the
Mill under an agreement enforced
under the Industrial Disputes Act,
reinstatement of dismissed workers
and release of arrested persons.

(d) The State Governmerrt authori-
ties are doing the needful in the
matter.

Industrial Estates in Punjab

Shri D. C, Sharma-
Sardar Iqbal Singh:

Will the Minister of Commerce and
Industry be pleased to refer to the

*1117.
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reply given to Starred Question No.
1243 on the 28th August, 1957 and
state the progress made so far in res-
pect of each of the Industrial Estates
to be set up in the Punjab State
during the Second Five Year Plan?

The Minister of Industry (Shri
Manubhai Shah): A statement is laid
on the Table of the Lok Sabha. [See
Appendix IV, annexure No. 24]

Import of Capital Goods and
Heavy Electrical Planta

‘*1118 Shri Shree Narayan Das:
"} Shrl Radha Raman:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the number of cases in which
the Chief Controller of Imports and
Exports issued letter of authority
intent for opening negotiations with
suppliers or the credit institutions
for the import of capital goods and
heavy electrical plants during the
year 1957 so far;

(b} the number and nature of cases
in which such letters were refused by
him; and

(c) the nature and value of imports
of such goods during the last 10
months of this year?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). A state-
ment is placed on the Table of the
Lok Sabha. [See Appendix IV, an-
nexure No. 25]

Visas

*1119. Dr, Ram Subhag Singh: Will
the Prime Minister be plensed to state:

(a) whether Government are aware
that when individuals * holding ‘B’
class visas for East Pakistan, apply
for renewal, these are changed into
‘C’ class, if not refused altogether, by
the Pakistan visa authorities at Shil-
long; and

(b) if so, whether Government have
drawn the attention of the Pakistan
Government towards this irregularity?
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The Deputy Minister of External
Affairs (Shrimati Lakshmi Monon):
(a) and (b). We have received a few
complaints of this nature and have
taken them up with the Pakistan
Government.

Export Promotion Committee

Shri Heda:
*11%0 Shri Bibhutt Mishra:
* { Shri Raghunath Singh:
| Shri N. R, Munisamy:

Will the Minister of Commeroce and
Industry be pleased to state:

(a) the steps taken so far on the
main recommendations of the Export
Promotion Committee; and

(b) the result achieved in this
direction?

The Minister of Commerce (Shrl
Kanungo): (a) and (b). Action has
already been initiated on a number of
points on which the Export Promo-
tion Committee has made its recom-
mendations. The other recommenda-
tions are under consideration and deci-
sions are expected to be taken shortly.

Tm R 3iatet Gat
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Toa Exports

*1122. Shri Rameshwar Tantia: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether the Tea Industry is
experiencing a serious competition
from Cylon  and East Africa; and

{b) whether Government are consi-
dering release of more quota for the
export of tea?

The Minister of Commerce (Shri
Kanungo): (a) We have been having
competition from other producing
countries in our tea export trade.

(b) Tea export quotas are released
from time to time. So far quotas to
the extent of 55% of the crop basis
of Tea Estates amounting to 401-5 mil-
lion lbs. have been released. Further
releases will be made as and when
necessary.

Goodwill- cum-Trade Delegation from
Ghana

*1128. Shri Raghunath Singh: Will
the Minister of Commerce and Indus-
try be pleased to state whether it is
a fact that a goodwill-cum-trade dele-
gation from Ghana is visiting India in
the near future?

The Deputy Minister of Commeres
and Industry (Shri Satish Chandra):
Yes, Sir. A Trade-cum-Goodwill Dele-
gation from Ghana is expected to visit
India shortly.
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Cempliation of Short Steries

*1184. Bhrl Banganna: Will the Min-
ister of Informsation and Broadcasting
be pleased to state:

{a) whether it is a fact that the
State Governments have been given
grants for the compilation of short
stories and articles written in the tri-
bal dialects and languages during
the year 1957-58; and

(b) it so, the progress achieved in
this behalf so far?

The Minister of Information and
Broadeasting (Dr, Keskar): (a) No,
Sir.

(b) Does not arise.

Retrenchment of Cine Technieians ia
Madras

{ Shri 8. M. Banerjee:
o119y, @ s Tamgamank:

1 Shri A. K. Gopalan;

L Shrl Easwara Iyer:

Will the Minister of Information and
Broadeasting be pleased to state:

(a) whether nearly 700 Cine Tech-
nicians are facing retrenchment in
Madras; and

(b) if so, whether this retrenchment
is being carried out by the producers
as 3 protest against the decision of
the Centre to reduce the length of the
films to 10000 feet”

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). Government are not aware of
any such proposal,
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Ejectment Suits in Delhti

1608. Pandit Thakur Das Bhargava:
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) the total number of ejectment
suits filed in Delhi Civil Courts under
the Delhi and Ajmer Rent Control
Act, 1952 for the years 1955, 1956 and
1957 (uptil 31st August) showing
separately their number under each
one of the sub clauses of Section 13
or any other Section under which they
were filed in respect of residential
and non-residential tenancies (to be
shown separately);

(b) how many suits out of these
have been decided in the various years
and how many are yet pending;

(¢) in how many cases the decrees
for ejectment were passed and how
many cases were dismissed in the
years 1955, 1956 and 1957 (uptil
August) how many decrees of eject-
ment out of cases decided appertained
to residential tenancies and how many
to non-residential tenancies; and

(d) in how many of these cases, the
decrees for ejectment were executed
und the tenant ejected (please give
figures for residential and non-resi-
dential tenancies separately) for 1955,
1958 and 1857 separately?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) to (d).
The information is being collected and
will be laid on the table of the Lok.
Sabha in due course.
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Expenditure on Housing in Kashmir

1635. Shri ¥ajnik: Will the Minister
of Works, Housing and Supply be
pleased to state the total amount given
to Jammu and Kashmir State during
the period from 1st November, 1847
to the 31st March, 1957 and the
amount actually spent under the va-
rious housing schemes, separately?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): A statement giving the re-
quisite information in respect of vari-
ous housing schemes administered by
this Ministry is placed on the Table
of the Lok Sabha. [See Appendix IV,
annexure No. 28).

Displaced Persons from Kashmir

1636, Shri Yajnik: Will the Minis.
ter of Rehabllitation and Minority
Aftairs be pleased to state the total
emount given to the Jammu and
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Kashmir Btate and the amount ac-
tually spent during the period from
1st November, 1947 to the 31st March,
1957 on the rehabilitation of refugees
in the form of:

{i) loan to them,
(1) relief to them, and

(iii) their training, education cent-
res and scholarships?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): A sum of about Rs. 354
lakhs was sanctioned to the Jammu
and Kashmir State during the period
1st November, 1847 to 31st March,
1857. Out of this about Rs. 180 lakhs
was as loan, about Rs. 159 lakhs for
relief and about Rs. 15 lakhs for edu-
cational and technical tramning pur-
poses. The actual amount spent by
the Jammu & Kashmir Government
against the above items is not readily
avaliable, This information has been
called for from the State Government
and will, on receipt, be placed on the
Table of the Sabha.

Expenditure on Publicity in Kashmir

1637. S8hri Yajnik: Will the Minis-
ter of Information and Broadcasting
be pleased to state the total amount
given to the Jammu and Kashmir
State and the amount actually spent
during the period from the 1st Nov-
ember, 1847 to the 31st March, 1957,
each year under the following heads:

(i) broadcasting, and
(ii) information?

The Minister of Information and
Broadcasting (Dr. Keskar): A state-
ment giving the information is laid on
the Table of the Lok Sabha. [See Ap-
pendix IV, annexure No. 28]

Industrial Estates in Orima

1638. Shri P. G. Deb: Will the Mi-
nister of Commerce and Indusiry be
pleased to state:

(a) the amount allotted from the
Centre for establishment of Industrial
and Rural Industrial Estates in the
State of Orissa;
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(b) the number of rural Industrial
Esthtes that are going to be opened
in Orissa with special attention to
Adivasi and Harijan areas during the
Second Five Year Plan with the
names of places; and

(¢) whether there are any recom-
mendations of the Government of
India to the different States that
priority may be given to the famine
stricken areas for such development
works?

The Minister of Industry (Shri
Manabhai Shah): (a) A sum of Rs.
62.70 lakhs has been allocated to the
Orissa Government for Industrial
Estates for the Second Plan period.
The allocation for 1957-58 iz Rs. 5' 13
lakhs., No sepurate amount has been
earmarked for the establishment of
rural Industrial Estates in any State.

(b) The Government of Qrissa have
proposals to start five Industrial
Estates 1n the following places:—

(i) Cuttack
(1i) Rourkela
(in) Jharsugada
(iv) Jeypure

(v) Kendra-para.
Project Area)

The above places have been selected
by the State Government taking into
consideration the needs of the Indus-
tries.

(e) No, Sir.’
Propagation of Legislation

1639. 8hri Bibhutl Mishra: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether Government contem-
plate to take more energetic and
vigorous attempt to propagate Gov-
ernment legislation in the rural areas;
and

(Community

(b) if so, the nature thereof?

The Minister of Informatiom and
Broadcasiing (Dr. Keskar): (w) and
(b). Publicity for iegislation passed
by the State Legisuatures is primarily
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the responsibility of State Govern-
ments. So far as legislation passed
by Parliament is concerned, publicity
in rural areas, wherever considered
necessary, is provided through the
various media such as the Radio, Press
Film, posters, folders, pamphlets,
cinema slides etc.

Miners' Family

1640. Shri Bibhuti Mishra: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether Government accord
any facilities to the miners’ family
who suffer from T.B.; and

(b) it so, the nature of
provided?

The Deputy Minister of Laboar
(Shri Abid All): {(a) Yes.

(b) The families of colliery work-
ers whose monthly income is upto
Rs. 300 are given free indoor and
outdoor treatment at the T.B. Clinica
run by the Coal Mines Labour Wel-
fare Fund, The miners' families are
also eligible for admission into tuber-
culosis sanatoria where the Fund has
reserved beds.

The Mica Mines Labour Welfare
Fund has a small T.B. ward attached
to the Central Hosp:tal, Karma, where
the members of the families of mica
miners who suffer from T.B., can get
admission.

facilities

Slum Clearance in Punjab

Shri D. C. Sharma:
Sardar Igbal Singh:

Will the Minister of Works, Housjng
and Supply be pleased to state:

(a) whether the Punjab Govern-
ment have submitted any scheme for
the clearance and improvement of
slums in Punjab State;

(b) if so, the details thereof; and

(¢) the amount sanctioned dur-
ing 1957-58 so far?

The Deputy Minister of Works,
Housing and Supply (Shri Anll K.
Chanda): (a) No.

(b) and (¢). Do not arige,

1641.

13 DECEMBER 1957  Written Answers 178

Shifting of Central Government
Offices

1642. Shri D. C. Sharma: Will the
Minister of Works, Housing and Sup-
Ply be pleased to state:

(a) the number of Central Govern-
ment Offices shifted from Delhi during
1957 (upto the 30th November 1837;
and

(b) the places to which they have
been shifted?

The Minister of Works, Housing
and Supply (Shri K. C. Reddy): (a)
Nil.

{b) Does not arise.
Heavy Water Factory

1643. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No. 528 on the
81st July, 1957 and state the progress
since made in the construction of the
Hesvy Water Factory at Bhakra
Nangal?

The Minister of Industry (Bhrl
Manubhai Shah): A contract on
deferred payment terms has been
awarded to a French firm for the sup-
ply, erection and commissioning of
the fertilizer group of planis. A con-
tract for the supply of electrical
equipment on deferred payment terms
is expected io be finalised shortly.
Tenders for the supply, installation
and commissioning of the Heavy
Water Plant have been received by
the Nangal Fertilizer and Chemicals
(P) Ltd. and they are under exami-
nation.

Tenders for the construction of
about half the permanent township
have been received and are under ex-
amination. Tenders have been invit-
ed for the construction of sewers and
drains in a portion of the township.

The work relating to the laying of
a rallway siding is progressing ac-
cording to schedule and is expectad
i«;becomplctedbyt}nendoflny.

58.
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Jute Mills

1644. Bhri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state the total unused
capacity in the Jute Mills at present?

The Minister of Industry (Shri
Manubbat Shah): About 7,842 looms,
with an approximate capacity of
12,000 tons of jute goods a month,
representing 12} per cent. of the looms
in the jute mills, are at present un-
used.

Imdustrial Estates at Okhla (Delhi)

Shri D. €. Sharma:
1645. { Shri Naval Prabhakar:
Shri Heda:

Will the Minister of Commerce and
Industiry be pleased to state:

{a) the progress made so far in the
Industrial Estate at Okhla in Delhi;

(a) whether any expansion pro-
gramme is envisaged in the Estate:
and

(c) if so, the new industries pro-
posed to be accommodated there?

The Minister of Industry (Shri
Manubhai Shah): (a) Thirty-five fac-
tories have been completed. The
work of construction of the Adminis-
trative Block i3 progressing and is
scheduled to be completed by the
middle of January, 1858. All the 35
factories have been allotted and 21
factories have already been occupied.
The remaining 14 are expected to be
occupied shortly. Of the 21 factories
occupied, 12 have already. gone into
productien.

(b) Yes, Sir.

(c) Applications from 140 parties
covering 73 industries have been re-
ceived, a list of which is placed on the
Table of the Lok Sabba. {See Appen-~
dix IV, annexure No. 30]. They will
be considered when the new factories
are constructed.
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Mansfacture of Quinine

1646. 8hri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state the guantity of
Quinine produced during 1957 (upto
the 80th November, 1857)?

The Minister of Industry (Shri
Manubbai Shah): The quantity of
quinine manufactured from January
to September, 1057 was 51,826'62 1bs.
The production figures for the months
of October and November, 1957 are
not yet available,

Mulberry Growers of Punjab

1647. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the amount allotted by the
Central Silk Board for the issue of
loans and grants to the mulberry
growers of the Punjab State during
the year 1857 so far; and

(b) the conditions governing such
loans?

The Minister of Industry (Shri
Manubhai S8hab): (a) None of the
schemes of the Government of Pun-
jab relating to sericulture approved
in 1957 involves the issue of loan
though the grant-in-aid sanctiond@
for 3 schemes totals Rs. 47,115. Gene-~
rally direct assistance is not given to
mulberry growers but facilities are
provided through the State Govern-
ments for supply of improved types
of saplings, seeds, etc.

(b) Does not arise.

Handioom Indasiry in Panjab

Shri D. €. Sharms:
1648. ! Sardar Igbal Singh:
| Shri Daljit Singh:

Will the Mimister of Commerce and
Industry be pleased to state:

(a) whether any amount has been
allotted as loans and grants to ths
Punjab State for the development of
Handloom Industry during the Second
Five Year Plan; and
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(b) it 50, to what extent?

The Minister of Indusiry (Ehri
Manubhai Shah): (a) Yes, 8ir.

(b) Rs. 4044 lakhs.
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Cashewnuts

1850. Shrt V. P. Nayar: Wil the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that during
1936-37 the export of cashewnuts has
yielded more foreign exchange to
India than in the preceding year; and

(b) if so, to what extent?

The Minister of Commerce (8hri
Eanungo): (a) Yes, Sir.

(b) A statement is placed on the
Table of the Lok Sabha. [See Ap-
pendix IV, annexure No. 31].

Land Purchase Loan

1651. Shrimatl Renu Chakravartty:
Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

(a) whether Government have sanc-
tioned the land purchase loan of 58
agriculturist families of Nafarganj
Debnagar Colony P.S. Canning 24
Parganas against executed “baynana-
mas”’;

(b) if not, when the loan can be
expected to be sanctioned;

(c) how many months have elapsed
gsince their ‘“baynanamas” were sub-
mitted to Government; and

(d) the reason for the delay?

" The Minister of Rehabilitation and
Minority Affzirs (Shri Mehr CHand
Khanng): (&) Loans to 47 families
out of 69 who had applied have been
sanctioned. Loans could not be given
to 12 families as their title to the
lands was found to be defective.

(b) Does not arise.
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(e) and (d). “Baynanamas” are
not required to be submitted to tha
Government but to the District offi-
cers. The proposal for grant of loan
was received by the State Government
from the District Officer in Augést,
1056. As the loan required by each
family was in excess of the prescrib-
od ceiling, further enquiries with
regard to the quality of the land, the
prevailing market price, etc. were
necessary in order to decide whether
a relaxation of the ceiling should be
allotted. These enquiries took some
time and the final recommendations
were received by the State Govern.

ment from the District Officer only in -

July, 1987. Sanction was accorded in
August, 1957.

Sium Clearanoce

1652. Dr. Ram Snbhay Singh: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) the number of slum clearance
schemes sanctioned by Government
for each State;

(b) the estimated amount needed
for the execution of those schemes;
and

(c) the number of these schemes in
each State which are under implemen-
tation?

The Deputy Minister of Works,
Housing and Supply (Shri Anll K,
Chanda): (8) to (c). A statement giv-
ing the required information is placed
on the Table of the Lok Sabha. [See
Appendix IV, annexure No. 32].
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Cooperative Housing

1654. Shrl Tangamanl: Wil the
Minister of Works, Housing and Sup-
ply be pleased to state the steps Gov-~
ernment propose to take for encourag-
g cooperative housing?

The Deputy Minister of Works,
Housing and Supply (S8hri Anil K
Chanda): The actual formation and
development of cooperatives is the
concern ©f the State Government.
The Government of India Subsidised
Indusutrial Housing and the Low In-
come Group Housing Schemes, how-
ever, already provide for adequate
financial assistance on convenient and
attractive terms to cooperative hous-
ing societies. With a view to inducig
more cooperative societies of indus-
trial workers to build Bouses them-
selves the Housing Ministers’ COhfEr-
ence held recently at Mysore has glso-
made certain recommendations which
are under consideration. Copies of
the recommendations are available in
the Parliament Library.

Licensing of Looms and Spindies

1655, Sardar Ighal Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of looms and spin-.
dles licensed in Punjab and Delhi dur.
ing the years 1954-55, 1985-58, 1936-
57, and 1857-58 so0 far;
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(b) now many of these licences
have been utilised and the names of
the firms which have failed to utilise
the licences;

(c) whether any attempt has been
made to get the licences of defaulters,
utilised by some other companies or
firms; and

(d) whether Government have any
scheme to step up the production of
the Northern Zone of India to meet
the local requirements of textiles”

The Minister of Industry (Shri
Manubhal Shah): (a) to (d). A state.
ment giving the required information
is placed on the Table of the Lok
.Sabha [See Appendix IV annexure
No. 33]

Works Committee of the Marine
Department, Port Blsir, Andamans

16568 Dr. Ram Subhag Singh:
' Shri A. 8. Saigal:

Will the Ministed of Labour and
Employment be pleased to state:

(a) whether elections to the Works
Committee of the Marine Department,
Port Blair, Andamans, were held in
‘October, 1957, in an irregular way;

(b) whether Government have re-
.ceived any representation in the mat-
ter from the Marine Employees Union,
Port Blair; and
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(c) if 80, the action taken therson
by Government?

The Deputy Minister of Labour
(Shri Abid AM): (a) to (c). The Gov-
ernment of India have received a
compiaint ‘regarding alleged irregu-
larities in the conduct of election to
the Works Committee in the Marine
Department, Port Blair. The Chief
Commissioner, Andaman & Nicobar
Islands has however intimated that
the elections were held in accordance
with the Industrial Disputes (Central)
Rules, 1957.

Copra and Betel-nuts in Nicobar
Islands

1657. Dr. Ram Snbhag Singh: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Starred Question No. 1808, on
the 13th September, 1957, regarding
Copra and Betel-nuts in Car Nicobar
and other Nicobar Islands and furnish
the information promised wn regard
to paris (b) and (d) thereof?

The Minister of Commerce (Shri
Kanungo): Part (b): The purchase
price for Copra and betel-nuts in Car
Nicobar and other Nicobar Islands is
fixed on the hasgis of selling prices in
the Calcutta market as reborted by
the West Bengal Government autho-
rities.

Part (d) - App oximite
Gross Profits Royalty pay 1ble to Govr,
du 1ng 19<6.
M/S. Carnicobar Trading
Company. R»s. 1,88,351 Rs 56,000
M'S. Akoojee Jadwet &
Company. Rs. 1,61,600 Rs. 82,000
Shoe Indastry ced on the Table of the Lok Sabha.

1658 Shri Sambandam: Will the
Minister of Commerce and Indusiry
be pleased to state the amount of as-
sistance given by the Gdévernment to
State schemés such as Shoe Industry
in Madras State during the current
financial year?

The Minister of Infustry (Shri
Manubhai Shah): A statement is pla-

[See Appendix IV, annexure No. 34].

Aduiteration in Goods

1659. Kumari M, Vedakumarl: Will
the Minister of Commerece and Indus-
try be pleazed to state:

(a) whether Government consider
the complaints of retailers in business,
for beéing punished for adulteration
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even for the labelied goods other than
fo0d articles and drugs they get from
wholesale dealers in business; and

(b) if so, the staps Government pro-
pose to take in the matter?

The Minister of Commeree (Bhrl
Kanungo): (a) and (b). The Govern-
ment of India have not received any
complaint. Reports have been called
for from the State Goveraments and
the information will be placed on the
Table of the Lok Sabha in due course.

Development Plans for 1958-59

1680, Shri SBanganna: Will the Min-
ister of Plaaning be pleased to state:

(a) whether it is a fact that the
State Governments have been asked
o submit their development plans for
1958-59 by the 25th November, 1857, in
terms of a time-table which envisages
preparation of the final report on the
overall plan for the year by the end
of July next year;

(b) if so, whether the information
has been received from all the State
Governments; and

(c) the salient features of develop-
ment plans of each State?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Pianning (Shri L. N. Misra): (a)
Yes, Sir.

(b) So far, development plans for
1958-59 have been received for the
following areas:

States: Andhra Pradesh, Bombay,
Madras, Rajasthan, West Bengal and
Bihar.

Union Territories: Delhi, Himachal
Pradesh, Tripura Laccadive & Amin-
divi Islands, Pondicherry, Andaman &
Nicobar Islands and NEFA.

(c) We are not in a position to
give this information at this stage.
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Sand at Chandipur Seacocast
(Orissa)

1061, Shri K. C. Jena: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that some
valuable sand has been found at the
seacoast near Chandipur in the
District of Balasore, Orissa;

(b) it so, whether the same has
been chemically examined; and

(¢) if so, the result thereof?

The Prime Minister and Minister of
External Affairs (Shri Jawahzrial
Nehru): (a) No.

(b) and (c). Do not arnse,

Labenr Participation in Management

1662. Shrl S. M. Banerjee: Wil
the Minister of Labour and Empley-
ment be pleased to state whether
any steps are being taken to end
rival unionism in the country for
the successful implementation of
“Labour participation in Manage-
ment” Scheme?

The Deputy Minister of Labeur
(Shri Abld Al): Government consi-
der that the trade unions in the
country are conscious of rivalry bet-
ween themselves and the difficulties
it creates in their effective participa-
tion in management. Government
will welcome attempts on the part of
the unions to end rival unionism.

Motor Transport Workers

1663. Shri Dasaratha Deb: Will the
Minister of Labour and Employ-
ment be pleased to state:

(a) the number of motor transport
workers in Tripura,

(b) whether any representation
was made by the Motor Transport
Workers Conference to Government
for improving their conditions of
service; and

(c) what steps have been taken by
Government in this regard?
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The Deputy Minister of Labeur
(8hri Abid All): (a) 2211.

(b) Repraesentations have been
received from time to time on behalf
of transport workers for the enact-
ment of separate legislation to regu-
late their working conditions.

{c) A tripartite Committee has been
set up to go into the question Its
report is awaited,

Plantation Labour Act

1664. Shri Dasaratha Deb: Will
the Minister of Labour snd Employ-
ment be pleased to state:

(a) whether the Plantation Labour
Act has been implemented by any
Tea Estate in Tripura;

(b) the names of the Tea Estites
which have implemented the Act

partly;

{c) the action taken by Govern-.
ment to get the Act implemented;
and

(d) the difficulties in the way of
implementation of the Act?

The Deputy Minister of Labour
(Shri Abid Al}): (a) and (b). All the
tea estates in Tripura are gradually
implementing the Plantation Labour
Act.

(c) The Tripura Administration has
set up a machinery to keep a watch
on the proper implementation of the
Act.

(d) The provisions relating to
housing and medical facilities are
causing some difficulty because of the
weak financial position of the tea es-
tates which are mostly small.

Coal Mines Welfare Commissioner
(Bihar)

1685. Bhri Rajendra Singh: Will the
Minister of Labour and Empioyment
be pleased to state:

(a) whether it is a fact that the
Coal Mines Welfare Commissioner
(Bihar) has so far refused io comply
with the repeated request of the
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Advisory Committes to place Gov.
ernment audit report before the said
Committee for perussl; and

(b) if so0, the reasons therefor?

The Deputy Minister of Labeur
(8hri Abid Al): (a) No.

{b) Does not arise.

Water Level in Delhl

1666. Shri Rameshwar Tantia: Will
the Minister of Works, Housing and
Supply be pleased to state the steps
taken so far to bring down sub-soil
water level that was reported to have
endangered the foundatiohs of build-
ings in New Delhi?

The Deputy Minister of Works,
Housing and Supply (8Shri Anil K.
Chanda): It is not correct that rise
in sub-soil water level has endangered
the foundations of buildings. A num-
ber of tube wells are, however, being
sunk for lowering sub-soil water level.
A comprehensive survey to improve
the surface drainage in the com-
pounds, lawns and gardens has been
completed and further recommenda-
tions of the Technical Experts are
awaited.
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Sindri Fertilisers and Chemicals
Private Ltd.

Shri Ghosal:
1689 { Shri 8. M Banerjoe:

Will the Minister of Commeros and
Industry be pleased to state:

(a) whether Sindri Fertilizers and
Chemicals Private Ltd, Nas earned a
profit of over Rs 4 crores in the year
ending 1957,

(b) if so, what portion of the pro-
fit has been distributed among the
employees; and

(¢) in what form?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, a gross
profit of a little over Rs. 4 crores was
made during the year ending 3lst
March, 1957

(b) and (c¢) No share of the profit
thas been or is being distributed to the
employees as bonus. An ex-gratia
ed hoc payment of Rs. 16 lakhs was,
however, sanctioned in 1857; Rs. 12
lakhs of this to be distributed in casl
and Rs 4 lakhs to be utilised for
making an appropriate addition to
the Provident Fund of the employees

Ammonium Nitrate

Shri Raghunxth Singh:
1670. . Shri Subodh Hasda:
([ 8hri § C Samanta:

Wil the Minister of Commerce and
Industry be pleased to state whether
it is & fact that Soviet Government
has offered 30,000 tons” of ammo-
nium Niarate to India?

The Minister of Commerce (Shri
Kanungo): The Soviet Government
has offered 10-15 thousand tons of
Amonium Nitrate.

Imports of Capital Machinery and
Other Materials

1671. Sardar Iqghal Singh: Will the
Minister of Cemamerce and Industry
be pleased to state:

(a) the total amount spent for
importing capital machinery snd
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House
other materials during the Yyear
1957-58 so far; and

(b) what amount was spent for
importing luxury articles during the
same period?

The Minister of Commerce (Shri
Kanungo): (a)} Rs. 4909-75 crores.

(b) ‘Luxury articles’ are not classi-
fied separately and ihe exact amount
spent on the import of these articles
is not available. The Ilicencing for
these items during 1957 was, however,
negligible.

Small Scale Industries

1672, Shri P. G. Deb: Will the
Minister of Commerce and Industry
be pleased to state the outcome of
the meeting of the Small Scale
Industries Board recently held in
Delhi and the Policy laid down for
achieving the targets of the Second
Five Year Plan?

The Minister of Industry (Shri
Manubhat Shah): The Minutes of the
ninth meeting of the Small Scale In-
dustries Board containing the main
recommendations of the Board have
already been placed on the Table of
the House in reply to Starred Ques-
tion No. 275 answered in the Lok
Sabha on the 18th November, 1857.

The Board does not lay down any
policy for achieving the targets under
the Second Five Year Plan. It has
made specific recommendations for
the successful implementation of The
diffterent programmes for develop-
ment of Small Scale Industries.
These recommendations are under con-
sideration of the Government.

BUSINESS OF THE HOUSE

Shri T. K. Chandhurt (Berham.
yore): Sir before you proceed to
other business, I want on behalf of
some of the Members on this side to
make a request to increase the time
allotted for Shri Firoze Gandhi’s
motion about the investments of Life
Insurance Corporation,
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Mr. Speaker: Why do not they wait
unti] we reach that? Let nobody
interrupt. Whatever is in the Order
Paper, we shall get through. When-
ever the time comes or the occasion
arises, let them place it before the
House. We can always extend or
restrict the time.

CORRECTION OF ANSWER TO UN-
STARRED QUESTION NO. 56

The Minister of Information and
Broadcasting (Dr. Keskar): 8ir, in
reply to Unstarred Question No. 58
answered in the Lok Sabha on the
17th May, 1957, the House was inform.
ed that the numbher of Community
Radio Sets supplied to the Punjab
State during 1955-56 and 1856-57 was
2,800 and 1,000 respectively. The
correct position is that, while 2,300 sets
had been ordered for the Punjab
during 1855-56, only 400 sets were
actually supplied in that year. The
remaining 1,800 sets, as well as the
1,000 sets ordered during 1956.57, were
supplied in 1956-57.

310 sets were supplied in 1855-56 to
PEPSU which is now merged with the
Punjab

PAPERS LAID ON THE TABLE

AMENDMENTS TO PREVENTION or Foor
ADULTERATION RULES

The Minister of Health (Shri Kar-
markar): Sir, 1 beg to lay on the
Table under sub-section (2) of Section
23 of the Prevention of Food Adulte-
ration Act, 1954, a copy of each of
the following Notifications, making
certain amendments to the Prevention
of Food Adulteration Rules, 1955:—

(1) SR.O. No. 485, dated the 25th
February, 18586.

(2) S.R.O. No. 1202, dated the 26th
May, 1958.

(3) SR.O. No. 2213, dated the 28th
September, 1956.

[Placed in Library. See No. LT-438/
57].
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AMENDMENTS TO COMPANIER (CENTRAL
GOVERNMENT'S) GENERAL RULES AND
Forms

The Deputy Minister of Finance
(Shri B. R. Bhagat): Sir, I beg to lay
on the Table, under sub-section (3) of
section 642 of the Companies Act, 1956,
a copy of Notification No. S.R.O. 3867,
dated the 7th December, 1957 making
certain amendments to the Compantes
(Central Government’s) General Rules
and Forms, 1858. [Placed in Library.
See No 1.T-440|57]

REQUISITIONING AND ACQUISI-
TION OF IMMOVABLE PROPERTY
(AMENDMENT) BILL*

The Minister of Works Housing and
Supply (Shri K. C. Reddy): Sir, I beg
to move for lcave to introduce a RBill
further to amend the Requsitioning
and Acquisition of Immovable Prop-
perty Act, 1952

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Requisitioning and Acquisition of
Immovable Property Act, 1952.”

The motion was adopted

Shri K. C. Reddy: Sir, I introduce
the Bill.

UNION DUTIES OF EXCISE (DIS-

TRIBUTION) BILL AND ESTATE

DUTY AND TAX ON RAILWAY

PASSENGER FARES (DISTRIBU-
TION) BILL

Mr. Speaker: The House will now
resume further discussion on the Union
Duties of Excise (Distribution) Bil,
1957 and the Estate Duty and Tax on
Railway Passenger Fares (Distribu.
tion) Bill, 1957. Out of 3 hours and
30 minutes agreed to by the House for
general discussion of both the Bills,
1 hour and 16 minutes have alkeady
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been availed of and 2 hours and
14 minutes now remain. After the
general discussion is over, clause by
clause consideration and third reading
of these Bills wil] be taken up for
which 30 minutes will be available.

Seth Achal Singh may continue his
speech.
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*Published in the Gazette of India Extraordinary Part II—Section 3,

dated 13-12-57 pp. 953-54.
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Shri Barman (Cooch Behar-Reserv-
ed—Sch. Castes): Mr. Speaker, 8ir,
the hon. Finance Minister has told us
10 accept the provisions of these Bills
as they are. He bases his argument
mainly on the fact that he has accept-
ed the arguments of the Finance Com-
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mission as they are. That is a verdict
which the House has {0 accept as
coming from an impartial judge. After
consideration of various factors that
Commission has given its decision, and
the hon. Finance Minister has accept-
ed its recommendations as they are.
We certainly recognise the argument
that he has placed before us. But in
the same breath he says that the
other recommendation of the Com-
mission regarding assistance from the
Centre to the States as loans will put
the Centre in a difficult position so
far as financial assistance in the next
two Plans, the Second Five VYear
Plan and the Third Five Year Plan,
and even for the coming 18 or 1§
years is concerned.

I just want to tell him that he like
the proverbial angel should not blow
hot and cold by the same breath. If
he wants us to accept the recommeni~.
dations of the Finance Commission us
they are regarding these two Bills,
we can in the same breath ask him
to accept the other recommendation
regarding payment of loans which
have been recommended by the Com-
mission.

Byt that is only a matter of argu-
ment. We admit it is quite under-
standable that the Finance Miniater's
position will be a little bit difficult
if the payments position by the States
to the Centre be adjusted according
to the recommendation of the Com-
mission. But we learn from today's
newspapers that at the Governors’
Conference the Finance Minister made
a statement. In the course of his
statement he is said to have made a
remark that the States have been
given liberal concessions; so far as
their financial position is concerned
adequate consideration has been given
to the States by the Commission. Side
by side he states that the positin
being as it is, the States should not
expect much help from the Centre,
so far as their capital and revenue
position by way of assistance and
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loans from the Centre is concerned.
I want to say a few things only
regarding that point.”

I have cursorily gone through the
report of the Commission. There are
broadly three parts. The first is,
income-tax has been raised from 50
per cent. to 60 per cent. But the
Commission itself, at page 39 of the
report, has said that this tax has
ceased to be an expanding source of
revenue. We all know that it is so.
I would be rather happy if the hon.
Finance Minister gave us the exact
position resulting from this increase
of this incidence of tax by 10 per cent.
and to what extent each State is going
to gain during the coming years. When
we know that, we can certainly under-
stand that the States have been given
liberal consideration so far as alloca-
tion of income-tax is concerned. As
we understand, it will not be much.
Perhaps the responsibiities of the
States are many and great. In fact,
in all the development projects and
undertakings, the responsibility is that
of the States Agricultural develop~
ment, health, medical relief, education,
and in fact all the nation-building
departments, are the responsibility of
the States. They arc to deal with
them directly.,  Their .o>sources are
very scanty. I shall come to that
presently.

It being sq, 1if the Centre says that
now that the Finance Commission has
given them liberal consideration they
should not expect much from the
Centre but that they should exercise
their taxing powers that have been
allocated to them, namely, those in
the State list, I think that will be a
very difficult position for the States.
Then, really the nation-building de-
partments of the States will suffer for
want of revenue.

Regarding grant-in-aid, it has been
increased from Ras. 18 crores to Rs. 40
croves. But what are the grant-in-aid
for? This is not the time to recount
all the heads but one or two instances
may be given. Now, take the frontler
Btates of Punjab and West Bengal
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For them, certain grants are given by-
the Centre. Any hon. Member can
understand the @ifficult pasition and
the enormous expenditure that these
two States have toyundergo or bear;
though policing is the State’s respon-
sibility, practically it is the Cedtn.>s
responsibility in a way.

Take then the grow mor¢ food cam-
paign. It jis the direct responsibility
of the State. But it is practically the
responsibility of the Centre and the
State combined. They have increased
the amount from Rs. 18 crores to Rs.
40 crores to all the 14 States. I do
not know whether that is a great and
liberal concession to the States.

As regards the excise duty, it has
been reduced from 40 to 25 per cent.
It may be said that many other taxes
have been added to the former list.
It 1s so But, at the same time, so far
a. we calculate, the increuse or incre-
ment will not be much. So, regard-
ing the statement that the hon. Fin-
ance Minister is reported to have
made at the Governors’ Conference,
namely, that the States have been
liberally dealt with by the Commis-
sion, 1 want to say that though the
increase is there, 1t is not a liberal
one. And when the Finance Minister
say~ that in the coming years, the
States should not look much to the
Centre dut shouid exercise their own
taxing powers and the revenue rais-
ing powers, I apprehend very much
that it will be a difficult position.

12.15 hrs.

{PANDIT THAKUR DAS BHARGAVA in the
Chair)

Then I come to the next point. So
far as our State is concerned, namely,
West Bengal, formerly, it was mainly
dependent on land revenue. We know
that by various changes in our land
laws and the growing conscicousness
of the people, this land revenue pu
tion is now becoming very -‘rhuch
strained, and it is going to 4windle
down further, and there is nc scope
for increasing the revenue from that
source.



1 Union Dutles of
5193

{Shri Barman]

Then there is agricultural income-
tax. By the recent pieces of legisla-
tion, it can be presumed that this
source also is drving up. There will
be nq\big holdings in the rural areas
»e”%ar as agricultural land is concern-
ed. Naturally, the resources from
this aspect are scanty and the tax
will come down. May be that ultimate-
1y, it will be eliminated. If you want
to reap something from the rural
areas, you know that the rural people
mainly depend on agricultural pro-
perty, but due to social changes and
social )ustice, the ownership of land
is also pgetting into revolutionary
ideas and it is undergoing revolution-
ary changes, and, as a necessary
corollary to that change, the resources
of the State out of this agricultural
income-tax will certainly ultimately
disappear.

Then there is another resource of
the State and that is execise {rom
liquor. On the one hand we say that
this drink evil should go and that it
is rather immoral for any State which
professes so many things to raise
crores and crores of rupees out of this
excise revenue. On the other hand,
we*cannot tell them that they should
raise crores and crores of rupees. I
know certain States whose revenue
from thig source ranges from Rs. 10
crores to Rs. 15 crores.

Shri Naushir Bharucha (East Khan-
desh): Rs. 25 crores in Bombay.

Shri Barman: Yes; so, you just ask
Bombay to give up prohibition. At
the same time, you ask her to accept
prohibition for the sake of revenue,
and ask her to rely on her own
resources, So, these are contradic-
tions in terms. I think that these are
the main three taxing powers out of
which substantial revenues can be
ruised by the States. AIl the three

ources are going to dry up and it
Mdiﬂlcult for us t0 reach our
social ¥bjectives,

Thefe are others but petty resources
of exing powers of the States for the
purpose of raising revemue. At such
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times, it the hon. Minister sayas that
the States should try to take resource
to their own taxing powers and reve-
nue powers, I think that it will be
placing the Stateg in a very awkward
position.

On the other hand, the Centre has
got enormous powers of raising reve-
nues in different ways. Here we have
some experience. While the Finance
Minister tries to raise revenue from
these sources, there has been a fot of
difficulty in his way. But I do not
like to deal with those matters. [
simply want to say this: that the
Centre has got enormous powers. It
can draw blood from those quarters
where blood is congested. But if itis
unable to do so, the hon, Finance
Minister cannot tell the States that
because the States have got a little
concession by the decision of the Com-
mission, they shall no more expect !
much grant or assistance by way of
loans from the Centre whose budget
position is also strained. Therefore.l
would Jike the hon. Minister to give
us in detail wr-t is the amount that
the States are g.ing to be given by the
acceptance of the recommendations of
the second Finance Commission, so
that we can judge what is the posi-
tion of the States and the Stateg also
may know what they are going to
get. That is my submissjon.

Shrimati Na Palchoudhurf (Naba-
dwip): Mr Chairman, Sir, everybody
knows that taxation is the legitimate
support of Government and the dls-
tribution of that taxation is surely the
Government’s legitimate support to
the people they are taxing, because
taxes, after all, will be paid by the
tax-payers, whether the knife falls
on the melon or the melon falls on
the knife,

I will deal with my State in parti-
cular, because we have been assuved,
as the previous speaker said, thst in
the Gowvernors’ conference, the Min-
ister said that the States had Baem
given very liberal consideration by
the Finanee Commission and that they
should not come over and over again
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to the Centre for further aid, because
& lot has been done for them. In this
connection, I would like to point out
that there are States that have pecu-
Iiar problems. In this matter, we can
borrow the example from Australia
where, when the States want some
revenue, they state their own peculiar
problems and they are assisted in
that particular way. There are States
that have their own peculiar prob-
lems tis judice and 1 think those
States will need better aid from the
Centre, whether the allocation has
been liberal or not by the Finance
Commission in years to come, because
so far as the Plan is concerned, it is
not only the Centre that is going to
perform the Plan. The '‘States also
are going to perform their share and
the whole performance has to be inte-
grated, because if the States cannot
perform their share of it, surely the
Plan cannot be expected to go for-
ward as it should.

The case of West Bengal has to be
specially considered, because in West
Bengal, right from the beginning, it
has been a case of dwindling partici-
pation in the divisible pool. The
Second Finance Commission has
decided that for the total income-tax
divisible pool, instead of 55 per cent,
66 per cent should go to the States
and of the 88 per cent, 90 per cent hag
to be distributed on population and 10
per cent on collection basis. Accord-
ing to this, the share of West Bengal
has again decreased from 1125 per
cent, which was the first Commission'’s
allocation, to 10:8 per cent. If you
1ook back, right from the time of the
passing of the Government of India
Act of 1935, the share of West Bengal
hag gone down constantly, whereas
the problems of West Bengal have
constantly gone up.

May I point out certain figures
which are very revealing? You will
see that the agricultural livelihoodin
West Bengal in 1951 was 1£-9. But
the non-agricultural livelihood has
remained static. It was 191 in 1901,
17°7 in 1911, 16°1 in 1821, 14'3 in 1831
and 18-8 in 1951. The words of fhe
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Census Report are revealing. The
Census Report says:

**This indeed is a shocking reve-
lation....It shows how graduslly
the proportion of earners to total
population has been declining
steadily in agricultural and total

alarming is the almost stationary
proportion of the population in
non-agricultural livelihoods ‘since
1911, which indicates how the
excess population steadily squeez-
ed out in increasing numbers, re-
mains unabsorbed in non-agricul-
tural livelihoods and. gdées on
widening the fearful gap between
the total population of employable
age and the population employed
in earning a living".

That is why the question in West
Bengal is acute, and the 15 lakhs of
increase in population in Bengal, as a
result of the refugee influx, has not
been given due consideration by the
Finance Commission. Although the
refugee problem has been financed
from the Centre, it is no more than
theoretical help to West Bengal,
because after all, when there is an
injection of a huge population in a
small State, the dislocation on the
economics of the State is self-evident
and this should have a particular bear-
ing on the récommendations of the
Finance Commission. For that reason,
I would certainly say that had’'we dis-
cussed the Finance Commission’s report
before this Bill was brought in, which
seeks to implement the recommenda-
tions completely, it would have been
more of a clarification to the House
and we could have gone into the pro.
blems more fully. Now, as the Figance
Minister said yesterday, it would be
more difficult to do away with some
of the recommendations and change
the Bill; I realise that. But at the
same time, another reviewing may
take place and the Finance Minister

the States cannot come to the Centre
again, because liberal concessions have
been made to them.
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I ask, after, all, what are the resour-
ces of the States from which they are
supposed to finance the Plan? Much of
it must come from certain amount of
small savings and a certain amount
from the revenue on liquor which, of
course, we cannot really say is good,
but wherefrom is the revenue to come?
It we bring in prohibition, it will gra-
dually take away that revenue. Was it
not Napolean who said,

“Tax vices; tax them hard
because vices are good patriots. I
have got 5 billions from the love
of brandy and I would like to
know which of the virtues would
pay me as much.”

For that reason, though I would not
say that we should not have prohibi.
tion, but certainly by taxing alcohol
and opium higher and higher, you will
control the vices, because the people
will have to pay more and more for
those vices.

Shri Hem Barua (Gauhati): Napo-
lean too had his vices.

Shrimati Ia Palchoudhuri:. Yes,
Napolean had his vices, and his oxto.
rics too! but by taxing the the vices
more and more, you can control the
vices, and yet get revenue.

Secondly, 1 would also recommend
what the Mysore Government has
found possible to do; by the tightening
up of tax coliection machinery, they
hope to make Rs. 2§ crores to Rs. 3
crores mare. That is an example
which the Governments at the Centre
and in the other States must look to.
That is one solution of getting more
taxes for the States, because after all,
it is that wonderful lot of people who
think,

“What is it to us if taxes rise
or fall,

Thanks to our fortune, we never
pay at alll”

These are the people that have to be
taxed by tightening up the tax collec-
tion machinery.

Then, there are certain schemes in
certain States which should be allowed
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to go forward if the revenues of the
States have to be increased. But there
are peculiar things that the Central
Government does sometimes. The
Rihand scheme in U.P. is a good
scheme and there is also the Farraka
barrage scheme which i3 going to
affect so much the economics of
Bengal. All these schemes are not
really allowed to go forward by the
Centre. If these schemes are allowed
to go forward, the States’ revenues
would be increased. There is also an-
other peculiar sort of arrangement by
which the Centre comes in the way
of the States. For instance, if some
test relief work is held and if it is
going to give something of a perma-
nent value to the State, the Centre
objects to it. I do not understand this
sort of attitude. If this policy is
changed, 1t would surely help the
States. If they can really make some
permanent asset out of the Centre’s
help to the States, that, I think, should
be encouraged and if to change the
present policy creates any technical
difficulties, it should certainly be
changed 1 hope the Finance Minister
will realize the case of West Bengal.
That State needs particular help and
I hope that this formula will not be
rigidly followed that the States cannot
come to the Centre for more help as
the Plan progresses.

I want to say one word about the
railway tax. 1 think one member
opposite said that while it is good to
have electrification, it should not be
done when other backward areas are
yet to be opened up. I am all for
opening up backward areas in other
States. But the electrification in Ben-
gal should certainly go apace. After
all, it is from the revenues of the rail-
ways that you are going to distribute
the money. Sealdah and Howrah are
the busiest centres of railway traffic in
the world. So, if there is to be electri-
flcation, it should be done quickly in
West Bengal—and it should not be
discouraged.

Even now West Bengal has got the
highest incidence of traffic. But look
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at the share of West Bengal from the
rallway earnings! It will get 6-81 pex
cent., which is less than what Madras
will get, namely, 6°46 per cent. It is
oae of the States which gets practically
lesser allocation. After all the tax is
not collected on the basis of mileage
only. - A State which has got the
greatest amount of traffic should be
given at least a reasonable allocation
by the Central Government, as the
fares are going to yield the revenue.

Bengal has many problems and those
problems can be tackled only with
sympathy. The Centre should not
think that because they have given
some allocation, so the States should
not come to them. Because, the States
are part of the Centre. The Centre
must join hands with the States and
help them to come up to a certain level
s0 that the Plan may move forward
according to the targets.

Shri Ghosal (Uluberia): Mr. Chair-
‘man, these two Bills are based mainly
on the recommendations in the Report
of the Second Finance Commission. 1
am also of the opinion of my col.
leagues that the report should have
been placed before the House before
the Bills were introduced But that
has not been done. Anyhow, I would
like to confine myself to my State of
West Bengal which has been very
much affected.

As the speaker who spoke before
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only by partition or that from 198§
but even much earlier Bengal has
suffered. Bengal first suffered by the
Meston award, by which almost all the
revenue from income-tax went to the
Cenitraal coffer for the improvement of
agricultural provinces. Thereafter,
many committees, were set up, one
after another. For example, the Tax
Enquiry Cammittee in 1824-25, the
Simon Commission in 1830, the Peele
Committee in 1881, the Percy Com-
mittee in 1932, the Joint Parliament-
ary Committee in 1933-34 considered
this matter and ultimately the whole
problem for allocation to the Centre
and the State was sent to Sir Otte
Niemeyer in 1936.

The Niemeyer Award and Percy
Committee accepted ‘“collection” as the
main basis of distribution. But, from
15th August 1847 to Slst March 1950
the income-tax revenue was distribut.
ed as follows:

Bombay — 21 per cent
Madras — 18 per cent.
W. Bengal — 12 per cent.
U.P —_ 19 per cent.
M.P. — 8 per cent.
Punjab — 5 per cent.
Bihar — 13 per cent.
Orissa — 8 per cent.
Assam — 3 per cent.

After the partition, how West Bengal
was affected will be evident from the
accounts of 1848-49, which are as

me stated, Bengal has suffered not follows: —

State Collection te the Share of the Percentage
drvisible pool State
- - { in lakhs ) (in lakhs )

Bombay Rs. 41,60 Rs. 9,95 23.92
West Bengal Rs, 30,72 Rs. 6,40 20.83
Madras Rs. 8,90 Rs. 8,29 93.15
U.P. Rs. 4,76 Rs, 8,53 178.08
Punijab Rs. 3,67 Rs. 3,61 71.12
Bihar Rs. 1,84 Rs. 5,92 331.74
Assam 84.20
M.P. 215.18
Orissa 617.39

From thig it will be seen that U.P. pool is Rs. 84 crores. Bihar has paid

waid only Rs. 476 lakhs as income.
ntax. from the divisible

Rs. 164 lakhs and received Ra.
lakhs.l}ennlhupald . 3073

Es
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but has received only Rs, 640 lakhs. I
do not grudge other States getting
more. But there should be some equit-
able principle for the division of these
taxes.

Then, at the time of framing the
Constitution, an expert committee was
appointed under the chairmanship of
8Bhri Nalini Sarkar. He accepted popu-
lation as the basis for distribution of
the divisible pool. He abolished the
allocation of 623 per cent. of the
income on jute duty and fixed it at
the Aixed amount of Rs. 1 crore per
year. If the 823 per cent. had been
retained, Bengal could have received
Rs. 7 crores to Rs. 8§ crores per year.
But it was not done,

So, 1n 1950 Shri Deshmukh was
entrusted with the consideration of this
matter. Shri Deshmukh did some
justice to West Bengal by increasing
the percentage of the share of West
Bengal by 1% per cent, by taking it
from the shares of U.P. and Bihar. But
the first Finance Commission gave
another blow to her. Mr. Sarkar hesi-
tated to allocate the State’s share on
the basis of population. But Mr.
Neogy, in the report of the first
Finance Commission, did it. Under the
Neogy Award, West Bengal's share
came down from 135 per cent. to
11-25 per cent.

The First Finance Commission
recommended that the excise tax on
tobacco, matches and vegetable pro-
ducts will be distributed on per capite
basis. So, West Bengal got 7'15 per
cent. of her share, that is, 40 per cent,,
which was fixed ag the States’ ghare.

Before the Second Finance Commis.
sion the West Bengal Government flied
a memorandum. At this stage I would
like to read just one portion of that
memorandum. It reads:

“since almost the beginning of
the British rule, Bengal has been
subjected to great pressure in the
fleld of public finance; first, due to
the imperialistic wurfare of the
British Government and, secondly,

in the course of constityyonal
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development. The constitutional
pattern of development since the
Montagu-Chelmsford enquiry has
been onh federal lines, in course of
which taxes on agriculture were
given to the States and taxes on
industries to the Centre. This
division of taxing power may have
been fair to the Provinces with a
prosperous agricultural sector, but
was clearly unfair to the industrial
Provinces. It was to solve the
difficulties of the industrial
Provinces that income tax came to
be a shared tax and it was to solve
the special difficulties of Bengal
noticed by almost all the Comy
mittees and Commissions of
enquiry like the Peel Committee,
Simon Commission, etc., that jute
tax came to be shared. West Ben-
gal, as now constituted, has an
insignificant agricultural sector
which is not only too weak to
vield any appreciable revenue
but actually requires expensive
support from the State Govern-
ment. At the same time, as a
result of the last Finance Com-
mission’s recommendations, the
sharing of income tax can no
longer do its function for which
it was originally intended,
namely bringing some relief to the
disparity between agricultural
Provinces and industrial Provin-
ces. West Bengal must now
depend for its very existence on
industrial development but such
development will not bring the
State Government any commen-
surate revenue while it has no
revenue-yielding agricultural
sector. As a result, West Bengal,
today, enjoys the unenviable
position of having great concen-
tration of wealth but little power
by which this wealth can be
taxed for the benefit of the poorer
people living in the midst of that
wealth. This great disparity
between wealth and taxability is
the biggest tragedy in the State
and this is at the root of most of
the malady from which the body
polftic of this State suffers.
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“This is the problem peculiar
10 West Bengal and it cannot be
solved without giving to the State
Government & commensurate
ghare in the tax on industrial
wealth and industrial income.”

In spite of the said appeal to the
Second Finance Commission, in the
award which has been published, the
population basis has been increased
and the collection basis has been de-
creased and West Bengal has suffered
by the recommendations of the Second
Finance Commission.

I shall conclude my speech by read-
ing another portion from this appeal
which will prove how unfair it js and
what injustice has been done to this
province,

“West Bengal is, perhaps, the
only State where the agricultural
sector is decadent and is too weak
to yield any revenue. But, the
Constitution has made the State
Governments mainly dependent on
revenues from the agricultural sec-
tor. Land Revenue, Forest receipts
and irrigation rates, which yield
large revenues in other States, are
practically non-existent in this
State. Essential land reforms
just introduced will in a year or
so make receipts from the agri-
cultural income.tax insignificant.
West Bengal has, however, g large
and prosperous industrial sector
and in fact, it is on this sector
that the economic condition of
West Bengal depends. But, the
State has no power to tax indus-
trial income or industrial wealth
far the benefit of the poorer
people living in the midst of the
same. Thus the Government of
West Bengal has power to tax
wealth which the State does not
possess hut has no power to tax
Wwealth which the State has in
Plenty...... So, there is now the
maximum exploitation of the
constitutional powers of taxation
and there js little possibility of
any further increase from State
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gources. In these circumstances
and in view of the particular divi~
gsion of taxing power and the
peculiar economy of West Bengal,
further progress and development
in the State must depend mainly
on federal finance transfers.”

Recently, the West Bengal Govern.
ment has introduced in the present
Assembly session some taxation pro-
posals by which they are increasing
the tax on electricity used for fans
and lights. They have also increased
the tax on aviation spirit, motor spirit
and lastly they have increased the
tax on diesel oil also. As a result of
this minor irrigation also suffers. In
conclusion, 1 would request the Fin-
ance Minister to consider this gquestion
of increasing the grants to West
Bengal.

There was a rumour in the press
that in the last Finance Ministers’
conference which was attended by Dr.
B. C. Roy, the Chief Minister, Rs. 3}
crores had been given further to West
Bengal. Of course, we do not know
the authenticity of the news. How-
ever that be, I would request the hon.
Finance Minister to consider about
increasing the grants to West Bengal
in order to save her from her miser-
able conditions.

Shri N. R. Mounisamy (Vellore):
Mr. Chairman, some of the friends
here humourously remarked that
Madras Members need not partici-
pate in the discussion on these two
Bills for the reason that the Finance
Commission was led by an individual
hailing from Madras and the Finance
Minister, who is all powerful, is also
from Madras. I take it that they
never meant anything except to say
that unless the child cries, the mother
will never see that the child is fed
We must have our share in thege dis-
cussions and offer our suggestions.

Before I deal with these RBills, I
wish to mbke a few preliminary
remarks. I am afraid the Finance
Minister has not given due considera-
tion to the entire Commission’s repart.
I do not know whethr it is due
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lack of time or whether he has com-
plete faith in the Commission’s report
as not to change even a word or
comma or dot or a full stop. He has
incorporated the entire recommenda-
tion. There was nothing to add to it.
I would respectfully state in this
regard that instead of wholesale
following the recommendation, it
would have been much better if it
had been screened by an expert, for
this reason that when any Commis-
sion makes its report, unless the
recommendations are formulated with
complete knowledge of the Finance
Minister or others, the recommenda-
tions have certainly to go through
some other procedure Now, I find it
is not so The report was printed
somewhere in the middle of Novem-
ber and the Bills also have been pre-
pared subsequently, a week or ten
days thereafter. It would mean that
they have been completely appraised
of the day to day enquiry and they
were satisfied.

Shri Naushir Bharucha (East Khan-
desh): On a point of order, Sir, my
friend is casting aspersion on the
Finance Commission that from day to
day they kept the Government
informed and the whole thing was
prepared in link with the Govern-
ment.

Shri N. R Munisamy: I think there
is some misapprehension that unless
it be in that way, we cannot expect
incorporation of this. I only suggested
it may be like that I did not cast
any aspersion on the Finance Co!n-
mission, much less on the Finance
Mmister. I do not think there is any
point of order.

Going further, I wish to make a
few remarks in connection with this.
Let me take first the Union excise
duties. The Finance Minister said
that instead of 40 per cent, it has
been reduced to 25 per cemt. but on
the whole, the States get more than
what they would otherwise get if 40
per cent. had been adepted. The
reasons are that the range of commo-
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dities has been enhanced and as a
result of that, they are likely to get
more money, that the divisible pool
will be large in its size and their
share will be increased. That is the
reason which he has given.

I would say, if, instead of 25 per
cent.,, 40 per cent. had been adopted
and the range had also been widened,
we could have had much more money
than we would otherwise get if 25
per cent. had been adopted. I find
from the Commission’s report no valid
reason assigned why they bave adopt-
25 per cent and not 40 per cent.
I have read these pages carefully to
see whether they have adduced any
reason for reducing the percentage
though the range has been widely
increased 1 would respectfully say
that this is only arbitrary fixing of
25 per cent and not 40 per cent.
The reason why 40 per cent. was fixed
was also not there. The only thing
is, it has been so done for so many
years. Now that we are enhancing
the range of the commodities, they
thought, it could be reduced because
the overall divisible pool would be
increased at every stage and as a
result of it, we can reduce it to 25
per cent 1 do not find any cogent
reason has been adduced by the Com-
mission or by the Finance Minister.

The other pomt 1s, I find all the
States have given some suggestions or
other with regard to the division of
excise duties. But, I do not find any
from the Central Government. The
Ceantral Government is also a State.
No attempt has been made by the
Commission and no memorandum has
been submitted by the Central Gov-
ernment as to its own reactions and
its own ideas. The Central Govern-
ment deals with the Union Territories
and they have got their responsibili-
ties. Except that 1 per cent. or half
a per cent. that is fixed there, - no
reaction hag been stated by the Cen-
tral Government. In the absence of
it, T respectfully say that their reac-
tions must bhave been taken into
sccount, so that we could understand
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what is the view poin of the Central
-Government.

In regard to the Union excise
duties, several States have given
several principles of distribution and
proportion, with regard to the popu-
lation basis, some on the basis of
area and some on the basis of con-
sumption. Ultimately, the ~Commis-
&ion has come to the conclusion tak-
ing this as the background and fixed
25 per cent. 1 would respectfully
say, instead of going into the question
of consumption or area or any other
thing, they could have taken the
population as the main basis for dis-
tribution in which case it would have
been 40 per cent. or even 85 per cent.
It will never be 25 per cent.

As regards the other Bill, in regard
to estate duty and tax on rajlway
passenger fares, I would say that so
far as estate duty is concerned, the
Act was passed in 1953 and we have
been distributing, out of the collec-
tions, amounts to the various States
for the last four years on some basis.
They have to be distributed only ac-
cording to an Act passed by Parlia-
ment and 1t is quite natural! that a
B:ll has to be introduced in order to
lay down the principles of distribution
with regard to the estate duty.
Estate duty and the tax on railway
fares need not have been clubbed to-
gether. The Act in respect of railway
fares was passed recently. The sche-
dule that has been now been appended
to the present Bill could have been
incorporated in that Act itself as one
of the schedules. We could have
amended that Act itself, instead of
having this procedure of clubbing it
with estate duty. Estate duty comes
under a separate article, and it has
been long pending. For the last four
years we have been distributing the
entire collection on an ad hoc basis,
and it is but fair that we had that
matter dealt with geparately.

So far as estate duty is concerned,
certain pr. -iples have been evolved
with regard to the ratios that movable
and immovable properties bear to the
entire proceeds of the collection, and
the ratios that they bear would be
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adopted with the regard to the distri.
bution of the divisible pool to the
different States. Instead of doing that
I suggest that the entire collection om
movable and immovable property may
be pooled together, and we may have
only one data, applying it to the States,
instead of having money recovered
from movabie property and immovable
property. We have already eli-
minated the wvajlue of agricultural
property. Therefore, for the purpose
of having clear-cut data for distribu-
tion, instead of the cumbrous and
confusing method envisaged at present,
the one suggested by me might bdbe
examined by Government.

We have to find some way for fin-
ancing the State Governments becausge
they have entered upon several
schemes of economic development and
industrial development. ‘The Finance
Minister should take courage and find
some way of enhancing the money
given to the States. He can con-
venuently set aside certain principles
for the time being because we are in
dire need of money. The policy with
regard to prohibition and salt duty
might be reconsidered.

I am of the opinion that prohibition
as well as salt duty put together would
easily feteh about Rs. 150 crores a year.
The salt duty alone will bring about
Rs. 100 crores and prohibition the
balance. Many States are not happy
over the working of prohibition, and
they have to pull on with this pro-
gramme much against their own con-
science. I find that in the villages a
spirit of exceptiona] co-operation bet-
ween the administration and the villa-
gers hag been inculcated. The villagers
are happy and they do want pro-
hibition to be scrapped at all,
because they know the advantages
they enjoy by having prohibition, as
they are able to earn more then they
would be able to do otherwise, The
net result ig that we have been seeing
a good deal of agitation in some States
as regards land reform. ‘The landless
labourers are not at al) laxy; only
they do not have irrigation facilities
or enough money to carry on cultiva-
tion. Because of the vagaries of the
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monsoon, and the absence of enough
funds t carry on cultivation opera~-
tions, they resort to illicit distilling
because they can easily do it in a cor-
ner of the village and earn a little by
it.

So far as the Five Year Plan is con-
cerned, we can give enough money to
the States, because the salt duty can
get us a large amount of mc_mey. b1
say this with certain reservations be-
cause 1 fear that the expression of
this idea might go against the very
fundamental principles of our Consti-
tution.

After all, we have to find money.
It is said that scrapping of prohibition
is immoral and that any money got
by scrapping prohibition will not do
any good to the country. 1 can only
submit with great respect that it can
be pushed through provided we sus-
pend our prestige to some extent.

Shri Vasudevan Nair (Thiruvelia):
May I submit that a large number ‘of
Members want to take part m the dis-
cussion and that we have got very
little ume before us? As the Bills are
being discussed together, you may iIn-
crease the time by one hour,

Mr. Chairman: Let us see. As a
matter of fact, we are not yet short
of time It may be that I may be
able to accommodate all the Members
who are desirous of speaking, and as
regards such of them who do not ggt
time, I will sec that they get time in
the third reading. Shri Guha.

Shri Dasappa ({(Bangalore): What
about the Statez which have had no

chance?

Mr. Chalrman: Certainly I shall try
to see that every Member gets a
chance, but I would reguest hon. Mem-
bers to be rather brief, because, after
all, the number of speakers is very
large and time has to be distributed
among all those who desire to speak.

Shri A. C. Guha (Barasat): 'The
difficulty is we have not been given
an opportunity to discuss the Finance
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Commission's Report. Had we beenm
given a chance, many of the points
mentioned here would be avoided.
Anyhow, we shall try to be as brief as.
possible,

These two Bills are of a somewhat
peculiar nature. They are beipg spon~
sored by the Finance Minister, but
neither he nor his Ministry can be
held responsible for anything contain-
ed in these two Bills. Theirs is a sort
of vicarious charge and that is why it
would be easier for me to deal with
these two Bills,

India has got a federal Constitution,
and the States have been allowed some
amount of financial autonomy, but
what 1s the marginal line between the
Centre and the States as regards taxa-
tion? It is very difficult to determune
thig and draw a definite line.

India starteg with @ umtary finan-
cial system, and 1t is only from the
beginning of this century that a cer-
tain amount of devolution has been
effected 1n favour of the States. The
present position is not quite logical,
but 1t has some historical compulsion
behind it. The Finance Commission
in 1ts report has pointed out, and this
House also knows, that the States have
been left with a very inelastic source
of revenue. As my hon. friend Shri
Barman has stated, it 1s easier for the
Central Government to raise a con-
siderable amount of money, but 1t is
very difficult for the State Govern-
ment {o raise even a paltry sum of
Rs. 2 to Rs 3 crores annually by way
of additional taxation.

If we look at page 28 of the Report
we find that in the First Plan period
the States were expected to raise
Rs. 230 crores, but they could
raise  only Rs. 80 crores, that
is, only about 85 per cent. of the target
was achieved. I do not know how the
Finance Minister would envisage the
performance of the State Governments
during the Second Plan period. The
ather day in the course of his reply on
the debate on the Plan, he has express-
ed his worries ag to the capacity or
the willingnesg of the Siate Govern-
ments to ralse sufficient money for
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financing the Plan. Bir, it ig often a
question of day to day current
venue being deficit and States often
find it difficult even to maintain their
administrative machinery with their
revenue budgets. So, I do not know
how the Finance Minister can expect
Rs. 350 crores plus Rs. 850 crores, that
is Rs. 1,200 crores to be met from old
and new taxes jointly by the States
and the Centre. How that expectation
would be realised, I do not know.

13 hrs

The Finance Minister yesterday said
that he is the most unhappy person
because he has to part with Rs. 52
crores more annually, but I agree it
is not an easy job for him to give some
additional revenue to the States from
the Consolidated Fund of India. But
I think his estimate of Rs. 52 crores is
some what exaggerated. From thjs
fund 1 think the States would get
about Rs. 24 crores additional as
grants-in-aid, about Rs. 7 crores as
additional from excise and about an-
other Rs. 8 crores or near.about that
from income-tax, which n all would
come to about Rs, 38 or Rs. 39 crores.
The taxes on railway fares and estate
duty of course really do not belong
to him. Under the Constitution, they
belong to the States. The tax on raitl-
ways may yield near about Rs. 12
<rores and of the estate duty it is very
@ifficult to make even an approximate
estimate. Anyhow it is not expected
to exceed Rs. 3 crores.

However, if the States in the re-
maining period of the Second Plan
get this additional Rs. 52 crores, I
think it would be proper for the
Finance Minister to take this House
into confidence, with this allocation,
does he expect that the States
would be able. tp discharge their
responsibility as regards their adminis~
trative expenses, and also meet the
expenditure to be incurred on thfe
Plan. That ig a vital matter for this
House and also for the nation.

1 find, ‘Sir, from this report that Iast
year, this year, every yeer, the total
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revenues of the States, inclusive also
of the Central aid, were falling short
of the expenditure. They were run-
ning at some deficit year after year.
I am doubtful if this new allocation
would fill up this gap and would make-
the States solvent.

Then, Sir, there is the question of
grants-in-aid. Besides the grants-in-
aid mentioned in this report, there
are other grants also which the Stite
Governments usually get from the
Central Government, as for example,
for grow-more-food, for rehabilitation,
for Scheduled Castes and Tribes, for-
primary education and for many other
thungs. This House is in a most pecu-
liar position as regards this money
allotted by this House year after year,
and 1 am sure the Finance Minister
also must not have been feeling very
happy about this allocation. We, as
representatives of the nation, pass
huge amounts, several crores of rupees,
to be handed over to the States. This
House is responsible to the nation for
the expenditure of any amount sanc-
tioned from the Consolidated Fund of'
India. After giving our vote for the
amount o be allotted to the State
Governments, under several heads
of grants-in-aid this House has got
very little opportunity tc see how
the granfs are being spent, and
I feel the Finance Minister has
also got Iittle control or has got
little information about the expendi-
ture of the amount sanctioned by this
House from year to year to be allotted
to the different States on different
subjects.

The other day, in reply to a certain
point of mine, the Minister of Food and
Agriculture, referred to the failure of
the States Governments to increase
food production inspite of huge
amounts being sanctioned year after
year to those State Governments under
the head of grow-more-food or minor:
irrigation schemes, or something like
that., The Ministers here have got no
authority over the smount that is
handed over to the State Governments.
I wish some logical position may be
devised so that this House may not be-
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put 1n this anomaly of sanctioning cer-
tain amounts from the Consolidated
Fund of India, but having no control
and check over the expenditure.

Sir, 1n certain Federal States there
18 only one budget, the Central Budget.
That is the case in USSR, in Ger-
many and to some extent also, I think,
in Switzerland. I do not think such a
pysition would be possible here. If
that is not possible, then I think the
Centre should decide to allow more
scope to the States so that the States
can find their own money and may
tfeel that the money that they are
.spending is their own, not gifts from
.the Central Government regarding
which naturally they cannot be ex-
pected to be very particular. If
the money is raised by them they
‘have to go to their own legis-
lature, ask for the vote in the form
.of new taxation proposals. But here
they get the money from the Central
Government and for that money they
have not to tske any sanction from
the State legislatures. So the State
legislatures also do not feel the res-
ponsibility of supervising the expendi-
ture of the amount If they have to
give the vote for new tax proposals to
raise the money, then the responsibi-
lity would be felt squarely and fairly
by the State legisiatures 1 humbly
suggest to the Finance Minister to see
if anything like this can be evolved so
that this anomalous position of making
grants-in-aid may be avoided.

Sir, at page 72 of this report there
i3 a sentence to the following effect—

“It is for consideration whether
the time is not ripe for a review
of the constitutional position deal-
ing with the financial relations be-
tween the Union and the States.”

I think it should be seriously con-
sidered whether scope of the State
revenues should be widened and the
States should be asked to find their
own money, or in the alternative—
which 1 feel will be considered as 2
Tetrograde proposal by the States
surely-—~there should be one Central
‘Budget and this House will allocate
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money to the States and this House
will have the responsibility and su-
thority over the expenditure of the
money allotted to the States.

Then, Sir, coming to the prowvisions
of these two Bills, several Members
from Bengal have already ventilated
the grievances of Bengal. I hope the
Finance Minister will not consider
that Bengal, like the hero of Dickens.
1s always in the habit of asking for
more. There is a genuine case for
Bengal to be considered. 1 do not
quite disagree that collection of reve-
nue should not be the sole basis for
distribution. But that does not
mean that population should more or
less determine the allocation of reve-
nue between the States. Other factors
also should be considered.

It 1s a peculiar position that though
all the States belong to one country,
the revenue of the different States
varies from Rs. 8 to Rs. 19 per copite,
inclusive of the Central aid. The
State which is in the happy posttion
of spending Rs. 19 must be looked
upon with some amount of jealousy
by the State which can afford to spend
only a revenue of Rs. 8 per capita
Naturally, there will be disparity in
development. In a federal country, imn
spite of the States’ autonomy, I think
it should be the general policy
of Government that there should
be quality of development, and
for that, it would be necessary
that each State should have more
or less equal per capita revenue. It
may not be exactly equal, but the
disparity should not be so much as
from Rs. 9 to Rs. 19. per capita. The
revenue of the neighbouring State
of mine, namely Bihar, is the lowest.
Any poverty in Bihar affects the eto-
nomy of Bengal. 1 know that if the
employment potentialities available
now for a number of Biharis in Ben-
gal are closed, then an impossible
situation will be created in Bihar;
so, it is not a feasible proposi-
tion that the employment poten-
tialities in Bengal should be closed
to anyone coming from Bihar. At the
samy time, if this disparity continues,
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and this consequesnt encroachment
framn neighbouring States continues,
then there must be some amount of
jealousy between the States; you can-
not avoid what is just natural and
psychological.

So, I would plead that Government
should see that there may be some
amount of parity between the per
capita revenues of the different States.

Now, I come to the question of
borrowing power. That is a sign of
financial autonomy. That power for
the States exists today only in the
theory. This year, the States were
advised not to go to the market for
borrowing. I think only one State
could have the courage toc go to the
market, and that was Bombay; no
other State......

The Minister of Finance (Shri T. T.
Krishnamachari): Two States went,
namely Bombay and Mysore.

8hri A. C. Guha: Anyhow only 3
States. Other States had not the cou-
rage to go.

Shri B. S. Murthy (Kakinada—Re-
scrved—Sch Castes): Neither a lender
nor a borrower be.

Shri A. C. Guha: So, the borrow-
ing power of the different States has
practically vanished. Then, where is
the financial autonomy of the States?
The only source for the States to
borrow from 1s the Central Govern.
ment.

The Second Finance Commission has
made certain recommendationg on the
loang so far taken by the State Gov-
ernments. I find that about 2792 loans
have been given to the States, totalling
to above Rs. 880 crores. While accept-
ing the other recommendations of the
Second Finance Commission, the Fin-
ance Minister has been somewhat
reluctant to accept this recom-
mendation of the report as re.
gards the rationalisation of these
loans. 1 hope the Minister will agree
that these loans are on an ad hoc basis
and on the most irrational basis. There
is'no symmetry; thefe is no policy
background ag to the manner in which
thess loans have been given, and the
basis on which they have been given.
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There is nothing definite about these
loans. I teel that the Finance Minister
should agree to accept the recommen-.
dation without any reservation in re-
gard to the rationalisation of these
loans. That would mean only Rs. 8
crores for him annually. If he could
part with Rs. 38 or Rs. 39 crores, Rs. 8-
crores could be easily swallowed or
rather disgorged.

I now come to the tax on railway
fares. If it was not quite fair to allo-
ca‘e the income-tax to the extent of
90 per cent. on population basis, 1
think it was most unfair to allocate
the tax on rallway fares on route
mileage. If a certain State has not
got sufficient route mileage, that
means that the State concerned has got
a grievance against the Central
Government. It is not the respon-
sibility of the State Government
to construct route mileage in ita
territory. If Orissa has not got suffi-
cient route mileage, that is because of"
the failure of the Central Gosermmant.
For this are we going to penufise that
State? But that is what has been re-
commended. It is the responsibility
of the Centre to construct railway lines
1in difTerent States, and they have nex-
lected certain States. Now, to come
and say that there is not sufBcient
route mileage in a particular State,
and, therefore, that State would not
get sufficient share of the tax on rasl.
way fares, is a very unfair thing.
Having done some injury in the past,
again to penalise them by inflicting
another injury on that State is very
unfair.

Shri Bima] Ghose (Barrackpore):
Equalise the size of the States.

Shri A. C. Guha: Route mileage ix:
no criterion for allocation of revenue.
In the Southern Railway, the reve-
nue per route mile is only about
Rs. 22,000, whereas in the Eastern
Railway, the revenue per route mile
is about Rs. 80,000. So, how can you
divide the tax on railway fares simply
on the basis of route mileage? I am
sorry the Second Fingnce Commission
have not given sufficient thought to-
this aspect, and they have not givem
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any reason why they have taken route
mileage as the sole criterion for the
distribution of this tax on railway
fares.

1 hope the Finance Minister will look
into this matter. I know it is not pes-
sible for him to alter the recommen-

dations, and I am not asking him to '

do thft impossible thing. But he may
see that tertain States, which might
have some genuine grievance in this
matter, may be compensated other-
wise. On the proposed basis, Uttar
Pradesh and Bombay would take away
about 35 per cent. of the total revenue
accruing from this tax on railway
fares, while the remaining eleven
States—I think Jammu and Kashmir
has no railway—would get only 85 per
cent. Is it fair that two States should
take away 35 per cent of the total
amount available, while the other
eleven States should get only 85 per
cent? I place all these things for the
consideration of the Minister, so that
he may do justice to the other States
.at the appropriate time.

As regards Central excise duties, the
Commission have extended the num-
ber of items from three to eight, but
have reduced the divisible pool from
40 to 25 They have increased the
total divisible pool by only Rs. 6 or 7
crores. 1 do not know why they have
fixed the number at eight and not at
ten or any other number. I see no
ogic behind that recommendation, I
find from the report that all the States
had asked that cotton cloth be includ-
ed. I think it should have been includ-
ed.

Lastly, for the purpose of calculation
of the excise duty, I do not know on
-what account the refugees in West
Bengal have not been taken into con-
sideration. Their number, even after
the 1951 census, would be not less than
25 to 28 lakhs. If that had been taken
into account, West Bengal would have
got a few more lakhs of rupees on that
-geore.  So the number of refugees
‘should have been taken into consider-
|ation.
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I would again press on the hon.
Finance Minister the case of West
Bengal which deserveg serious consi.
deration. It is a problem State because
of many factors, particularly Parti~
tion.

13-21 hrs.
[Mr. DePUTY-SPEAKER in the Chair]

Shri Mohamed Imam (Chitaldrug):
The Finance Commission is appointed
once in flve years to study the finan-
cial condition of every State and to
suggest measures to see that these
States carry on their normal functions
without any flnancial embarrassment.

The Commission which has reported
was appointed recently. It is true that
it has done a little justice to the States,
but I am afraid it has not done full
justice, and 1t has not gone deeply into
financial maiters and flnancial econdi-
tion of the various States as they pre-
vail today. 1 am pleading for those
States whose financual condition. .

Shri T. T. Krishnamachari:. has
been greatly benefited!

Shri Mohamed Imam: 1 am going
to find out how far the States have
been benefited, whose financial
condition is far from satisfac-
tory and who have been en-
trusted with responsibilities and obli-
gationg which are far beyond their
capacity. The States are not in the
same position as they were before.
This sad cendition and plight of the
States commended from the time of
the Financial Integration which took
place in 1948 or 1948,

Sbri Dasappa: 1850.

Shri Mohamed Imam: I am sure
many of us, especially my hon. friend
Shr1 Dasappa who was a Finance Min-
ister, and also the Finance Minigter,
know what was the financial position
of the States before financial integra-
tion. I am coming from Mysore and
1 can speak with some amount of au-
thority, being associated with the ad-
ministration of Mysore for a long time.
The State of Mysore prior to integra-
tion never depended on Central assis-~
tance. Its revenue and expenditure
were within bounds. I3 had built up
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substantial reserves for various deve-
lopmental activities and without any
Central aid, it did carry on many
works of development. For example,
Mysore has to its credit the position
of being the pioneer in hydro-electrical
industries. It built many irrigation
dams; it built many industries; it
built many communication works.
All these were done with its own
resources. And while it spent on all
such developmental activities, its
financial position was quite sound,
80 sound that for decades and deca-
des the Government of Mysore did
not have recourse to any fresh taxa-
tion. I might also state that as com-
pared tc the present administration,
the financial administration at that
time was wiser and more prudent be-
cause the Government in those days
never indulged in ideological or reck-
less expenditure. Now, what a con-
trast!

Sometimes I feel] when I study the
present state of Mysore, how de-
pendent it is on Central assistance.
I have often remarked that not only
Mysore but other States have become
the pensioners of the Central Gov-
ernment. They have lost all initia-
tive and are living on the doles and
grants of the Centre. If the Central
‘Government stops these, I think prac-
tically most of the activities of the
States will be paralysed. That is the
state of affairs.

Now, what is this duc t9°> Who is
responsible for it? What are the
factors responsible for this poor
financial position of the States? First-
ty, various fruitful and elastic
sources of revenue were taken away
from the jurisdiction of the States.
Secondly, the present democratic
Governments began to spend regard-
less of available resources. Thirdly,
the debt position of all the States has
mounted to such an alarming extent
that the Finance Commission has
Yefused to deal with this question at
all, beyond stating that it has be-
come a deadweight.

Having lost all these fruitful sour-
¢ie of revenue, when the Central
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Government asked them to incur
more expenditure on developmental
schemes and other schemes of the
Five Year Plan, when they found
that the domestic resources remain-
ed the same while the expenditure
went up by leaps and bounds, it
could not but be expected that
the entire financial eguilibrium
of not only the State of Mysore but
all other States also was upset. It
was pointed in the Report of the
Finance Commission that they should
have recourse to their own tax efforts.
They must raise their own resources.
1 know from my experience that the
States did their best.

Now, what are the sources of re-
venue left to the States? Excise du-
ties have been taken away. Income
tax was taken away. All elastic
sources of revenue have been remov-
ed from their jurisdiction. What are
the sources left? Only land revenue,
agricultural income-tax, sales tax
and perhaps income from motor cars,
automobiles, stamp duty and court
fee stamps. Within this limited scope,
the Mysore Government has done its
best. For example, f you look at
the Finance Commission's Report,
statistics given there indicate that
the entire income from tax sources in
Mysore in 1051-52 was Rs. 600 lakhs.
in 1955-58, it is Rs. 800 lakhs. So dur-
ing five years, the State has raised
its tax revenue by Rs. 200 lakhs, by
imposing fresh taxes. If you compare
the tax revenue of 1958-51 with what
it was in 1847, you will find that it
had gone up nearly three or four
times. So the Mysore Government
cannot be accused of having failed in
implementing those recommendations,
that they have not done their best.
That they have done their best is
borne out by facts. They have in-
creased the taxes much to the dis-
comfiture of the people.

1 say the Indian people are very
unfortunate so far as taxation is con-
cerned. It iz not ont agency that
taxes them. The same person is
taxed on the same commodity by
three different sources. First, the
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Central Government taxes him with.
out any compunction. Then the State
Government taxes the individual.
After these two, come the local bo-
dies; they have their own measures
of taxation. So, the Indian citizen is
sxposed to these taxation blows from
three sides and there 1s a recom-
mendation to tax the indixjdual. I
think this is considerable danger
which an Indian citizen cannot face.
In spite of this, the Mysore Govern-
ment has done its best In spite of
this, what was the financial position
jast year, 1955-56? 1 was there. As
represented by the Budget of the
then Finance Minister, after reor-
ganisation of the State, the Mysore
Government had to face a defiait of
Rs. 9 crores.

For the 1mplementation of the Se-
cond Five Year Plan the Mysore
Government has admitted that they
can set apart from therr State re-
sources only to the extent of Rs. 1
crore For the whole State of My-
sore, 1t 1s Rs. 83 crores. Their state-
ment 1s that under their present re-
sources they can set apart only Rs. 1
crore. So, the other Rs 82 crores has
to come either through extra taxa-
tion or through borrowing or from
the Centre

How 1s this position going to be im-
proved? 1 say that the Finance Com-
mission has not gone into the entire
structure of the finances of the State
They have confined themselves only
to the normal expenditure and the
committed expenditure. They have
removed from the Budget purview
the works of a capital nature; they
have removed also the amounts that
were set apart for amortisation of
public debts and compensation and
they have only taken the normal ex-
penditure and the normal income and
they have concentrated their atten-
tion only on that. But, I wish they
had taken an overall picture of the
entire fiscal need of the State.

For example, I see, now the re-
commendations they have made just
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balance the Budget. Supposing the
State is unable to get about Rs. 8 or
Rs. 9 crores more. What about their
commitments which they have to dis-
charge under the Five Year Plan?
The total for the State of Mysore for
the total Five Year Plan is about Rs.
146 or Rs. 138 crores. So, every year
they have to find out or set apart Rs.
30 crores for the implementation of
the programmes of that year. How is
this going to be achieved?

I am afra:d the Finance Commis-
sion have not taken all these aspects
into consideration. I wish they had
taken into consideration the entire
necd—a comprehensive survey of
their need—and  their obligations
for the entire period and made their
recommendations and also shown
some ways and means of implement-
ing these. 1t looks as if the recom-
mendation is only a tentative one and
1t covers only normal revenue and
normal expenditure They have not
made any recommendations as to
how far these extra commitments
have to be implemented and how far
this amount is to be found.

Mr. Deputy-Speaker: The hon.
Member's time is up.

Shri Mohamed Imam: Sir, for the
first time 1 am speaking.

Mr. Deputy-Speaker: That is a
different thing

Shri Mohamed Imam: I will finish
in 5 minutes, Sir.

Mr. Deputy-Speaker: I am giving
only 10 minutes to each hon. Member

because there are so many hon. Mem-
bers.

Shri Mohamed Imam: I will finish
in five minutes.

Mr. Deputy-Speaker: Even the
second bell has gone. The hon. Mem-
ber should finish in one minute.

Shri Mohamed Imam: I will submit
only one thing. It looks as if there is
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too much of over-centralisation. It is
this over-centralisation that has made
the States lose their initiative, that
has upset the financial equilibrium of
the States. They have lost their in-
itiative; they have begun to depend
upon the Centre for every pie so
much so you find the position of the
State Ministers coming to Delhi almost
every month and meeting the Minis-
ters here. Unless the entire picture
is examined and unless there is a
certain amount of decentralisation, I
am afraid, the position will become
worse and worse,

They speak of this grant-in-aid. I
do not want the States to be entirely
dependent upon the Centre. I wish
a permancnt provision is made to
the States so that the States may be
sure of ‘their financial position and
adjust themselves. This has provid-
ed only Rs. 6 crores to the State of
Mysore. What can that do? We
have got the Bhadra  Reservoir
scheme and the Shiravat: hydro-elec-
tric scheme and various other schemes
and we expect the Statc to carry on
all these developmental activities
with this meagre sum.

So, I submit that the entire picture
should be reviewed and whatever
amount is necded for the States for
the implementation of their obliga-
tions, apart from what they raise, the
entire amount must be made good by
the Central Government, because it
is the Central Government that is
mainiy and directly responsible for
the depletion of the revenues of the
States whose fruitful and elastic
sources of revenue were taken away
by the Centrc

There 1s no meaning in reducing
the percentage from 40 to 25. This
is taking away by one hand what is
given by the other. We have added
some more commodities. I wish a
definite ratio of the excise is ear-
marked for the States.

Shrl Naushir Bharucha: Mr. De-
puty-Speaker, Sir, the problem of
the distribution of union excises is
just like the problem of distribution
of legacies. Nobody is satisfied and
whichever way the distribution takes
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place, there is always bound to be
some considerable opposition.

I have been hearing carefully the
speeches of various hon. Members
who have been putting forward a
plea on behalf of their States. I think
the problem requires to be looked at
from different angle.

Prior to 19562, no excise revenues
were distributed. The first Finance
Commission gave a limited share in
the excises. The second Finance
Commission has expanded the share.
But, still people are not satisfied. The
main thing in the speeches was that
the basis on which distribution was
recommended is not correct. I should
like to ask those who have been cri-
ticising the basis of the distribution,
what concrete suggestions can they
make. If you take population as the
basis of distribution, there is bound
to be injustice. If you take consump-
tion, 1t is very diflicult to get statis-
tics; 1f you take into consideration,
the extent of territory, one wonders
whether that would be a satisfactory
criterion. If you take the backward
condition and economy of a particu-
lar State, one doubts whether that
will satisfy anybody. We cannot take
the tax-paying capacity of the peo-
ple as a criterion; nor can we take
as criterion whether there is a ba-
lanced budge: there or not or whe-
ther there are peculiar needs which
perhaps, to an extent, have to be
taken into consideration.

The point I am making is that
while the Finance Commission 15 be-
ing criticised for having taken this,
that or the other criterion, nobody
has suggested what is the correct cri-
terion to be taken when it comes to
the question of distribution of the
excises or the taxes on passengers.

If we take two or three such eri-
teria together and try to distribute,
I am afraid, the problem becomes
still more complicated and there is
no absolute solution. I wonder it the
framers of the Constitution, instead
of making provision for the appoint-
ment of a Finance Commission, had
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said that all of the Finance Minister
meet together including the Central
Finance Minister and find out an
agreed solution, I am sure they would
not have been able to do that. We have
got to accept these recommendations i'n
the nature of an arbitration and arbi-
tration does not satisfy everyone.

It is true that the States do require
a larger share. On that point, there
is no doubt because today we are
committed to a socialist pattern of
society and, naturally, the States
go in for more and more reforms
and welfare projects. In some cases,
1 am inclined to think that the States
which have made fetish of prohibi-
tion do not deserve any grant from
the Centre. The States want to
have the luxury of prohibition—
and [ confine myself to the expe-
rience of my own State of Bombay,
I am inclined to think that how can
a State which squanders away Rs.
25 crores every year in the faith
that they are implementing the pro-
gramme of prohibition, how could
such a State come with a beggar’s
bowl for a crore or two crores of
rupees from the Centre? I also find
that the States depend more and more
upon the Centre without making any
effort to levy taxes themselves. If
we examine the resources of the Five
Year Plan and also the present bud-
getary position of the States, we find
there is considerable lag. In the
course of a debate, speaking in the
Rajya Sabha, the hon. Finance Mi-
nister has stated: “We have got to
carry the States together; we have
got to put our best efforts; goad them
and prod them on, but if they do
not proceed further, we have to
carry the burden” If that line of
argument is persisted in, the States
will more and more want to be
spoonfed, Therefore, the time has
come when we must decide on cer-
tain principles: on what basis the
Centre will advance a share in the
excise duties?

I am inclined to think that what
the Second Finance Commission has
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recornmended is & reasonable pro-
position in the sense that by and
layge it does justice, or, it hon. Mem-
bers 30 choose to call, distributes
harshness equally among the States.
But, in addition to that, where cer-
tain development projects undertaken
lay & special obligation on the
States to incur heavy expenditure,
then the Centre should have a policy
of giving ad hoc grants. Ad hoc grants
are given in Bombay. Bombay Muni-
cipal Corporation was getting ad hoc
grants from the Government of
Bombay to tide over financial crisis.
In special cases it might be done.

I like the idea of my hon. friend,
Shri Guha, that the States should be
compensated according to their pecu-
liar needs in some other ways, say,
by grant-in-aid. Whether you like it
or not, grant-in-aid is the only prac-
tical alternative,

It has aiso been said that in the
matter of tax on passengers, the
basis of distribution 1s unjust. Of
course it is unjust. As my friend,
Shri Guha said, the earning per wmile
is different in different States. There-
fore, if you take the route mileage,
it not only ignores the earnings per
mile; in addition to that it completely
ignores that the railways had come
to exist largely as a matter of his-
torical necessity and geographical
expediency It is wrong to say that
route mileage is the only criterion
but what other things can be said?
Can we suggest population? We are
disiributing tax on passenger fares.
It is not excise duty which depends
upon consumption which in turn de.-
pends upon population. If you are
going to distribute tax on passengers
it is a different category of tax from
the Union excise. What practical eri-
teria can we take?

Shri Biren Roy: At least the basis
of Travelling mania and number of
travellers.

Shri Naushir Bharncha: It is very
difficult again to take travel as &
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criterion. Because, mostly the traffic
originates from Bombay and comes
to Delhi passing through so0 many
states; they will not get travellers in
that sense. Whichever the criterion
you take, there is bound to be injus-
tice and it is a futile attempt to try
to reconcile all these criteria by an
attempt to distribute on the basis
of other than what the Finance
Commission has done. States’
efforts require to be supplement-
ed by some sort of a grant-in-
aid, either ad hoc¢ or spread
over a number of years. It has got
to come that way. This grant-in-aid
should take the form of a compen-
satory re-adjustment. I was rather
surprised to find only 487 miles in
Kerala. In a case like that, it deser-
ves some compensation. There may
be other special features where com-
pensation is deserved. Care can be
taken in these things by readjustment,
special grants-in-aid, whether spread
over a number of years or promised
or given on an ad hoc basis.

The Finance Minister can do
nothing else than accept the provi-
sions of the Finance Commission. As
one hon. Member said, he had not
altered a single dot. What does he
want—to shift the decimal point? It
cannot be done without upsetting the
calculations and causing 1njustice to
someone €lse or causing a dent in
"the revenues of the Centre. These
proposals must be regarded as part
of the entire Plan for the Centre to
help the States. I do expect that the
Finance Minister will come up with
the proposals for assisting the States
on the basis of the special require-
ments and needs by giving such
grants in aid, either temporary or
permanent.

Shri Dasappa: Sir, due to limitation
of time, I am afraid 1 have got to
hurry up considerably. I have almost
been nursing a grievance that my
turn has not come earlier. But I am
now thankful that it has come after
the speech of my hon. friend, Shri
Mohamed Imam. Let me answer him
first. I really do not know what he
was trying to aim at when he laun-

13 DECESIBER 1057 (Distribution) Bill and ga30

Estate Dity and Tax

on Railway Passenger

Fares (Distribution) Bill
ched a kind of a protest over
the whole question of federal finan-
cial integration. Possibly, left to his
goodself, he would not like Mysore
to join the Union at all. I conceive
of nothing else to support his won-
derful statement except an attitude
of that nature. Federal financial in.
tegration does mean a surrender of
certain sources of taxation which are
common to all the States, namely,
income tax, Central excises and things
of that sort.

Shri Biren Roy (Calcutta-South
West): Not always income-tax; in
other federal States it has been ex-
cepted.

Shri Dasappa: 1 am talking only of
the pattern to which we are subscrib-
ing. 1 am not talking of something
else. I am only talking of our Indian
Constitution.

Secondly, he seems to have stated
that Mysore was in an extremely
happy and comfortable position and
that 1t was doing in such a marvellous
way without recourse to any external
aid, in the sense of going to the Cen-
tre for help. It was floating its own
loans undoubtedly. Absolutely true.
But, when he further proceeded and
said that it went on a kind of expen-
diture which was inexcusable, I did
not want to interrupt him. But I
would like him to come up with cour-
age and point out where we have

" entered into infructuous or unprofit-

able or useless expenditure. There
may be room for a certain amount of
difference of opinion in the case of one
scheme or one building. But whatever
we have done and have been doing
ever since the federal financial inte-
gration right from 1.4.1950—] have
had a hand in it-—~we have been in the
closest touch with the Centre. There
is no undertaking which we have
taken regardless of the First Plan;
there is no undertaking which we
have entered into without the whole-
hearted co-operation of the Centre.

There may be some fault in the
State level. But, am I to think
that the Centre was also guilty of that
fault 80 as to simply enable the States
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to resort to this kind of an infructuous
expenditure. I am very sorry that my
hon. friend, Shri Mohamed Imam,
should have launched on—I may al-
most characterise it as—irresponsible
criticism. I know my friend used to
be in the Opposition there,

Shri Mohamed Imam (Chitaldrug):
I launched the same attack against
you when you were the Finance Minis-
ter there.

Shri Dasappa: When it came to a
question of binding him down to the
particular items of expenditure which
were objeciionable, by any standards
whatever, he had nothing to offer and
0 I do not exactly see what his oppo-
sition was and what his opposition is
today.

Those were the days of splendid
isolation when we had our own scales
of salary which I am prepared to own
were very low. With the development
of this consciousness today of Ifidian
nationalism, is it possible for us to
stick to those old scales of salary? Is
it wrong that the Central Government
has come to the rescuc of these smaller
officials, and met a large percentage
of the additional increase in their
emoluments? Should not my friend
have a word of thanks to the Centre
for doing that without any fuss?
He i his time launched certain pro-
jects, projects like the multi-purpose
projects of Bhadra costing Rs. 40
crores. He did not launch the
Sheravati Valley Project which costs
Rs. 40 crores or Rs. 45 crores. Does
my friend imagine that it is within
the resources of the Mysore State to
find all the money for the rapid imple-
mentation of these schemes? I am
afraid my friend has given a wrong
picture. We have only to g0 to the
people. There are millions of people
who are so happy that the whole area
-is humming with work, and within a
few years you will ind the waters
from this project going and enriching
the land. You will find the power
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generated there practically building up
the prosperity of the country. That
is the result of this union, of the fede-
ral financial integration.

I am afraid I should not have enter-
ed on this controversy. What I would
like to say about the particular mea-
sures before us is this. Shri Mohamed
Imam referred to the Finance Com-
mission confining itself more or less
to the revenue side. If he had read the
report of the Finance Commission he
would have seen that it purports to
deal with nothing else. In fact, in
section III they have very well stated
the exact scope of their function and
their work. They say that it has got
more to do with the revenue side than
with the capital side. When the terms
of reference, when the scope of the
Finance Commission are so clearly
defined. would it be fair on his part
to say again that they have not taken
into account the whole of the Plan
expenditure and have not taken the
full expenditure into consideration?
That, Sir, would necessitate a different
Commission and not the Finance Com-
mission that the Constitution contem-
plates. In fact, I think, they have very
clearly stated here—1 will just read
one sentence—on page 13 of their
report:

“It will be an advantage if, in
future, the period covered by the
recommendations of a Finance
Commission coincides with that of
a five year plan. Further, it is
desirable to eliminate the neces-
sity of making two separate
assessments of the needs of the
States.”

Earlier they have said:

“Secondly, the plan does not dis-
tinguish between revenue expen-
diture and capital expenditure..”
—I am referring to the Second
Plan—"...while our main function
under the Constitution is to make
recommendations for the devolu-
tion of revenue resources.”

Thérefore, Sir, it is wholly beside the
court for anyone to say that this
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Pinance Commission has not consider-
ed the question of capital ailotment,.

I would like to say just a few words
with regard to the work of the
Finance Commission. I have gone
through the report in fair detail,
though I have not seen every page of
it. They have brought to bear upon
their work a considerable amount of
thought. They have taken into
account every requirement of a State.
My friend Shr1 Imam should see that
of all the States Mysore gets as much
as Rs. 6 crores grant every year. The
next highest is, possibly, Rs. 4 crores
given to Andhra Pradesh, and some-
times West Bengal also gets Rs. 4:75
crores towards the end of the period.
Now, he ought tqQ have, at least rela-
tively speaking, been happy that of all
the States in India Mysore has got as
much as Rs. § crores. He says: “Of
what use is it? Does Rs. 6 crores help
to implement all the projects that are
in progress?” This grant is not meant
for that. There are other allotments
which are going to be made for the
purpose of completing those other pro-
jects to which he referred.

I may say in justification of the re-
commendstions of the Finance Com-
mission that they have taken a very
realistic and objective view of the
positions of the respective States.
Why is it that they have thought of
Rs. 6 crores for Mysore? There are
reasons for it. You have had Hydera-
bad-Karnatak. There 1s no road bet-
ween one district headquarter and
another. Things have been so back-
ward that hardly any progress has
been made there. As regards educa-
tional institutions and so on, the less
‘said the better. In Bombay-Karnatak
also, those faur districts, there is
hardly any communication, and those
that are there are few and far bet-
ween. Various other things also have
to be developed. With regard to nor-
mal development there is need for a
lot of funds, and I am grateful ta the
Finance Commission for having taken
a very sympathetic view of the posi-
tion.

‘There {5 only one point which I will
answer. My friend Shri Bimal Ghose
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asked yesterday as to what is the fun
of enlarging the number of commodi-
ties on which excise duties are levied
and then distributing the same when
it would be far simpler if you take tex-
tiles, say 60 per cent. or 70 per cent.
put it into a pool and make it divisible
whereby you will get the same returmm.
The point is, it is not advisable to put
all the eggs in one basket. For ins-
tance, if as Shri Ghose says a decision
is taken to put a high duty on textiles
and make it a divisible pool, in
case by chance the Finance Minis-
ter thinks that it becomes necessary
in the interest of the industry that the
rate of excise duty has to be lowered,
then what is to happen? We all stand
to lose. It is true that recently the
return from the excise duty has in-
creased from about Rs. 50 crores to
more than Rs. 250 crores, so that Rs. 7
crores that 1s now being added on for
the benefit of States could not be very
large percentage of the enhanced re-
turns that we get under excise duties
today. I am pretty sure that the whole
scheme being one, it would be very
wrong for us to touch any portion of
the whole scheme which the Finance
Commission had before 1t and has
nresented to us, and the hon. Finance
Minister 1s perfectly justified in trying
to sound a note of caution right at
the beginning. For God’s sake do not
trv to meddle with any one aspect of
it, because that will mean so much of
dislocation of the other aspects of
the recommendations

Sir, 1 have great pleasure in wel-
coming the two Bills, and joining
with the rest of my hon. colleagues
in thanking the Finance Commission
for the verv greal work that they
have done

Scane hon, Members rose—

Mr. Deputy-Speaker: I find there
are four or five hon, Members still
who are very anxious to participate
in the debate.

Shri Shree¢e Narayan Das (Dar-
bhanga): Nobody from Blhar has
spoken so far, Sir, therefore one
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Member from Bihar
allowed.

Mr. Deputy-Speaker: Normally it is
time that I should call the hon.
Finance Minister to reply. There is
half an hour for the third reading and
there will not be many amendments.

Shri Biren Roy: The time may be
extended, Sir. We are to start with
non-official business at 3-30.

Shri C. R. Pattabhi Raman (Kumba-
konam): No one has spoken so far
as Madras is concerned

should be

Pandit Thakur Das Bhargava (His-
sar): If we go according to the time
allotted there will be some time left
before we start the non-official
business. So far ag amendments are
concerned, it is likely that some of
them may be ruled as out of order.
Therefore, there will be some time
left.

Shri Biren Roy: We have to speak
a little bit on them,

Mr., Deputy-Speaker: Then, if it is
the desire of the House to extend the
time, I will extend it by half an
hour.

Shri Vasudevan Nair (Thiruvella):
At least by one hour, Sir.

Mr. Deputy-Speaker: All right But
now no fresh Members should stand
up who have not expressed their
desire so far, when they find that the
time has been extended, because In
that case we won’t be able to accom-
modate all. I would request hon.
Members to take only ten minutes and
not more than that.

14.00 hrs.

Shri C. R. Pattabhi Raman: Mr.
Deputy-Speaker, Sir, I had not really
intended to speak when these two
Bills were taken up for consideration.

As has been rightly pomted out by
my good friend Shri Naushir
Bharucha, magnificent work has been
done by the Finance Commission who
bave balanced various considerations
and arrived at the only conclusions
possible, as he correctly put it. If
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only it was left to the Finance
Minister of India to negotiate with
all the various Finance Ministers of
States, there would have been no
agreement at all so far as the finan-
cial distribution is concerned.

I was rather amazed to find com-
plaints from various localities so far
as the distribution is concerned. If
I may say so, if anybody is to com-
plain, if any States has to complain
about the recommendations made, it
will be Madras, Bombay or perhaps
Uttar Pradesh. But none of these
States appear to have complained
much So far as the point made by
other friends with regard to what
they called financial gutonomy of the
States is cancerned I shall presently
come to it.

The fact 1s this Under article
289(2) of the Constitution, the distri-
bution of the taxes has to be formu-
lated by Parliament assembled here,
and the second Finance Commission
has made its recommendations which
have been accepted by us. Some
words feil from Shr1 A. C. Guha with
regard to the principle—he questioned
the rationale—for the reduction of
40 per cent to 25 per cent He asked
on what principle it was reduced.
Actually, so far as the union excise
duties are concerned, what we find 1s,
the present hst of matches, tobacco
and vegetable products has now been
extended to include coffee, tea, paper,
sugar and vegetable non-essential oils.
As a result of that, you will find that
the amount now available is Rs. 27:80
crores as against Rs. 22'84 crores
which the States were getting till
now. That is an appreciable increase.

Likewise, when Shrimati Ila
Palchoudhur1 was saying that a
special consideration should be shown
to West Bengal I was rather amazed.
Without meaning any disrespect, 1
may say that if any State really
benefited by Central ald it was the
State of West Bengal.

An Hon. Member: Question.

Shri C. R. Pattabhi Raman: I am
not referring to particular ftems. But
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take, for instance, the rehabilitation
and settlement of evacuees, Even the
Dandakaranya Scheme in Orissa is
for the benefit of West Bengal. A lot
of money, crores und crores of
money, have been pouring into West
Bengal, and rightly so. I am saying
that they have suffered, and quite
rightly money has been poured into
that State. But to say that there has
been some mal-adjustment, that there
has been some, if I may suggest,
partiality, so far as the distribution is
concerned is going a bit too far.

Shri Bhree Narayan Das: Danda-
karanya scheme 1s a naticnal sheme.
It is not for West Bengal alone.

Shri C. R. Pattabhi Raman: I am
not saying that we should not help
West Bengal. 1 shall always say that
we should help them. I am saying
that money has gone to help
West Bengal. It is our duty to help
West Bengal. After all, West Bengal
ja in a very unique position. Look at
the hundreds of thousands of eva-
cuees or refugees coming there. Our
sympathies are with them. I am only
answering Shrimati Ila Palchoudhuri’s
complaint about distribution to West
Bengal. I am not questioning the
help rendered. The money and the
help given to them are very neces-
sary.

8hri Biren Roy: What about Punjab?

Shri C. R. Pattabhai Raman: I was
referring to West Bengal. Help for
Punjab also is very necessary. But
no Member from Punjab got up and
said that there is any partiality shown
or that there was any maldistribution;
because of that I did not refer to
Punjab. The hon. Member is quite
right. Punjab also is in a position
similar to that of West Bengal.

Then, I heard my good friend from
Mysore, Shri Mohamed Imam, com-
plaining about Mysore loosing as a re-
sult of the integration of that State
with the Indian Union. I would like
to know what the picture of Mysore
would be if it remained a separate

and had to deal with defence,
with foreign affairs and embas-
a d. After all, unless there ie

i
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a wall, as they say in a Tamil pro-
verb, you cannot write & picture. If
the Union is strong, the rest of India
is strong. If the Union is weak, there
is nothing else to do about it 8o, the
complaint that there is much concen-~
tration on the Union is wrong.

So far as the principle governing the
recommendations of the Finance Com-
mission is concerned, they had not
only to take into consideration the
population basis but also the area
basis. Just imagine this. Rajputana,
a very big State, has large areas of
desert. Some other States like Kerala
or West Bengal they may be very
small in regard to space or area—have
a Jot of people. So, the area of the
States, the population of the States and
the amount of tax collection—all these
have gone into their judgement and
decision. "They had all these consider-
ations in their mind.

Finally, 1 think that so far as this
distribution or, as they call, dole from
the Centre, is concerned, it is neces-
sary that the developmental possibili-
ties of the various areas have to be
kept in mind. If it so happens that
petrol is available in only* one State,
by all means, let all our money be
spent on that State and let us produce
more petrol, because by that one mine-
ral, the whole of India is to benefit.
Assam is a case in point. Therefore,
to say that any one principle should
weigh with the distribution of the
amount so far as payment from the
Consolidated Fund of India is con-
cerned, will be quite wrong.

So far as Madras i8 concerned, it has
been pointed out that we have suffer-
ed. But we have also gained by the
recommendations. We are now get-
ting an additional income representing
8-48 crores so far as the share of tax
on railway fares is concerned. So far
as the estate duty is concerned, it has
been there from 1954 onwards, and
pending the formulation of principles,
the distribution which was being made
in a certain way is now actually being
confirmed. We have got a new tax,
the tax arising from the railway pes-
senger fares. The Bill also deals with

the new tax has been levied as a result
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of the report of the Finance Commis~
sion. The tax on the railway pas-
sengers will go entirely to the bene-
fit of the States.

It is true that, as has been pointed
out, the States have now to rely on
land revenue and on the sales-tax
items. The better opinion seems to
be that so far as sales-tax is concern-
ed, as far as possible, the collection
should be by the Centre and distribu-
tion also by the Centre. After al],
what is the principle enjoined in the
various provisions of the Constitution.
It is this: assuring free trade and
inter-State trade Vexation and har-
assment as between State and State is
not desirable. So, 1 would welcome
the Centre collecting most of the items
so far as the sales-tax is ooncerned.
Let them collect it and distribute it.

After all, in Russia, what happens?
In the Soviet Union, almost all taxa-
tion 1s indirect taxation. And that is
a model— and that is copied as a model
State by my friends on the opposite
side Thegefore, all I am saying is
that is does not lie in the mouth of
anyonc to complain with regard to the
recommendations of the Commission.
The Commission has done a magnifi-
cent job Anyone who goes through
the report will realise that the Mem-
bers of the Commission have brought
to bear their great learning and their
experience in attending to their task
and arriving at solutions which are
most acceptable to Indians all over
India It 1s only by building a very
strong India that we can ever make
any progress either as a State or as a
Union.

It has been stated quite rightly,
that India is not a pure federation.
Whenever there is a reference made
to the federal units, I find people are
moving away from the mamn point,
though we are not like the United
States of America. You have a New
York state which is a very rich area.
Texas is again a very rich State. Ac-
tually, the universities in Texas in the
middle-west are very, very rich. Peo-
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ple there are getting so many facili-
ties, because the oil kings are there.
Other States in the United States are
very poor. Fortunately, our Union is
a quasi-federal Union. Therefore, it is
that so far as the financial aspect is
concerned, we have more power in the
Centre. Though there is financial
autonomy, strictly speaking, it cannot
be called what is called State autono-
my, vis-a-vis a federation.

I heartily approve of the two Bills
before us and in doing so congratulate
the Finance Commission on the excel-
lent work they have done.

Shri Biren Roy: Coming practically
at the fag-end of this debate, I shall
not try to repeat the arguments that
have been mentioned before. But I
have to point out that our task would
have been much lighter if we could
have discussed the Finance Commis-
sion’s Report. Then, these two Bills
would have gone through very much
quicker. We have now introduced cer-
tain things discussion of which here
will not even make these quite
explicit.

My friend who spoke last was quite
right when he said at the end of his
speech that India 1s not a federal Gov-
ernment. But it 1s a unitary Govern-
ment; that is the trouble Therefore,
all the States have to come with a
begger's bowal. In that respect, my
friend, Mr. Guha, made a mistake
when he said that 1t 1s a federal sys-
tem It is not a federal system. Even
in a federal system, as for instance in
West Germany, the tax is collected
mainly by the States and nothing ac-
crues to the Union. Here, of course,
we have no objection to the Centre
collecting the tax; it is a2 custom and
convention. But why should the
Centre keep so much of the amount
themselves and not give to the States
what is attributable to them? Why
should they try to distribute it mainly
on the basis of population and only
10 per cent on other considerations?

The question of Punjab and Benga)
looms largely in our view. In Bengal,
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before partition, when East Pakistan
was with us, the same amount of in-
come-~tax practically was collected and
we used to get 20 per cent from the
divisible pool. That was being car-
ried on from the time of Meston's
award and then Niemeyer's award.
Suddenly when the partition came in,
it was immediately brought down to
12 per cent and only when objections
were raised there in West Bengal, in
the Deshmukh’s award—interim award
—.it was raised to 13-5 per cent. Un-
fortunately, the First Finance Com-
mission reduced it again to 11:48. Now,
by the Second Finance Commission, by
taking into account the population
basis, by raising the share on the basis
of population from 80 per cent to 950
per cent. it has been reduced to 10-28
per cent or something. Bengal is in a
very unfortunate position, because of
the influx of refugees to which Shri-
mati Ila Palchoudhuri and others have
referred. The position of Punjab also
is the same.

We have been allotted certain grants,
but what is the total liability of the
State today? We have the strangle-
hoid of the Centre. The liability of
Bengal is over Rs. 134 crores and that
of Punjab is Rs. 154 crores. When a re-
commendation was made by the Fin-
ance Commission itself about consoli-
dating all these liabilities or writing
them off, that recommendation was
not accepted. But we were asked in
this Parliament just to accept percent-
ages which have been fixed on another
principle and when most will not
aceept that principle. Certainly in West
Bengal we cannot accept it, because
of the fact that the density of the
population in West Bengal has not
been considered at all. Bengal has
the second highest density of popula-
tion in India. We have very little
tand and still we have tried to im-
prove our revenues by only op-
pressing our own people, because in
four years from 1951-52 to 19855-58, as
taxation figures have been given, it
has gone up from Rs. 23-86 crores to
Rs. 22 13 crores, which is nearly Rs. 30
crores. This means an increase of
28 per cent in four years, and we have
got prohibition alsp,,, We have thus
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increased the taxes in West Bengal

and even then we cannot meet all the
expenditure.

So, if we really like to have a fair
percentage of income-tax distribution,
then 75 per cent should be digtributed
and the distribution should be on the
basis of a compromise formula, which
I have suggested in one of my amend-
ments, namely, 50 per cent on the
basis of collection and 50 per cent on
the basis of population. That I think
would be better.

Nobody has spoken much about
estate duty. I put a question to the
Finance Minister on this subject, but
three times the question was disallow-
ed. 1 suggested that we can follow
the practice in other countries where
the estate duty collection is made from
the assessee and the assessee is given
the choice of offering to the Govern-
ment in lieu of money the assessed
properties, s0 that the estate duty can
be adjusted. That is one of the easiest
ways in which the assessee’s duties
can be realised. Today when it is
stated in the Bill that the immovable
properiies attributable to the States—
of course, the gross value is noted—
will go to the States, it is very neces-
sary that either the Act is changed or
the rules modified, so that the asses-
secs pay their estate duties by choos-
ing one or some of the properties as
vatlued and assessed by the Govern-
ment, not by themselves, in lieu of the
esiate duty assessed against them This
is fair, because otherwise what will
happen? In view of the speculation,
when they cannot pay in cash, those
things will be sold at very low prices.
That will mean not only the assessees
them:elves coming to grief, but also
the money attributable to the State
even from immovable properties com-
ing down. Therefore, the Finance
Minister should take notice of this
and make the necessary changes either
in the rules or in the Estate Duty Act
itself.

Now, coming to the problem of the
railway fares, basing it only on the
mileage, as has been pointed out by
several speakers, is really quite un-
fair. It has been pointed out that as
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we could not have sufficient data, this
was done. We hope that in future
sufficient data would be made avail-
able in the meantime, and not =fter
five years. The Railway Board can
easily collect the data regarding the
number of travelling public in certain
zones, the amount of travelling in that
particular area and so on and the
distribution can be made also on the
basis of 50 per cent on collection and
50 per cent on such data that 1 have
just mentioned. That will be the only
other way to make it fair.

Coming 1o the percentage basis, the
fact that Bengal has the second highest
density of population in India and
Kerala the first highest density should
be considered and the percentages
should be changed, as 1 have already
indicated ir. my amendments. Per-
haps miy amendments may be ruled
out of order and I may not be allowed
to sprak ou them. So, I may ox_xly
state that in the case of the Union
excise duty., I have tried to put down
the figure which was previously 40 per
cent nnd aiready approved by practi-
cally every section. About the estate
duty also I have explained. My sug-
gestion is that the balance, in respgc?.
of immovable property, should be dis-
wibuted on the basis of fifty per cent
cellecrion-wige and 50 per cent popu-
lation-wise

Shri Shree Narayan Das: Mr.
Deputy-Speaker, while considering the
figurea for the distribution of these
taxes between the Union and the
various States, we have to take into
consideraticn the responsibilities that
have been placed on the Centre and
upon *he various States by the Consti-
tution. In a matter like this, where
the question of sharing taxes collected
by the Union is concerned, there is
every likelihood of disputes arising
between he shares. After going
through the report of the Finance
Commission, I have found that when
the States were asked to state what
should be the basis of distribution of
excise duties collected by the Union,
the tax on railway fares and the estate
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duty, every State came forward with
its own siggestions and the sugges-
tions of tae various States are vary-
ing in natute. No State took the over-
all pirture of the Indian finance into
consideration. Every State suggested
a basis wh'ch was beneficial or ad-
vantageous to that State. Therefore,
although iLis hon. House has been
empowered by the Constitution to lay
down prirciples with regard to tne
distribution of estate duty, railway
fares tax und excise duties, I think in
& mat‘er like this, the decision should
lie with some independent organisa-
tlon. Althuugh as Members of Parlig-
ment we represent the whole of India
while arguing the case, we are apt to
be led away by the considerations
existing in the States. But for Parlia

ment 1t would not be a good precedent
it after disiussions we come to deci-
siong an ti'~se things by votes. There-
fore, I fully support the statement
made by the Finance Minister that
although urder the articles of the
Constitutior. it 13 not the duty of th.
Finance Commission to lay down tas
basis o dis‘r'bution of excise duties ..
well as taxes accruing from estate
duties and taxes accruing from rail-
way f{ares, tke same wus referred by
the Diesident for the consideration of
the Financ: Commission, and on th2
basis of the report submitted by the
Finan-e Commigsion, the Government
has come forward with these two Bills
layine down the principles as well as
the percentage of distribution of Union
excise dutics.

But 1 would like to say that some
of the States, rather the majority of
the States have suggested that all the
excise duties at present levied by the
Central Government should be brought
within the purview of the divisible
pool. I cannot say at this moment
what should be the percentage of dis-
tribuation, but the principle that the
taxes collected under Union excise
duties on the commodities that are at
present taxed should be brought with-
in the purview of this measure should
be accepted. At present the coliec-
tion of excise duty on only three
commodities j» distributed ¢t the
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States and the percentage of the States
is 40 per cent. Now, when other com-
modities are also brought within the
purview of this measure, the percen-
tage may be reduced to 26 per cent.
They have to decide it after examin-
ing all aspects of the qQuestion whe-
ther the percentage may be reduced
to 25 per cent in view of the responsi-
bilities of the Centre. But 1 would
should consider the desirability of
suggest that the PFinance Minister
bringing in other excise duties within
the purview of this Bill. Many argu-
ments have been brought forward for
this and so I won't repeat them. If
they are brought under the purview
of the Act, there will be many ad-
vantages. Otherwise, more taxes will
be collected on one commodity and
nothing on others. So it would be
a good thing to bring all the excise
duty under the purview of this Bill

Then 1 come to the division of the
tax on pacsenger fares. Almost all the
memkbers here have suggested that
the recommendation of the Finance
Commissior: that the division of the
passenger fare should be on the basis
of mileage is not a good recommenda-
tion. It 1s only an accident that some
States have been provided with more
mileage of railway lines, whereas
others have been denied of that. 1
think it 1s an injustice done to the
various States.

In this House members of the various
States, which have got less mileage,
have been asking for more miles of
railway lines in their States. But, dus
to paucity of funds, they have been
told that it 15 not possible during the
Second Five Year Plan to have any
more mileage. Therefore, when the
question of distribution of taxes on
passenger fares is going to be consider-
ed, I think the Finance Commission
should nave devoted more time to find
out sorne more suitable arrangement,
a more suitable principle on which
this tax should be distributed. But
that is nat possible. For the time
being, they have accepted mileage for
purposez of distribution of tax.
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The Finance Commission has sug-
gested-—and the First Finance Com-~
mission also suggested—that the pro-
per basis on which the Central excise
duties should be distributed should be
on the basis of consumption. But, as
the First Finance Commission has stat-
ed, data and statistical information are
not available. The Second Finance
Commussion have also stated that dur-
ing the five years that has elapsed bet-
ween the First Commission and the
Second Commission, it was not possi-
ble for the Government or for any
organisation to find out statistics, on
which they can base this distribution.

Therefore, I would suggest that
when the next Finance Commission is
going to be appointed, they should
not be given an opportunity to say
that no statistics are available with re~
gard to consumption of various com-
moditics in various States. It will be
better i;f some organisation, 2 body of
experts, is set up to collect necessary
data and statistics so that the distri-
bution of tax between the Centre and

the States may be on more scientific
lines.

As I come from Bihar, I do not say
that injustice has been done to Bihar.
But Bihar has been worst affected by
the natural calamities which followed
one after another. It has happened in
some other States too. Bihar has been
aflected by floods and drought. There-
fore, the finances of the State Govern-
ment have been very badly affected.
Of course, the Centre has been help-
ing the various States, including the
State of Bihar, for rendering relief to
those afftected, and it is in the nature
of the things. But, in view of the fact
that practically the whole State is
affected by drought and large sums of
money wili be required for rendering
relief, for supplying food and for pro-
viding people with work, I say that the
Central Government should come for-
ward with sufficient aid in the form of
grant in aid for the relief work to be
rendered in that area.

I support these two measures and I
hope that when the next time the
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consideration of distribution of tax
comes before this House, the necessary
organisation will be set up and some
statistical data will be collected, on
which the future Finance Commission
may be able to base its principle of
distribution. If the necessary statis-
tical data 1s not available, they
would not be able to come to any basis
other than the population basis. With
these words I support the Bill

Shri Vasudevan Nair: Yesterday,
the hon. Finance Minister pleaded that
the recommendations of the Finance
Commission may be accepted in toto.
Several other hon. Members also paid
comphment for the work of the
Finance Commission. There is no
doubt that the Finance Commission
has done a very responsible piece of
work.

But, if one finds that there is an
apparent contradiction between some
of the.r formulations and some of
their decisions, then it is not possible
for oac 1o agrcee with thewr conclu-
stons. I wish to point out some of
their formulaticns with regard to the
trends in federal finance. On page 21
1t is stated.

“A noticeable trend in all fede-
ratinns has been the progressive
incrsase in the size of federal pay-
ment= to the State”

1t seem. to me that the Finance Com-
mission: also agrees with that trend
1t seems to me that the Finance Minis~
ter also thinks that that should be
accepted by us But, at another place,
on page 42, thz Finance Commission
has made the following remark:

“With tax on income ceasing to
be an expanding source of reve-
nue, it is obvious that any further
substantial devolution of revenues
to the States by sharing a tax will
have to com¢ from the Unjon
excise.”

That also they have agreed. So, if
the State should get something, then
that should be from the Union excise,
accordirg to the Finance Commission.
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And the Finance Commission is not,
in priuciple at least, against the
devolution of revenues to the States
in larger measure. But what is their
conclusion? What is their decision?
Is the decision of the Finance Com-
mission in spirit with the formulations
that they have made? I beg to submit
that the decision of the Finance Com-
mission at least in regard to the distri-
bution of Union excises is in contradic-
tion with their formulations. Be-
cause, previously, as a result of the
recommendation of the First Finance
Comm.ssion, the States used to get
Rs. 20 crores from Union excises.
Now, as a result of the recommenda-
tion of the Second Finance Commis-
sion, the States are going to get Rs. 27
crores. One may point out, there is
an increase. That is only very small.
That 1s not a substantial increase. The
Finance Commussion points out that
the main share to the states should
come from the Union excises. In the
1957 Budget, the Central Government
expects to get nearly Rs. 260 crores
from CUnion excises. I think the re-
commendation of the Finance Com-
mission on the question of Union ex-
cises 1s the most unreasonable of their
recommendations,

Some friends, for example, the hon.
Membcr Shri Naushir Bharucha point-
cd out that the States do not exert
themselves to mobilise all their re-
sources. That may be true with re-
gard to some of the States. But, there
Jare States which make an effort and
try to mobilis~ their resources. For
cxample, the State of Kerala tried to
mobslise their resources. In their
Budget this time, they levied some
tax on agricultural income, they levied
a tax on plantations. As a result of
this tax on agricultural income and on
plantations, the Xerala Government
expect< to get Rs. 65 lakhs per year.
But, it is so strunge that very responsi-~
ble people in the Central Government,
very responsible Ministers in the Cent-
ral Government go to that State and
go about speaking that the incidence
of taxation in that State is very high.
What is the meaning of such & state-
ment, we want to know.
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‘When replying to the debate on
plann:ng last time, the Finance Minis-
ter, in this House, said that the States
will have to mobilise their resources,
that thz States will have to find more
money from its taxation, otherwise,
we won't be able to fulfil the plan.
That is what thc Finance Minister says.
Yesterday also, the tone of his speech
was that. But, Shri Morarji Desai,
who is ‘n Keraia, in a press conference
stated that sales tax in Kerala is very
high. Yesterday, in another press con-
ference, he has stated that planters
and industrialists have complained to
him that the incidence of taxation in
Kerala is very high.

Taking pity for the 1industrialists
and planters of KXerala, he has
expressed the concern of the plant-
ers to the Chief Minister of Ke-
rala. ‘That is his statement in the press
conference The sales tax in Kerala
is very h:gh uccording to the Com-
merce and Ind stries Minister. He has
asked how can pcople from outside,
capitalizts from outside, come into this
State and invest their money here
when toc incidence of taxation is very
high

On the one hand, the Finance Minis-
ter, plcads winh the States for more
taxation ard on the other hand, an-
other rezponsible Minister goes to the
States and says that the incidence of
taxatioa 1s very high and the planters
and industrialists feel very much an-
noyed.

Shri Punnoose (Ambalapuzha): One
is filnarce and the other is politics.

Shri Vasudevan Nair: I plead very
much -with the Government that they
should have some uniform policy, that
they stiould believe in what they say.
When a Government makes an honest
attempt to mobilise its resources, at
least the Central Government should
help them. Jf they are not able to
help the State Government, they
should not stand in the way of that
Government. My submission is that
while the State Governments should
make efforts to mobilise their resources
a3 much as they can, they have to be
xubstantia®fly helped by the Central
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Government if we have to fulfil our
Plan.

The recornmendations of the Finance
Commissio, taken as a whole, do not
satisfy the needs of the State Govern-
ments which are making their own
efforts to mobilise their own resources.
We can accept the recommendations
of the Finance Commission mainly if
the Finance Minister would make
some changes here and there in the
recommendations of the Finance Com-
mission, re1inly with regard to the
distribution of excise duties and with
regard to grants in xid to the States.

On the question of grants in aid, we
can speak about it tomorrow when we
discuss the Supplementary Demands
for Grints. But, coming from Kerala,
I wish to point out that the special
problems cf th«t State were not taken
into consideration by the Finance Com-
mission. We are very glad that My-
sore hias got a very good share, a
substantial share, and I feel very hap-
py that Shri Dasappa has given much
compliments to the Finance Commis-
sion, because they are getting Rs. 6
crores per year. It is very good. But,
1 am very sorry for the recommenda-
tions of the Finance Commission be-
cause, even though they could not give
us something, they could at least point
out our difficulties, they could at least
sav that we have some problems.
Then, we aré satisfied. They have not
even done that. We feel that we were
let down on that score. ] hope the
Finance Minister will give his thoughts
to these problems and will try to

i lir the shortcomin,
Finance Commission’s report.

Shri T. T. Krishnamachari: Mr.
Deputy-Speaker, hon. Members who
spoke in the course of this debate have
pointed out to me a shortcoming that
in the course of my introductory
speech, I did not do the obvious duty
that was cast on me to make am
acknowledgment that was due from.
the Finance Minister and the Govern-
ment of India to the Finance Commis-
sion for the magnificent labour that
they have undertaken and the results
that they have produced. I feel as-
hamed that I should have forgotten
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this obvious duty. I am very glad
that hon. Members have remembered
it. May I, Sir, even at this late hour,
join my friends in extending the
thankz of the Government, and I
think, of the House also, to the Fin-
ance Commission for the work that
they have done on our behalf in ap-
portioning portions of the Central
revenues to the States.

On one aspect of this problem which
I mentioned at the outset, consider-
able amount of emphasis was laid by
my hon. friend Shr: Naushir Bharu-
cha. I wish what Shri Nashir Bharu-
cha said was borne m mind by hon.
Members here. Firstly, if I may re-
peat what he has said, if we undertake
to do this task ourselves, may be, the
Finance Minister starts doing it, I do
not think it will be possible for me to
get an agreement from my counter-
parts in the various States. Assuming
that some proposal which, perhaps,
gets the support of the majority of the
Finance Ministers of the States is
brought before the House, and each
hon. Member has his own proposal to
make in regard to the variation of
these proposals, I do not think we will
see the end of the debate anv time.
Tt is perfectly obvious that, in a mat-
ter hike this, we have to refer the mat-
ter to arbitration Once having done
1t, we can have the satisfaction of tel-
ling ourselves tkat the arbitrator has
done us an injustice; nevertheless his
award has to be accepted. It is a dele-
gation of power that this House makes
to the Finance Commission The
House, undoubtedly, s sovereign If
the House does not want to accept this
particular motion before them, they
are perfectly entitled to throw it out
‘But, what next? Are we again to ap-
point a Committee to go into this mat-
ter? Some time or other, we have fo
accept somebody's suggestion because
we cannot discuss it on the floor of the
House With fourteen States being re-
presented here and the Centre not
being represented at all except in the
person of the Finance Minister, how
are we to come to an agreement on
8 matter like this? I think Shri
Naushir Bharucha has made a very
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valuable contribution in this regard
and I am very grateful to him for it

The other aspect of this matter that
has not been correctly understood is
this. The Finance Commission does
not make any recommendation in
regard to developmental expenditure
which is of a capital character, where
capital works are undertaken. They
have not made any provision in the
apportionment that they have made
having relation to the needs of the
various States for the reason that that
has to be found separately. Of course,
you might say they have not made
any provision for the amortisation of
this debt. Even that must be found
from out of the results of that capital
expenditure. The improvement in the
economy with the resultant benefits to
1t must produce results that would
enable a State Government to amortise
both the interest and the amount due
towards capital.

So, when hon. Members speak of the
Plan and the developmental aspects
of the Plan and relate it to this report,
I am afraid they are making a mistake
because the Finance Commission have
not dealt with that aspect of the mat-
ter except indirectly.

Shri Punnoose: But they claim they
have examined some of the special
problems of the States

Shri T. T. Krishnamachari: The spe-
cial problems are different The spe-
cial problems are not problems which
involve capital expenditure. For ins-
tance, an hon. Member from Mysore
mentioned the Honnemaradu scheme.
The scheme might cost in the region
of Rs. 45 to Rs. 50 crores. If you ask
the Finance Commission to make a
provision for the implementation of
that scheme, it cannot be done, any
more than the Finance Commission can
be asked to make provision for the
Idukki scheme in Kerala, though that
is perhaps even better from the point
of view of the return that it promises.
This has to be done separately, and
it has to be done on the basis of the
conjoint borrowing powers- of the
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States and the Centre. So, we are im-
porting a prablem. The Finance Com-
migsion have had enough problems be-
fore them to solve which they might
have solved according to the point of
view of a particular Member, as he
likes it.

Maybe Shri Imam is not satisfied
with Rs. € crores, but Shri Dasappa
feels that they have given special
congideration. I do not think Shri
Dasappa himself will say that he is
satisfied because somebody will say
tomorrow: ‘“You have expressed satis-
faction”. All that he says is that the
problems of Mysore, having integrated
in itself three or four areas some of
the majority of whom are deficit, have
been taken into consideration by the
Finance Commission, and therefore
Mysore has been sort of lifted to the
position of primacy. Nevertheless it is
a point and has to be accepted.

Maybe the hon. Members who spoke
from Madras or Bombay were very
modest—and U.P., because I do not
know what my friend Seth Achal
Singh said; he spoke in a language
which I do not understand. I think
his point was to emphasize the fact
that while all States got grant-in-aid,
these three children were denied even
the sweets It does look on the face
of it that these States have got a
grievance

1 might even take it further. Some
of my own colleagues in the Cabinet
might say,—after all, as you probably
know the Home Minister happens to
be from U.P., and the Commerce and
Industry Minister from' Bombay and I
am the unfortunate representative
from Madras—we might say that these
three States have been treated badly
and so we shall not accept the Finance
Commission’s Report; we present a
proposition to the House to say that
we shall appoint another Finance
Commission. It cannot be done; it is
not done. It may be each one of us
feels perhaps that the State could
have been treated a little better, but
You cannot really say that the Finance
Commission had any bias against Bom-
bay or U.P. or Madras for that matter,
any more than you can say they were
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probably overwhelmed by the hospita-
lity of Mysore which is traditional,
Therefore, the question of how the
Finance Commission, barring the prin-
ciples they have laid down here, made
up their mind to fix these particular
quotas of distribution is a thing which
we will have to leave very much to
them.

The question was raised in regard
to railway fares. My hon. friend from
Kerala, Shri Vasudevan Nair who
speaks extremely persuasively and
therefore merits a great deal of atten-
tion, spoke about the problems of
Kerala. Nobody denies that Kerala
has many problems. It has to be con~
ceded. For instance, their greatest
problem is that they cannot grow the
food needs of the State. The reasons
are heavy rainfall and the waghing
away of quite a lot of the soil. But if
that is a problem which could be taken
into account by the Finance Commis-
sion in regard to the normal needs of
the State, I believe they should have
taken it into account, but anything
else that igs not done has got to be ap-
proached from a different point of
view.

So far as I am concerned, 1 wish 1
could come to you with more taxation
which will not impinge harshly on the
economy of the country, so that we
shall have more resourses, so that I
shall be in a position to distribute
more to the States. After all, a Cent-
ral Finance Minister has no particular
State on which he can spend the
money, excepting Delhi and perhaps
Himachal Pradesh, Manipur and Tri-
pura. You have got to spend the
money somewhere. Even a steel plant
has got to be put up in Orissa, Bihar
or Bengal. As my friend Shri Patta-
bhiraman pointed out, if you get oil,
you have got to spend money in As-
sam or any other place where you get
it. Therefore, this question of spend-
ing the money is a thing which can be
loocked at objectively, and so far as 1
am concerned, I recognise that most
of the States need much more money
than what they have today.

I do not agree with my hon. friend
Shri Pattabhiraman or the sentiments
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which were echoed by Shri Roy on the
other side about the characteristics of
this Constitution, because I do believe
that in actual practice this Constitu-
tion of ours is far more federal than
any Constitution functioning in any
other part of the world, including the
American Constitution. The centrali-
sation in America is far greater than
1t is in India. This question of a theo-
retical assessment whether it is federal
or not is of on use to us. Here we
want this country to develop as a
whole. The problems of the wvarious
parts have to be met as and when they
arise

My hon. friend Shri Guha mention-
ed, and the Finance Commission itself
has at page 49 mentioned, this ques-
tion of West Bengal. In paragraph 130
they say:

"West Bengal 1s still in a diffi-
cult position Its economy and its
administration are being strained
by the influx of refugees from
East Pakistan, and it needs subs-
tantial assistance. We recommend
a grant-in-aid of Rs 3'25 crores
a vear. West Bengal's revenue in
the last two years would be seri-
ously dislocated by the disappea-
rance of the grant-in-aid under
article 273. The grant-in-aid re-
commonded to the State  should
be raised to Rs 4°75 crores for
each of these two years.”

So, it is not a case of the Finance
Commission having lost sight of the
normal needs of West Bengal, but
quite a number of other needs of
West Bengal are more than normal
and have to be attended to. I have
no quarre]l at all with any hon. Mem-
ber when he says that his State has
special needs and they must be attend-
ed to. I agree. My only difficulty is
this: hon. Members who speak for
each State here must also, in so doing,
find out with me the resources for the
Centre, so that the Centre can distri-
bute it to the States. That is all that
I am asking, I am not asking for any-
thing more. 1f I have the money, I
am quite prepared to spread it out to
the States.
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Por instance, my hon. friend Shri
Shree Narayan Das from Bihar spoke
about the unfortunate condition of
Bihar. Bihar's condition is more than
unfortunate. It is something terribly
deplorable, it is something which can-
not be brought into the newspapers,
and nobody would speak about it be-
cause perhaps of the reason that we
do not have very powerful speakers
on behalf of Bihar here, with my
apologies to my friend Shri Jagjivan
Ram. They are not in a position to
collect their land tax, they are not in
a position to collect taccavi loans; and
then the problem 1s complicated fur-
ther by a 50 per cent shortage in their
foodcrops this year, and the deficits in
that State is something unfortunate—
not due to any want of competence on
the part of the Bihar Ministers, but
due to a number of circumstances
over which they have really no cont-
rol, mainly because the whole system
of zamindar:i went and there has been
no land revenue system to replace it
It 1s a thing which I understand. I
have been 1o Bihar. In fact, as Com-
merce and Industry Minister I had
submitted a report to my colleagues
about Bihar stressing the need for
special attention to Bihar, as I did in
1952 1n the case of Kerala I wish they
had accepted my report then; some-
thing more could have been done for
Kerala

So, 1t is a question of many of the
States nceding help, and some of them
needing special help If I have the
resources, I am prepared to give.
There 1s no question of my telling the
Finance Ministers or the State Gov-
ernors that the States must do with
the amount that they have.
The Governors’ Conterence is a clos-
ed conference. I do not know where
the newspaper report comes from. I
do not know if I have said anything
of that nature. Possibly, I might have
said in a different context, even if I
have said it. But it not really a ques-
tion of denying to the States what
they need. All that I am saying is
if we have the resources, I am pre-
pared to let the States have them.
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And the Planning Commission is
there for that purpose. I happen to
be a member of the Planning Com-
mission, and so far ' as I am concern-
ed, my voice is always added to the
voice of the States that want help,
subject to the fact that I have the
money to give.

My hon. friend and my former col-
league Shri A. C. Guha raised the
question of loans. The particular re-
commendation in regard to loans is
not causing me any undue worry,
in so far as the interest is concerned.
We have a saying in my part of the
country, ‘When the water flows over
your head. what does it matter, if it
iIs one span or one cubit?’. 1 know
water is flowing sbove the Finance
Minister’s head in this country. I do
not mind adding to it by another Rs. §
crores. But the entire gamut of
operations covered by that particular
position, that is to say, the loan posi-
tion, which is sought to be postponed
would materially affect immediate
resources of the States. I cannot do
two things; 1 cannot postponed pay-
ment and still go on continuing the
loans. So, the matter has to be ex-
amined. And we are not sufficiently
efficient as they do in a business
office, to go and look at the ledger
page and find out exact'y what the
position is. Various Accountants-
General will have to answer, and
various Accountants-General of
various types and degrees of efficien-
cy, and with their records kept in
various ways. So, it is a matter
where the Government must know
fully what it is committed to before
it can come to the House with a pro-
posal. Therefore, it is not a matter
of disinclination to help the States or
to lighien their burden, but is a ques~
tion where I am not able to compre-
hend the problem in all its aspects
and in all its seriousness.

Therefore, while I agree with the
Members in their plea for he'p-

ing their individual States, I suggest
that this particular matter has been
decided by the Finance Commission
fn 8 ocomparatively narrow aspect,
namely to find out how the revenue
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considerations of the State, the needs
of the State for a revenue budget, can
be met by apportionment of the Cen-
tral revenues enther as a charge on
the Central revenues or as a charge
as grant-in-aid to the various States.

Then, the basis of distribution was
questioned by home hon. Members,—
whether it should be on the basic of
collection, whether it should be on
the basis of consumption, or whether
it should be on the basis of popula-
tion. I do not think there is any view
cxpressed in this House by most of
the hon. Members who have spoken,
which has indicated that there is any
unanimity in regard to how this
should be apportioned.

Of course, naturally, if you are in
Bombay or Calcutta, you think col-
lection is the best. If you are in U.P.
you think population is the best. If
you have a railway line in your State,
you think route mileage is the best.
If you have no railway lines in your
State, you say, this is due to the neg-
lect by the Centre and the Railway
Admnistration, so, we cannot be
penalised, some other State which has
should help wus for our needs.
Sometimes, it does look somewhat
absurd. For instance, take  Uttar
Pradesh. Uttar Pradesh contributes
roughly about Rs. 5 crores for in-
come-tax, and it would probably get
Rs. 10 crores or something like that
from out of the revenues. All the
fncome-tax is met by the textile mills
or by other people from out of the
consumption of the 63 million people
in Uttar Pradesh. That is a thing
which cannot be forgotien. So {far
as estate duty is concerned, why
should this be varied? That is varied
because there is a tangible praperty
fn that particular area, and there is
a responsibility on the part of the
State to maintain that property, to
see that the conditions are such that
the property values do not go down.
{f the State allows a particular town
to be deserted, well, we may levy
an estate duty, but to be deserted
an estate duty, but the valuation will
be negligible, and we would not get
anything. The maintenance of the
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contents and the maintenance of the
prosperity of a particular town hap-
pen to arise from the efforts made by
a State. It may be that these were
the considerations that prompted the
Finance Commission for varying the
bases in regard to the particular types
of taxation.

But as you can argue against, you
can a'so argue for. Hon. Members
here—and each one of them—have
argued for a particular point of view;
while one has argued for a particular
point of view, another has argued
against that. 1f we put the sum total
together, I am afraid you have tocome
to the conclusion that the Finance
Commission have reached.

My hon. friend Shri Bimal Ghose
suggested that we should follow the
Austrahign pattern. 1 have a little
advantage over him. I do not want
to take undue benefit of that advan-
tage. It is just like anybody grow-
ing old in the same atmosphere and
saying he knows all about the place.
1 have no more credit than that I
have been here since 1942, and I know
everything that happened. It hap-
pened that during the time of the Con-
stituent Assembly, we appointed an
expert committee to consider this
question of grants, and that commit-
tee went to Australia a'so. ] have
also read some literature about the
Australian Grants Commission. It is
extremely inapplicable so far as the
Indian situation 1s concerned. The
finality there is much less than we
are contemplating here. In fact, a
professor of federal constitution who
met me recently did ask me, ‘Are the
recommendations of your Finance
Commissions being accepted general-
ly by Government and Parliament?
Is that convention being established,
or are you going the way of Austra-
lia or Canada?. I told him, ‘If we
accept the recommendations of two
Finance Commissions, we are cer-
tainly establishing a convention that
we accept them normally”’ So, I do
not think Shri Bimal Ghose is right
in asking us to follow an example
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which has more pitfalls than the con-
ventions that we are seeking to estab-
lish.

Shri Bimal Gbose: I think I am
a little misrepresented.

Shri T. T. Krishnamachari: I am
very sorry. I have no intention of
doing so. The hon. Member knows
about it.

Shri Bimal Ghose: What I said
was that since there is a Planning
Commission which is taking account
of all the facts, if there is any differ-
ence between the States, we might
follow the Australian practice to the
extent of inviting claims from clai-
mant States to remove disparities.
That 1s all that I have said.

Shri T. T. Krishnamacharl: That
1s why I am rcally saying that the
Australian practice is not a correct
practice So far as the Planning Com-
muission 1s concerned, the hon. Mem-
ber knows that I am Member (Fin-
ance) in the Planning Commission.
The hon. Member will also realise that
the decision is very largely induced,
at any rate, by the Finance Minister
here, who, certainly according to all
hon. Members and also according to
fact, is not a particularly competent
person; he is exposing himself to a
position which he would not like to,
if he knows the real facts of the case
The legitimacy of my claims in regard
to competence is a thing which I
would leave to the hon. Member and
his Party.

Therefore, 1 would not like to change
the system. The system is a good
one, and we better adhere to that
system.

So, I come back to where I began.
While it would be wrong on my part
and presumptous on my part to make
even a suggestion that the House will
have to accept it, 1 feel, so far as I
am concerned, I am not in a position
to put any alternative to the sugges-
tiong or recommendations made by
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the Finance Commission in regard to
the apportionment of the revenues and
also in regard to the grants-in-aid to
be paid to eleven out of the fourteen
States, in regard to the distribution
of the estate duty, and in regard to
the distribution of the amounts col-
lected by way of excise duty and tax
on railway passenger fares. Having
listened to hon. Members with the
care and courtesy which is due from
a person like myself, I still feel that
the position which I envisaged at the
time of moving for the consideration
of this Bill, and to which I gave ex-
pression still holds good.

Shri Biren Roy: May 1 ask one
question on a point which has not
been answered? That is regarding
the changing of the Estate Duty Rules,
so that an assesce could pay by
properties at the value at which the
Government valuer would assess his
property, in lieu of the estate duty
from hum.

15 hrs.

Shri T. T. Krishnamachari: I am
afraid if the hon. Member is going
into the matter of the working of the
Estate Duty Act, I cannot deal with
it now. The hon. Member has raised
the question. It will probably be
dealt with at the budget time.

Mr. Deputy-Speaker: The question
is:

“That the Bill to provide for
the distribution of a part of the
net proceeds of certain Unon
duties of excise among the States
be taken into consideration”.

The motion was adopted.

Mr. Deputy-Speaker: Now 1 ahsll
put all the clauses together.

Shri Biren Roy:
amendment?

What about my

Mr. Deputy-Speaker: He already
knows that that amendment would
be ruled out of order. Therefore, I
need not advance any reason.,
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The question is:

“That clauses 1 to 6, the Enact-
ing Formula and the Title stand
part of the Bill".

The motion was adopted.
Clauses 1 to 6, the Enacting For-

mula and the Title were added to the
Bill.
Shri T. T. Krisnamachari: I beg
to move:
“That the Bill be passed".

Mr. Deputy-Speaker: The question
18:

“That the Bill be passed”.
The motion was adopted.

Mr. Deputy-Speaker: I shall now
take up the other Bill.

The question is:

“That the Bill to provide for
the distribution of the net proce-
eds of the estate duty and the tax
on railway passenger fares among
the States be taken into conside-
ration”.

The motion was adopted.

Mr. Deputy-Speaker: There are
no amendments.

The question is:

“That clauses 1 to 6, the Enact-
ing Formula and the Title stand
part of the Bill.”

The motion was adopted.

Clauses 1 to 6, the Enacting For-
mula and the Title were added to the
Bill

Shri T. T. Krishnamacharl: I beg
to move:

“That the Bill be passed”.

Mr. Deputy-Speaker: Motion mov-
ed:

“That the Bill be passed™.

Shri Bimal Ghose: I want to ex-
plain the point to which the Finance
Minister had referred and which 1
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nad suggested for his consideration.
The point is that after the Constitu-
tion was adopted providing for the
Finance Commission, we set up the
Planning Commission. The Finance
Commission itself says that that has
brought about certain anomalies. I
had asked the Finance Minister as
to what he was going to do with re-
gard to that problem. Both these
Commissions are more or less doing
the same thing. The Planning Com-
mission takes account of both revenue
and capital expenditures, both rev-
enue and capital needs of States. The
Finance Commission s taking account
only of revenue needs But in 1ts Re-
port, it says that it has been guided
by the objectives and standards and
requirements e<timated by the Plan-
ning Commission It has not further
examined as to whether the Plan-
ning Commission was right in allocat-
ing certain revenues to certain States.

Now, what is the Finance Minis-
ter’s attitude towards this question of
both Commissions functioning and
doing, te a certain extent, the same
kind of work? What I had suggested
was this: the Australian and Indian
examples are quite different. I am
not trying to import the Australian
practice into India because n Aus-
tralia there is nothing like a Planning
Commission. Here, now that we have
the Planning Commission, if the Fin-
ance Minister thinks that there is no
further Commission necessary, 1 have
no objection, But after the Planning
Commission has come to certain deci-
sions, if there are any States which
feel that they have special difficulties
for which gpecial consideration is
needed, then there might be an or-
ganisation or agency to consider those
special needs. In that context, I re-
ferred to the Australian example. I
am quite aware that the Australian
example cannot be applied in its en-
tiretv to India because here conditions
are different.

8hrl T. T. Krishnamachart: I still
feel that my hon. friend has not un-
derstood the position. The position
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is that the Planning Commission has
no statutory basis. Secondly, the re-
ference made by the Finance Commis-
sion to the Planning Commission is
because the Planning Commission en-
visages certain surplus from out of
the normal revenue and expendifure
to which that revenue should be com-
mitted in each State, which it takes
into account as being available for
planned development. The interest
of the Planning Commission in regard
to the normal functioning of a State
15 only incidental.

If we refer to the Planning Com-
mission a particular matter, for in-
stance, the Bihar question we do it
merely because they are a competent
body c¢f people who can take some
more work, 1n addition to the normal
work. So far as the work of the
Planning Commission 1s concerned, it
is very essrntial to frame schemes for
planned devclopment and adequate
use of resources available in various
parts of the country. As much of the
expenditure is developmental, they
have necessarily to look for surpluses
1n each State or extra taxable capa-
city in each State.

So the area within which the Fin-
ance Commission operates and the
area within which the Planning Com-
mission operates certainly might
coincide at certain places. But they
really do not normally overlap except
incidentally  Therefore, to say that
merely because there is a Planning
Commussion the Finance Commisgsion
is not necessary or that we should
find some method of asking the Plan-
ning Commission to make recommen-
dations from time to time in regard
to the allocation of resources to a
State, similar to what is being done in
Australia, is not a question which
arises. It does happen that perhaps—
as it is done in Australia—without
anv statutory sanction for it, we often
seek the help of the Planning Com-
mission in regard to certain matters
of apportionment. I tell them that
I have got Rs. 60 or Rs. 70 crores
available for the grow-more-food
campaign and seek their advice as to
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to the apportionment of that expen-
diture among States where results
would be forthcoming or where other
factors like employment or still other
factors which would mean that in the
long run there will be some other
results, would be considered. But
the reason why we do it is totally
different. The reference by the Fin-
ance Commission to the Planning
Commission and the plan period
is undoubtedly wital, but it is inci-
dental. If the hon. Mcmber gives
some more thought to this, he will
find that his question is not based on
proper premises.

Mr. Deputy-Speaier: The question
18:

“That the Bill be passed.”
The motion was edopted.

DEMANDS FOR SUPPLEMENTARY
GRANTS*—GENERAL

Mr. Deputy-Speaker: The House
will now take up the Supplementary
Demands for Grants in respect of the
Budget (General) for 1957-58 pre-
sented on the 3rd September, 1857 and
6th December, 1957. There will be a
combined discussion and voting on
both the sets of Supplementary De-
mands for Grants and the amounts
voted may be incorporated in a single
Appropriation Bill. Three hours are
available for discussion and voting on
these. After the discussion on all
the Demands is over, I will put them
all together to the vote.

1 would like to know whether hon.
Members desire to allot to separate
items scparate time.

Shri Naushir Bharucha (East
Khandesh): I do not think it is nec-
essary. But there is in the Chair's
discretion one additional hour.

Mr. Deputy-Speaker: Discretion
should not come in the first instance.
First, we may try to finish it within
the allotted time. But if there is any
necessity for additional time after-
wards, that will be seen. Now, we
have taken half an hour from the
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previous Bills. As there is no parti-
cular item for which particular time
is to be allotted, we may continue dis-
cussion on both sets together.

The Minister of Finance (Shri T. T.
Krishnamacharl): May I ask if the
House would like to discuss Demand
No. 23A first, that is, Naga Hills-
Tuensang Area? 1 ask this because
my colleague, the Deputy Minister of
External Affairs will not be here to-
morrow. So we may probably like
to hear her. Otherwise, I will have
to act to the best of my ability tomor-
row.

Mr. Deputy-Speaker: I agree with
the hon. Minister that if the hon.
Members want that to be taken up
separately, we can take it up first.
We can devote the time we have got
because that would be a new item.

Shri Naushir Bharucha: Is it pro-
posed to be taken up first?

Mr. Deputy-Speaker: Yes; the hon.
Deputy Minister for External Affairs
will not be here tomorrow. But,
then, it will be difficult; there are
only 15 minutes left.

Shri Naushir Bharucha: It would
not be possible.

Mr. Deputy-Speaker: So, it would
be left to the Finance Minister.

Demanp No. 18—GEQOLOGICAL SURVEY
Mr. Deputy-Speaker: Motion moved:

“Thas} a Supplementary sum
not exceeding Rs. 20,65,000 be
granted to the President to defray
the charges which will come in
course of payment during the
vear ending the 31st day of March,
1958, in respect of ‘Geological
Survey'”.

DEMAND No. 23A—Naca Hmus—
TUENSANG AREA

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum
not exceeding Rs. 1,07,21,000 be
granted to the President to defray
the charges which will come in

*Moved with the recommendation of the President.
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eourse of payment during the
year ending the 31st day of March,
1958, in respect of Naga Hills-
Tuensang Area’".

DEMAND NJ. 93—SupPLIES

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum
not exceeding Rs, 3,86,000 be
granted to the President to defra}y
the charges which will come 1n
course of payment during the
year ending the 31st day of‘M{;'x"ch,
1958, in respect of ‘Supplies’".

Dxmanp No. 104—CaprraL OUTLAY OF
THE MinISTRY oF COMMERCE  AND

INDUSTRY
Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum
not exceeding Rs. 1000 be
granted to the President to defra_y
the charges which will come In
course of payment during the
year ending the 31st day of March,
1958, in respect of ‘Capital Out-
lay of the Ministry of Commerce
and Industry’'".

Drranp No. 126—Carrrar OUTLAY OF
THE MINISTRY OF STEEL, MINES AND
FueL

Mzr. Deputy-Speaker: Motion moved:

“That a Supplementary sum
not exceeding Rs. 10,10,000 be
granted to the President to defrgy
the charges which will come in
course of payment during the
year ending 31st day of March,
1958, in respect of ‘Capital Out-
lay of the Ministry of Steel,
Mines and Fuel’”.

Now, the Demands are before the
House for discussion.

Shri Naushir Bharucha: Sir, I am
not using the time allowed to me to
speak. I sam raising a point of order,
namely, that Demand No. 104 be
ruled out of order. 1f you turn to the
First Supplementary Statement, on
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page 7, Demand No. 104 is & Demand
for a token grant of Rs. 1,000.

The points of order that 1 raise are
that the prevailing practice of Min-
istries asking for token grants. .. .

Mr. Deputy-Speaker: Would it be
desirable according to the hon. Mem-
ber to throw it out at the first in-
stance or when we take them up
afterwards? We are opening them
for discussion now. Does he mean to
say that it cannot be discussed?

Shri Naushir Bharucha: All the
Demands are placed before the House.

Mr. Deputy-Speaker: They are
placed before the House for discus-
sion.

Shri Naushir Bharucha: Therefore, 1
am inviting the Chair to rule out that
cne Demand. If it is ruled out, there
would be less of discussion.

The point of order that 1 am rais-
ing 1s that the prevailing practice of
the Ministries asking for token grants
as in the case of Demand No. 104 is
unconstitutional and illegal.

Secondly, that rule 217 of the Rules
of Procedure sanctioning such prac-
tice is ultra vires the Constitution.

Thirdly, that the correct method
where funds to meet the proposed
expenditure on a new service can be
made available by so-called reappro-
priation is to make a Demand for the
entire expenditure involved on that
new service and to treat the available
funds as lapsed grants or savings.

Therefore, the Demand for Rs. 1,000
as token grant is out of order; and my
reasons are as follows:

The control of Parliament over
expenditure consists ultimately in
sanctioning specific sums for specific
heads of expenditure.

Once Parliament sanctions a specific
sum- for a particular head of ex-
penditure, under 114(2) no amend-
ments can be proposed which will
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have the effect of varying the amount
or altering the destination of any
grant 80 made in the course of an
Appropriation Bill.

Thirdly, when Rule 217 refers fo
reappropriation, it virtually means
that it gives authority to the executive
both to vary the amount of grant and
to alter its destination.

Fourthly, such varying of grant or
altering of its destination, once the
Appropriation Bill is passed rests
only with the Parliament under arti-
cle 115(a) and (b), and not with the
Executive.

Fitthly, article 115 contemplates
supplementary demands, additional
demands, that is, for new service or
excess demands.

Sixthly, neither under article 114,
nor article 115, nor even under article
118, any legal fiction of a so-called
token grant is permissible.

Seventhly, the legal effect of a
token grant is that Parliament sanc-
tions only a microscopic fraction of
the entire expenditure on a new head
and delegates to the Executive with
respect to parctically the whole of the
expenditure on a new service the
power to alter the destination of a
grant. Such delegation is not consti-
tutionally permissible and what cannot
be done under the Constitution can-
not be done under any Rule

Eighthly, the Constitution does not
Tecognise any practice of reappropria-
tion which is only another name for
varying the amount or altering the
destination of a particular grant.

Ninthly, if the practice of reappro-
priation of token grants were accepted
as under Rule 217, the logical and legal
implications of it would be that the
Executive can play a ‘general post’
with the entire Budget, utilising grants
made for head of expenditure for any
other head, 80 long as the Executive
remained with the gross Budget
amount and came to the House for
so-called token grants.
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Tenthly, on metrita the practice of
token grants tends to conceal at first
sight the mangitude of the transfer
from one Budget head to another and
to make slackness of supervision of
the House over the Budget.

Eleventhly, the fact that the practic
of token grants prevails in other
Parliaments is not relevant to the
issue as we have specific prohibitory
provisions in our Constitution against
altering the destination of grants or
varying the amounts thereof.

Twelfthly, that the practice of token
grants may defeat the right of an hon.
Member to move a token cut of
Rs 100/- where the Ministry asks for
a token grant of less than Rs. 100/-
or even to move a policy cut of Re. 1/-
if the Ministry comes forward with a
token grant of eight annas.

Therefore, I submit that all token
grants under Rule 217 of our Rules is
ultrq vires the Constitution and that
the practice of asking for token grants
is unconstitutional, and illegal and,
therefore, D emand No. 104 has to dbe
recast. As it stands it is ultrg vires.

Shri T. T. Krishnamachari: As the
hon Member himself is rather new
to me, his method of argument is
rather new. I do not think Rule 217
is a thing which prevents token grants
excepting that it prescribes that a cer-
tain method should be followed when
funds to meet the proposed expendi-
ture on a service can be must by re-
appropriation. I think it is a common
practice, leave alone this particular
instance, for us in the Budget to put
down a token amount for anything
new or even for something old, if we
do not have all the detailed data avail-
able for the make-up of the Budpet.
The House then discusses the principle
and if we accept the principle, then
we bring in later on when the details
are available, the total amount of ex-
penditure.

In fact, that is my experience of
this particular House and its predeces-
sors during the last 17 years. 1 have
had so many instances where there has
beenagrantotns‘loooorns.lhkh
or even Rs. 1 crores, as the case By
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be, put down without any
detail.

specific

In fact, even in the Budget which is
under preparation I felt that in many
Ministries where they did not give
me anv details, I was not going to
accept the Budget in that way and I
shell come to the House only for a
token grant so that they agree to the
services and, shall put before th:: House
the complete detailed cost berause it
is not right for me, without being con-
vinced that the expenditure is legiti-
mate or adequate or nadequate as
the ecase may be, to come before the
House and say that I want
Rs. 3,97,23,000/-.

Oftentimes it does happen that the
various Ministries do not give me ade-
quate figures and I have told them
ttut thev have to come back again
to the House for supplementary de-
mands, and 1 will take only token
grants It is a habit which we do nor-
mally have in a Budget.

»

I do not think here that Rule 217 is
preemptive really It relates to a
differcnt contingency other than  the
one that is now being contemplated
under this particular demand I do not
see any force in the arguments of the
hon. Member.

Shri Naushir Bharucha: If rule 217
does not apply, which rule applies?

Mr. Deputy-Speaker: The hon
Member, Shri Bharucha, has raised a
very complicated question. I must say
that he wants me to rule Rule 217 as
ultra vires the Constitution and then
say that this Demand that is being
made is not admissible and it cannot
be taken up here. Without going into
the question whether the Demand
made here is admissible or not, I have
to say that I have no authority to rule
out this Rule 217 as ultra wvires the
Constitution. These Rules have been
accepted by the House gnd I have to
administer them as they are. I cannot
declare that such and such rule isultra
vires the Constitution. I the hon.
Member has got that grievance, he
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should put in an amendment that so
far as this particular Rule Is concern-
ed, it is ultra vires the Constitution. It
would be referred to the Committee
and it would give its own decision.
Then it will come before the House
and the House shall have a chance to
declare whether itis ultre vires or not
In this indirect and summary way, I
have no authority—I think no Speaker
has. So, when I have not got that
authority, I cannot proceed further and
I over-rule the objection and place all
the Demands that we may take up
for discussion now.

Is anybody wishing to speak?

Shri Naushir Bharucha: This could
not be taken as part of my speech.
There are two or three points.

Mr. Deputy-Speaker: I wanted to
find out whether any Member was
getting up. Shri Bharucha has stood
up. I call upon him to speak.

Shri Naushir Bharueha: 1 think the
hon. Finance Minister wants to speak
and sav something in support of his
Demands.

Mr. Deputy-Speaker: That is not

the usunl method He may speak
now.
Shri Naushir Bharucha: Sir, I de-

sire to invite the attention of the House
to two or three points. The first relates
to Demand No. 126 printed on page 10.
This is a Demand for Rs. 10 lakhs for
the purchase of shares in a newly
created corporatioh, namely, Orissa
Minerals Development Company
Limited. The Durgapur Steel Plant
requires the supply of iron ore and the
Government has come to the conclusion
that the best possible source, taking
into consideration, the quality as well
as the transport difficulties, would be
from the mines at Bolani in Orissa.
The Government goes on to observe
that these areas are already held on
lease by companies and private par-
ties most of whom have an option to
have the leases renewed under the
Mineral Concession Rules. Therefore,
it is not possible to terminate the
licences and therefore an arrangement
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has been made under which a joint
enterprise has been evolved and a new
company hag been formed, Govern-
ment holding 50'5 per cent. of the
shares and the rest of them holding
49:5 per cent. of the shares. The new
company will be paid all the expendi-
ture which is incurred in exploring,
proving, developing and maintaining
the areas. The directorate will be
nominated on the basis of two each,
with a fifth director of the joint
choice between the Government and
the other parties.

The point that I want to raise is
this. Why is it that the mining leas-
es of companies held by private parties
cannot be terminated? How can the
Government bring any question of the
right of renewal of lease when it |s
within the discretion of the Govern-
ment to terminte the licences? What
was the difficulty in terminating those
leases by payment of compensation?
We have already passed an Act on
that. Why is the Government not ap-
plying that? It seems to me that the
private entcrprise is being smuggled
by the back-door into the  public
sector. We have got larger capital but
in the composition of the directorate,
there are two on each side. One direc-
tor will be taken up bv the Govern-
ment in consulattion with the other
side. I am afraid that the policy of
the company will rest with the other
side.

It is conceivable that both the Gov-
ernment and the private sectors will
look at the target of six million tons
for steel production from different
points of view. The private sector may
insist on restricting production and
creating artificial scarcity and putting
up the prices. Wearenot interested
in that. When we are asked to vote
Rs. 10 lakhs, why is it that the leases
are not terminated by pavment of
necessary compensation? Why is it
necessary for the private enterprise
to be taken in?

There is a second point in respect of
which I have given a cut motion—the
Naga-Tuensang area. We are allotting
certain gpecific amounts. It is not that
1 am against that allotment. 1 say a
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bigger allotment should have been
made, Starting from page 4 it goes
up to page 11 and the Demand is for
Rs. 107 lakhs. If we turn to Police
Administration, Rs. 54 lakhs are devot-
ed to this expenditure out of this total.
When we take over a new administra-
tive unit, and when it is the declared
policy of the Government, as soon &s
possible, consistent with the mainten-
ance of law and order in this newly
created area, to reconcile the Nagas, 1
expect that good deal would be spent
on education, medical relief, develop-
ment of projects, argiculture and other
subjects. But, what do we find? Prac-
tically half is being taken up by police
adminstration alone. I think this is
excessive allotment to police adminis-
tration.

If it is the contention of the Govern-
ment that this much expenditure is
mmmediately required for the mainten-
ance of Jaw and order in that troubled
area, I suggest that the Government
should increase the grant that has been
alloitnd for other purposes I think it
is glaringly small compared to the
expenditure on police. It would seem
that instead of creating a normal ad-
ministrative unit, we are establishing
a police unit.

The last point over which, I shall
take only two minutes, is this. In
Demand No. 93, the Government is
asking for an amount of more than
Rs. 6,18,000. Government sold  food-
stuffs to somebody, and it was not fit
for human consumption. A suit was
filed for the recovery of damages to
tho tune of Rs. 6 lakhs. Thisisanold
1947-story; I know. But I find that
storage of foodstuffs even now hasnot
improved. We were told in Bambay
state that one percentage is wastage in
storage. One per cent. is a big thing,
especially when we find that we have
to pay for every hundred thousand
tons. 1 would like to know whether
the Government have learnt any
lesson from this bitter experience.

Mr. Deputy-Speaker: This discussion
will continue tomorrow.
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COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

ELXVENTH REPORT

Shri Pramathanath Banerjee
«(Contai): 8ir, I beg to move:

“That this House agrees with the
Eleventh Report of the Committee
on Private Members' Bills and
Resolutions presented to the House
on the 11th December, 1857.”

Mr. Deputy-Speaker: 1 shall put
this moiton to the vote of the House.

Shri S. M. Banerjee (Kanpur): Sir,
1 want to make one submission.

Mr. Deputy-Speaker: At this stage,
when I am puting the motion to vote?

Shri S. M. Banerjee: 1 got up earlier
S1r, but could not catch your eye.

Mr. Deputy-Speaker: You have
caught me by the ear now.

Shri S. M. Banerjee: Sir, my submis-
sion is that the time allotted for Shri-
mati Renu Chakravartty’s resolution
1s too short. My submussion is that the
time should be extended at least by

:30 minutes.

Mr. Deputy-Speaker: The time was
allotted last time and it has been ap-

proved by the House.

Shri Bimal Ghose (Ban'ackpo_re):
“We shall now ask you, Sir, to consider
that and extend the time.

Mr. Deputy-Speaker: That would be
a different thing altogether, and that
would be for the House again.

The question is:

‘“That this House agrees with the
Eleventh Report of the Committee
.on Private Members’ Bills and
Resolutions presented to the
House on the 11th December,
1957

The motion was adopted.

527

RESOLUTION RE: SECOND FIVE
YEAR PLAN

Mr. Deputy-Speaker: The House

will now resume further discussion on
the resolution moved by  Shrimati
Renu Chakravartty on the 20th
November, 1957, regarding the Second
Five Year Plan. Out of one hour
allowed for the discussion on the
resolution one minute has  already
been taken up and 59 minutes are
lett for its further discussion today.
Shrimati Renu Chakravartty may con-
tinue her speech.

Shri Bimal Ghose (Barrackpore): Is
it in order, Sir, now to make
my submission about the extension of
the time for discussion?

Mr. Deputy-Speaker: Surely, but 1
may submit here that the Committee
had taken into account the debate that
we have had only the other day. This
subject had been discussed and the
Committee was of the opinion that this
ought to have been put in there as an
amendment or something of that sort,
and that it ought not be allowed
separate time for discussion here as a
separate resolution so soon after we
had that debate here in the House. It
was, therefore, that we allowed only
one hour and that was approved here.

Hon. Members would agree that
when we have discussed that subject
threadbare here only recently, it is no
use repeating the same arguments. Of
course, that subject 15 so vast that even
if we now consume another two or
thsee days 1t would not be finished. It
1S a continuing business. We can
continue that debate sometime after-
wards. But this resolution was pur-
posely limited to one hour on that
account.

15.34 hrs.

Shrimati Renu Chakravartty (Basir-
hat): Mr. Deputy-Speaker, Sir, I
sumbit that this resolution of mine has
attained importance in view of the
disquieting disclosures that have taken
place during the last debate on the
Five Year Plan as well as the debate
on the Finance Minister’'s tour abroad
and hig statements there,
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The necessity to discuss at top level
with all the major political parties the
relevant policies and matters guiding
the Plan has become a matter of great
urgency. The need to review how
within one and half years of the Plan
the entire balance which was set out
in the Plan has been upset to such an
extent that today there is a growingly
insistent demand to change the Plan
has become all important, and that is
why I submit that it is important to
discuss this resolution.

Furthermore, if one has to save the
Plan as well as rouse the enthusiasm
of the people, both of which are today
unfortunately m jeopardy, one has to
think not only of the overwhelming
and steam road roller majority of the
Congress in this House, but one has
also to take a wider vision, a vision
which envisages the acceptance of the
collective wisdom of all major political
parties and their co-operation. And,
I must make the statement here that
certain very unfortunate statements
have been made by the Home Minis-
ter, Pandit G B. Pant, regarding cer-
tain documents which the Communist
Party is supposed to have made—
which he seems to have manufactured
from some place—where he says that
the Communist Party is trying to
actually sabotage the Plan. I think,
Sir, that these are examples of short-
sightedness of trying to make political
capital out of a very grave national
crisis.

I should also hke to state that ex-
cept once when we debated the Five
Year Plan prior to its being introduc-
ed in this House, and once before when
the major pelitical parties were asked
to submit their memoranda to the
Planning Commission, there has been
hardly any discussion with the politi-
cal parties regarding the difficulties
which are facing the Plan. Although
in the course of the various debates
various suggestions have been made,
no such discussion has taken place at
any time.
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Then, there have been certain stages
in the evolution of the Plan. First there
was the Plan-frame, then there was a
memorandum which was presented to
all Members of Parliament at a big
meeting with the Planning Commission
prior to its introduction in this House
and, finally, the Five Year Plan. If
we follow this fully we will see how
cleverly certain balances indicated
clearly in the Plan-frame, and which
we regard as essential in the planned
development of huge under-developed
countries like India, were subverted
step by step till we have reached a
stage of crisis, when they have come
to make the country believe the in-
evitability of changing this Plan. Itis
against this erosion of this Plan that
my resolution seeks to cry a halt.

We have to review how all this has
come about, and we have to take effec-
tive steps to check effectively the man-
made factors which have brought out
this state of affairs, and also find out
ways and means how to circumvent
those factors which are not man-made
and which are not within our control.

A concerted cacophony has been
raised that the targets of the Second
Plan cannot be fulfilled and the main
concern seems to be to create an im-
pression that it is all due to wrong
financial planning. Here I should like
the House to remember that there were
certain important balances which were
actually inherent in the Plan. One
such thing whas the question of the
rapid industrialisation by particularly
laying stress on the development of
heavy and basic industries.

[PANDIT THAKUR DAS BHARGAVA n the
Chair]

15.37 hrs.

1 remember very clearly the speech
which was made by the Prirme Minister
on the cccasion when we met in that
big meeting of all the parties with the
Planning Commission prior to the in-
troduction of the Plan outline to this
House. He made certain significant re-
marks there. One particular remark
that he made was that physical targets
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were essentially the main feature of
the Plan. He said that althbugh
finencial resources are very important
physical targets, that is the resources—
natural, potential, trained personnel
etc.—have also to be taken into ac-
count, He also said that we have to
kcep in  mind the assumptions
of the objective of a socialist
pattern of society which meant the
addition of wealth, and which also
meant providing an equitable distri-
bution aiming at progressive equality
of opportunity.

He then said a very interesting thing
and that was about the method to be
followed in the production of wealth.
How are we to control 1t? Is it going
to bring about growth of monopolies
or will it bring about lessening of dis-
parities and gaps in our societies? And
he said, that the emphasis has to be
on heavy industries. I should like to
quote his words because I took it
down at that time

“Some demand the growth of
consumer goods and they argue
that this will lead to capital for-
mation This is a long drawn-out
proccss. The growth of heavy in-
dustry is essential That 1s why
we have laid such emphasis on
iron and steel. The most basic is
the machine bwlding ndustry.
This will enable us not to go
abroad so much for our machines
and capital goods Lastly, I say
that although heavy industry has
a very small employment poten-
tial we have to make up the
lack of consumer goods by balanc-
ing it with the development of
smali scale industries and cottage
industries.”

What has actually happened today.
We find that actually we are in the
situation where the public sector which
was given the job of development of
these basic industries has been left far
far behind. In the Plan-frame S0 per
cent of allocation on industries was on
iron and steel, syntheic petrol, heavy
machinery to fabricate plants for steel
and producer goods and heavy electri-
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tal equipment. Synthetic petrol was
given up earlier. Although it was ssid
that heavy industries must be develop-
ed,—without that we will not be eco-
nomically independent, however much
pPolitical independence we may have,
unless we produce the machines we
will not be actully independent, and
we will always be under pressure from
other more developed countries who
will try to bargain with us politically
1n order to give us those goods,—when
actually the targets came forward we
found that even in those big-scale in-
dustries a very much greater alloca-
tion had been made for the private
sector than was actually intended.
Finally, we find that the question of
forge shops and other heavy industry
structurals was considered, but
the NIDC allocation for the publie
sector was much smaller Almost it
was 50-50 distribution between the
private and the public sector.

I may quote from what the Finance
Minister said at the last meeting of
the National Development Council. He
said:

“Of the mulhion tons of fabri-
cated produce that we expect to
produce, expansion in the private
sector accounts for 450,000 to
5,00,000 tons, and we—

‘“we” meaning Government—
“shall be doing somewhere bet-

ween 5,00,000 to 5,50,000 tons'.

This is what he said although in the
Industrial Policy Resolution it was
pointed out that these items were
in Schedule A and that the growth of
these tndustries or any further plants
for these industries or industrial units
will be exclusively for the public
sector.

This, I think, was the ideal, and yet
we find that even when the Plan has
been rephased from what it was ori-
ginallv.—it has been watered down
from what it was in the blue-print, in
the memorandum and in the revised
plan-—and when it was discussed here
and passed, even there, there i{s a
back-sliding. Why? We find that to-
day, whilst the heavy electrial manu-
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facturing industry and heavy machi-
nery still remain with the public
sector, the private sector 1s running
away with the bulkk of the target for
the entire period. I need not quote
what Shri Nanda, the Minister of
Planning said, I think, in September
last, regarding the progress of invest-
ment. He said:

“Progress of investment in or-
ganiseu 1nyuusirial sector—

They do not like to call it the ‘pri-
vate sector'—

“on the basis of foreign ex-
change released and committed so
far, that with further allotment of
40 crores or so about 2/3rds of
the industrial plan in the private
sector will  have been imple-
mented”.

So, I feel that unless the targets in
the public scctor are fulfilled,—those
that are there at least in the Plan as
it is—the balance of the Plan cannot
be tackled and fulfilled. A balance
cannot be maintamed, and that 1s why
it is so essential that we put our heads
together to sec that these physical tar-
gets at least for the public sector n
respect of the heavy machine building
industry are adhered to That 1s why
I regard my resolution as being very
important

The funny thing is, today nobody
seems to be responsible for this state
of affairs, and for this reckless dis-
regard of phasing. Anything that is
introduced or imported into our coun-
try is important and good, because we
are such an underdeveloped country,
but the point is that the phasing was
of essential importance as it has been
pointed out by various economists that
the heavy industries machinery for
which had to be imported had a very
big foreign exchange component in
them. It could have been brought in
during the first three years of the
Plan, and by the end of the fourth or
the fitth year, those components could
have been reduced. And by that
time, we would have been In a posi-
tion to produce steel, to produce
machines which again would have
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brought us meore toreign exchange in
the way of exports. At the same
time, we would have not had to cry
about for this foreign exciinge, That
is why I think it is very umportant to
consider this aspect of the problem.

As a matter of fact, it was very in-
teresting to listen to an answer to a
question today. The question was
about the import of capitar goods
and heavy electrical eguipment plant.
1 loocked 1nto the answer Unfor-
tunately, 1t did not come up for sup-
plementaries. There was nothing
there about the heavy electrical equip-
ment plant. I suppose it has already
been given up or it is in a siate of
flux or it may be that the Finance
Minister or the Planning Minister will
get up and tell us one day that “we
are 1n fact trying and trying hard”.
Maybe that at the last year of the
Plan we may start it and after all, we
can always think of a third Five Year
Plan *“Why should we take it over
in the second Plan?” They may say
like that.

The interesting thing is this. A sum
of Rs. 107:67 crores has been given as
the value of imports of plant and
machinery whether on deferred pay-
ment or otherwise, during January-
July, 1957. In that, the number of
1tems that have been sanctioned comes
to 85 or something like that Among
them, are sugar, textiles, chemicals
and pharmaceuticals, paper, engineer-
ing, electrical industries, etc. Also,
units of cement 3, automobile indus-
tries 3, refractories 2, the sum total
being about 88. All these come under
Schedule B, and the rest of the items
like the heavy machine buiding plants,
etc., are not found anywhere in the
papers. Therefore, this is a very im-
portant indication of the way we &are
proceeding with the Plan.

Mr. Chairman: I find that only 59
minutes are now available for this
resolution. QOut of that, 15 minutes
have already been taken by the hon.
Member. 1 understand that the hon.
Minister is also likely to take about
20 or 25 minutes. So, practically noth-
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mg is left for the house to discuss.
Therefore, I would request the hon.
Member kindly to finish her speech so
that there may be discussion on it
within the time available.

Shrimati Renu Chakravartty: I al-
ways feel very hesitant to press for
more time. But my feeling is that in
an important subject like this, there
must be more time. If the Chair
wants I can stop just now.

Mr. Chairman: It is not my desire.
Ordinarily, half an hour is given to
the mover of the resolution. So, I am
not restricting the time of the hon.
Member. But the difficulty here is
that if I give more time for the hon.
Member, then there would be no dis-
cussion on the resclution. The matter
will end as between the hon. Member
and the hon. Minister without any
more discussion. She could speak for
sometime more, and I have no ob-
jection. But even then, the House
will be deprived of the right of dis-
cussion, and there will be no decision
by the House. There will be only
two speeches. So, I request the hon.
Member to finish at least within 20
minutes.

Shrimati Renu Chakravartty: That
is why I thought that the allocation of
time was very ridiculous. What am
I to do?

Mr. Chairman: It is not a matter
for me to decide. After all, the
House has already accepted the allo-
cation of time.

Shrimati Renu Chakravartty: That
is why nobody wanted to discuss it.

Shri D. C. Sharma (Gurdaspur): I
suggest that the time may be extended
to discuss this resolution.

Mr. Chairman: The point was raised
with the hon. Deputy-Speaker while
he was here and he did not say that
he was going to extend the time. So,
1 do not think that it will bs proper
for me to extend the time after the
expression of opinion made by him.
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Shrimati Renu Chakravartty: A hue
and cry has been raised after the pri-
vate sector has already established its
supremacy. And in fact we find that
the foreign exchange difficulties are
now facing us, and even foreign gov-
ernments are now dictating to us as
to the type of loan which they can give
to us., It has now been made very
clear thai it is the private sestor that
is going to get the bulk of the loan
and that is also quite clear from the
answer which was given to us by the
Deputy Minister of Finance, Shri B. K.
Bhagat, when he said that even in the
matter of loans which we have asked
for, 50 per cent will be for the private
sector and only 50 per cent for the
public sector

I am just skipping through my
points owing to want of time. In the
Birla report, they have made it very
clear that the private sector will get
as much loan as they want provided
they can raise internal resources. They
have made it clear that for the in-
dustrial sector, the foreign Govern-
ments are not going to finance the
public sector.

In the Reserve Bank figures also, we
find today that the money supply has
increased since a large amount is
being given to the private sector by
the Government. So, from all these
points of view, I feel that it is neces-
sary that we should go into the entire
policy that is being pursued in this
regard. That is why I have now
brought forward this resolution.

Even on the question of State trad-
ing, one finds that although State
trading is by and large working suec-
cessfully in the small sphere in which
it is functioning, there is a sort of
attempt to try and undermine the very
idea of having State trading. Even
the Export Promotion Committee has
accepted the appeal of the private
sector that only when the private
sector cannot take up the trade, should
the public sector enter into the trade.
I have no doubt about it that the
State Trading Corporation must ex-
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pand ity trade and take over foreign
trade. If it does s0o much internal
resource will come to the States. To-
day a panic is sought to be created.
There is no need to be panicky. That
is my opinion,

Regarding foreign exchange, we are
in a tight position. There is no doubt
about it. Even the gap of Rs. 800
crores which was there earlier has
now sprung up to Rs. 1,400 crores and
with the implication of the food short-
age, it will be even higher. But if we
see, our foreign aid has also been
higher. 1 cannot give all the figures,
but much if it was not there when we
actually planned. There is the un-
utilised exchange of the first Plan—
Rs. 100 crores; there is the Inter-
national Monetary Fund—Rs. 65
crores and the Export Promotion
Committee’s recommendations are
there. They say that it is quite pos-
sible to bring about an increase of
about Rs. 100 crores a year, which
would come to Rs. 400 crores in four
years. They have gone into industry
by industry and they have shown how
it can be done, if we can really take
up State-trading on a proper scale in
a proper method. We can also screen
the outstanding licences issued and
ban all production goods for consumer
industries and non-essentials. So, 1
am sure the uncovered gap is not as
widely uncoverable as one makes it
out to be.

As for our own internal resources,
there is the question of income-tax
arrears. [ have found from an answer
to a question that it amounts to Rs.
208-7 crores. Even if we say that
the bad debts come to about Rs. 20
crores, even then it is a very big
amount. As far as evasion goes, Kal-
dor estimated it at Rs. 200 crores and
odd. Even if we halve it or even
quarter it, we should be able to get

something.

Then, there is the question of with-
drawals against sterling balances
against gold reserve. That has to be
explained at greater length and that
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will take much time. Lastly, on the
question of food, it is absolutely essen-
tial for the purpose to discuss the
matter. The Foodgrains Inquiry Com-
mittee has stated that we have to im-
port two to three million tons of
food. Whether bad weather, bad mon-
soon and drought which has accom-
panied us this year will prevail again
next year is a matter to be seen. It
is quite true that we have not carried
out the basic land improvements or
land reforms. Still, I am sure that if
we think about thig in greater detail
at the level of all the major political
parties—this question of procurement
whether at the marketing stage or the
question of voluntary buying by the
Government or the question of price
control-—we can find some solution. 1
am sure that this nationali crisis has to
be discussed not with the idea that we
have got so many hundred votes in
excess of the Opposition, but with the
idea that a national crisis and national
emergency require a national attitude-
and that is why I urge for the con-
sideration of this House my resolu-
tion, which calls upon the Govern-
ment to call all the major political
parties for a thorough discussion and
before a thorough discussion takes
place, no such statements, as have
been flung across the country and
abroad, should be allowed to be made.
That is my submission.

Mr, Chairman: Resolution moved:

“This House is of opinion that
notwithstanding the difficulties
facing the Second Five Year Plan
its physical targets can be ful-
filled within the Plan period with-
out any curtailment or pruning.

This House is further of opinion,

(i) that in order to ensure such
implementation of the Plan, a
conference of all major poltical
parties be convened by the
Central Government and the
Planning Commission to discuss
the relevant  policies and
methods guiding the Plan with
a view to bringing about such
modifications and changes as are-
called for; and
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(1i) that pending the conven-
ing of such an all-party confer-
ence all unilateral declarations
by the Government in favour of
rephasing and pruning the Plan
be stopped in public intcrest.”

There are five substitute motions
and two amendments. I would lhke
to know if the hon. Members are
moving them. No. 1—Shn Naldurg-
ker; he is not here. No. 2—Shr: V. D.
Tripathi; he 1s also not here The
other amendments No 3 by Shri
Bibhuti Mishra, No 4 by Shr: Kes-
hava, No. § by Shn Panigrahi, No. 6
by Shri S. M Banerjee and No. 7 by
.Shri1 Bimal Ghose may be moved.

Shri Bibhuti Mishra: I beg to move:

‘That for the original Resolution,
the following be substituted,
namely:—

‘‘Where 1t is expedient that in
view of financial stringency es-
pecially of foreign exchange, this
House 1s of opinion, that after
rcassessment of available re-
sources Government may prune
the physical targets of the
Second Five Year Plan"’

Shri Keshava: I beg to move:

‘That for the original Resolu-
tion, the following be substituted,
namely:—

‘“This House i3 of opinion that
the Second Five Year Plan be
not curtailed or pruned in any
manner unless it is inevitable to
do so on account of the diffi-
culties facing us and all persons
in the country including every
political party shall do every-
thing in 1ts power to act in co-
operation with the Government
and help in every way, parti-
cularly in action to implement
the plan and achieve the physi-
cal targets fixed.”’
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8hri 8. M. Banerjee: I beg to move:

“‘That in the resolution,

for ‘(i) that in order to en-
sure such implementation of the
Plan, a conference of all major
political parties be convened
by the Central Government and
the Planming Commission to
discuss the relevant policies and
methods guiding the Plan wath
a view to bringing about such
modifications and changes as are
called for; and”, the following
be substituted, namely:—

“(i) that in order to ensure
successful implementation of
the Plan, a confrence of all
major All India Political
Parties and All India Trade
Union Organmsations be con-
vened by the Central Govern-
ment and the Planning Com-
mission latest by the 3lst
January 1958 to discuss the
policies and methods guiding
the Plan and to devise ways
and means as to how internal
resources can be mobilised and
the masses of people enthused
to rally round the Plan.”’

Shri Bimal Ghose: I beg to move:

“That for the original Resolution,
the following be substituted,
namely:—

“This House 1s of opinion that
a committee consisting of re-
presentatives of the Planning
Commission, the Finance Minis-
try, economists and Members of
Parliament be appointed to

(a) estimate the resources,
internal and external, that
may be available for financ-
ing the Second Plan during
the plan period;

(b) suggest measures for
augmenting these resources;
and

(c) recommend such modifi-
cations, if any, in the Plan as
may be considered neces-
sary."’
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Shrl Panigrahi: 1 beg to move:
*That in the Resolution,—
add at the end:

“{iii) that a committee of
the members of Lok Sabha,
representing all ghades of opi-
nion, be formed for setting up
of a broadbased Youth Co-
ordinating Council in order to
inspire and mobilise the vast
sections of youth in India and
harness their energy towards
implementing the targets of
the Second Five Year Plan.”’

Mr, Chairman: All these substitute
motions and amendments are before
the House.

There are only 35 minutes left and
out of that, the mover must get a
chance to reply also. Otherwise, the
whole purpose of the resolution will
be gone. So, 1 would call upon the
hon. Minister to reply.

Shri Bimal Ghose (Barrackpore):
We may be given 5 or 10 minutes.

Mr. Chalrman: I enquired from the
hon. Minister and he says he will re-
quire 25 minutes and then according
the rules, I must allow the hon
mover also some time to reply. There-
fore, there is no time left. Even if I
give 5 minutes to a Member, at least
two members 1 must call.

Shrimati Renu Chakravartty: I beg
of you; let us extend the time. Other-
wise, we shall make ourselves a
laughing stock.

Mr. Chairman: Since my predeces-
sor who was in the Chair did mnot
extend the time when the Members
brought it to his notice, I find myself
in difficulty. There is no other course

open to me.

Shri Khadilkar (Ahmednagar): The
basls of the resolution is that at this
critical juncture, all parties should be
invited for co-operation. Even if all
purties are not invited for co-opera-
tion, at Jeast they must be allowed to
express themselves.
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Mr. Chairman: The hon. Member
wants to convert me; I stand convert-
ed. I feel full time has not bheen
allowed. At the same time, there is
a demand from this part ot the House
and there is a reply from that part
of the House, What more is required?
If Government accepts the demand
that all the parties will be called, then
there will be discussion.

Shri Bimal Ghose: We have moved
the amendments; let us explain them.

Mr. Chairman: I am scrry I cannot
extend the time. Otherwise, it means
that I will not allow Government full
time to reply. Then, I must allow the
mover to reply to what the Govern-
ment says. It is more proper that the
others who have moved amendments
may not be allowed to speak, but these
two parties must be allowed to speak
if there has to be a real discussion at
all I am very sorry.

Shri Khadilkar: There is one more
difficulty. By implication, you admit
that only two major parties exist in
this House—the Congress and the
Communist. It is said that “Barkis is
willing”; but here Peggoty is willing,
I do not know whether Barkis is wil-
ling or not.

Mr. Chairman: There are really two
parties; Government and the opposi-
tion. [ have called the hon. Minister
now.

Shri T. T. Krishnamachari: Mr.
Chairman, as the Deputy-Speaker
pointed out, we had a very full dis-
cussion beginning with the last ses-
sion and ending with this session, when
I had the privilege of speaking on the
floor of this House. Again, as the
Deputy-Speaker has pointed out, this
is a subject which we can discuss for
many days. We can take up parti-
cular aspects of this subject of the
Plan and discuss it, I have no doubt,
usefully. But at the present mament,
I am afraid that my hon. friend oppo-
site is rather cramped in her style, so
that she could not do full justice...
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Shrimati Renu Chakravartty: That
18 quite so ..

Shri T. T. Krishnamachari: .. either
to the motion that she had with her
or to the subject and therefore, had
necessarily to branch off into politics.

I remember once when my late
lamented friend, Mr. Liaquat Al
Khan was here in this House, he
asked me to discuss the budget with
him. That was the budget of the
British days. I went and spoke to
him for about an hour and a half
Quite a competent person, as every-
body knew, but at the end of it, he
said, “I think I had better not go
ahead. I do not think these problems
are things which I understand Let
me go back to my subject of partition
of India, which would be a good thing
to discuss. I do not want to go into
all these intricacies of economics and
budget.” So my hon. friend. Shrimat:
Renuka—] am sorry, Shnmati Renu
Chakravartty—there are too many
Renukas in this House—finally decided
to cut the Gordian knot and make a
direct straight political attack on the
party here, rather than dealing with a
humdrum matter hke the Plan, the
Planning Commission, its woes and
worries, the need to cut or prune or
rephase the Plan, to find resources for
it and so on. These are all things
which are somewhat of a terrestrial
variety, which I do not think any per-
son who occupies the position of one
of the leading figures of the Commu-
nist Party need worry herself about.
Therefore, the attack started off with
a compliment to my senior colleague,
the Home Minister of a certain amount
of prevarication that he indulged in,
when accusing the communist party,
by reason of the fact that some records
have come into his possession, of play-
ing against the Plan. Well, I am glad
that she, out of chivalry, spared the
harassed Finance  Minister, who
could also be bracketted. I suppose
for my benefit, it not for my colleague
the Home Minister. Well, that is an
accusation against Government, which
we are quite familiar with and always
ready to receive. But that does not
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help in furthering the Plan, as they
want to further it.

16 hrs.

Then the next attack came from
another angle, an angle with which
we are quite familiar. Because, the
origin of all evil, the origin of the
evils in regard to this Plan was the
plan frame. What the plan frame
was, nobody knows. Apparently, hon.
Members opposite know more about
it than we do. And the plan frame
was an imperfect essay of an imagi-
native person in projecting his ideas
into the future, without being bound
by mundane considerations such as
finance or shortage of equipment or
manpower or resources. The net
result was that we had certain very
valuable i1deas, for which we had to
provide a further frame so that it
could be contained in something in
which 1t will be visible and tangible.
The plan frame was an ethereal thing,
and my hon. friend likes to hug to that
very ethereal thing called the Plan
frame. Again, 1f we are wrong, you
quote the plan frame and say that we
have dropped the plan frame.

What did the plan frame do? That is
a book undoubtedly. But I would
like hon. members, who are very dili-
gent, who have got an economic sec-
tion, who have a resesrch section, to
git down and put down the cost of
various ideas mentioned in the plan
frame, and also the cost of other
things which the plan frame has not
mentioned. The plan frame mentions
only one side of the medal. It does
not mention the other side. Secondly,
the plan frame has to be implemented,
for which you must find resources and
money. Thirdly, you must implement
it in a democratic setting.

There 1s no use of my saying that
people shall not have cloth, they need
not have houses, they need not have
any of the necessities, but I shall build
big machines. Even bullding big
machines takes time. I am very glad,
at any rate, that sometimes my hon.
friends opposite are a little more
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charitable to us than some of our
other friends. At any rate ‘with re-
gard to the public sector, they are
prepared to ignore our mistakes.

Shrimati Renun Chakravartty: Not
ignore, but forgive.

Shri T. T. Krishnamachari: They
are prepared to put up with it, If it
is forgiving, that is better. Forgive-
ness is a very divine quality and I am
glad that my hon, friend, at any rate
has it, unlike my hon, friend, Mr.
Bharucha, who thinks that I must do
everything myself; because I have
started the public sector, I must carry
the load myself. I cannot even make
a contract with somebody for selling
my iron ore. I have to remind the
members that even in the public
sector we are not very proficient. We
have not been the managers of so
many big factories or undertakings.
We make mistakes. Sometimes we
make contracts which are wrong.
Sometimes ships are delayed. Some-
times ships are kept delayed in the
Vizag port. Sometimes we have to
keep them waiting for three weeks or
so0. These mistakes are pointed out to
us by some of our other friends. I am
grateful, at any rate, that so far as
our action in regard to the public
sector is concerned, my hon, friends
opposite are a little more charitable;
or, as they say, forgiving.

But then the real fact about the
public sector is this. What is it in the
public sector that we have not come
up to? After all, there is no point in
making an attack of the plan. This
House did expect a plan frame and
we gave it a plan. Mgy I ask my hon.
friend whether in the plan she has
found that there is any substantial
allocation in regard to heavy machine
bullding, excepting through the NIDC.

Shrimati Renu Chakravarity: Even
then you are not allocating anything.

Shri T. T. Krishnamachari: For any
specific purpose? 1 can quite under-
stand that thev are boing rather angry
with me persomally.
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Shrimati Renu Chakravarity: Not
personally.

8hri T. T. Krishnamachari: Let me
proceed. But I would like them +to
do me justice anyway. After all, I
do not want to make any claims, so
far as heavy machine building is con-
cerned. In fact, it is I that pleaded
with the Planning Commission to put
it under the NIDC, which is a creation
of ours, for the purpose of implement-
ing the public sector projects.

Then there is the question of heavy
machine plants. So far as the plant
was concerned, even at that time it
was expected to come into the third
vlan period. And what is the time
that has been lost in regard to the
heavy machine building plant in spite
of our own shortcomings? The picture
13 being sorted out and we do not
propose to give up the heavy machine
plant. We would like, if possible, to
build some of our blast furnaces or
coke oven factories for the develop~
ment of India. I don’t think we will
be able to build up either the Open-
hearth or the rolling mills. That will
take a long time. But we do expect
to do it in India.

So, my hon. friend was less than
charitable in saying that we have
given up something. Of course, she
asked a question about heavy electri-
cals. About the heavy electrical pro-
gramme, the question she asked, is
not fully answered. Well, it is under
way. The question of negotiations in
regard to the final stage of payments
is there. But, in the mean time, all
the work that is necessary for the
heavy electrical plant is being done
jin Bhopal. Even the training of
people has been undertaken and we
are going ahead with it. We might
say that we are not fast enough. But
there is one thing which we have to
remember. It is easy to speak of
heavy machine building, heavy plants
and steel factorles. But you have
actually to be engaged in it to see
how difficult it is. And if you let
slip one small opportunity scmewhers,
well, you find yourself slipping back
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one month or 1§ months or two
months.

An hon. friend here asks about the
foundation of a kutcha shed ooming
down. That is the trouble; the trouble
in regard to Government functioning
in the public sector is that if a kutcha
shed comes down, it is taken as a
matter of serious consequence, instead
of treating it as a small matter so
long as it does not hit anybody. If a
kutcha shed coming in is a matter of
parliamentary enquiry, then no kutcha
shed should be put up really. Al
sheds should be pucca sheds. Then
we have to find money for it, and
money 1§ scarce.

Therefore, I think my hon. friend is
doing less than )justice to the Planning
Commission and to the Government
when she says that we have given up
all public sector projects We have
not.

There are projects in the public
sector that we are carrying on with.
There are the three steel plants that
are going on. I think they are the
largest contribution that Government
can make to the public sector Their
costs are going to be somewhere of
the order of Rs. 500 crores. Then
there are the Sindri Fertihzer ex-
pansion, the Nangal Fertilizer Factory
and the heavy water plant. The DDT
new plant 1s under expansion Then
there 1s the Hindustan Cables and ex-
pansion of the Penicillin Factory. Then
the lignite scheme, barring fertilizer,
the heavy machine building project,
and the mining machinery project, for
which we are very nearly placing
orders.

Regarding the question of heavy
machinery we are still in the process
of thinking before any foundry is being
established. A heavy machine tool
plant is being discussed. A plate and
vessel factory is also under negotia-

tion. Then there is a heavy structural
plant.

Even here, the objection is not so
much against what we are doing but
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what the private sector is doing, be-
cause the private sector has run away
with 1t. Well, they have probably
completed their targets or are nearly
completing their programme in terms
of the target.

But I do think my hon. friend was
wrong even when she quoted the
Prime Minister. She was not right
when she deduced from what the
Prime Minister had said that the pri-
vate sector was to be completely
eschewed That has not been our in-
tention If she approximated our
policy, merely because of the plan
frame, as being something which is in
tune with the ideas of her party, then
I have to tcll my hon. friend you are
not rightt We do want a public sec-
tor. We do want a growing public
sector. We propose that the public
sector should go on growing. But
at the same time, we do expect that
some of the processing industries will
still be in the private sector.
We are not thinking in terms of giant
corporations. Even when we speak
of small-scale industries and medium-
sized industries, we speak of the pri-
vate sector. The processing industries
will still be 1in the hands of the pri-
vate sector Nowhere, either in the
Plan report or in any of the state-
ments that the Government has made
or 1n the industrial policy statement
have we excluded or completely abro-
gated the private sector. It may be
that she does not agree with us, in
which case, she has the right not to
agree with us. It may be that the
private sector is something not worth-
while encouraging. If she says so, I
will say, the matter has to be examin-
ed. But, to say that we have ever
said that the private sector would not
be allowed to develop, it would not be
allowed to grow in the fleld set apart
for it or in the twilight zone, I am
afraid she it wrong. There is no use
trying to make political objective that
the Finance Minister who today (s
now the target of aH attack and he'is
therefore a person who i3 out here to
develop the private sector, (Interrup-
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tion), because he is there, the private
sector is developed. I do not want to
ask for the shelter of the Communist
party.

So far as I am concerned, I have
the privilege being attacked on both
fronts. It may be a little amusing and
at my age, I can afford to be a little
amused.

An Hon. Member: We are paying
great compliments.

Shri T. T. Krizshnamacharli: The
point really happens to be, when she
says that the private sector has deve-
loped. She has not said that the pri-
vate sector has developed beyond
what we have envisaged in the Plan.
Nothing seriously wrong has been
done. It is a thing which is integrat-
ed in the plan of development because
in thig ceuntry, private sector will
exist. The point is really in the
major industries, the basic industries,
the Government will go on expanding
very fast. The strategic points in re-
gard to industry and economy, the
Government will take over charge, no
matter whether people like it or not,
not even to please my friends opposite
or displease my friends behind. We
shall go on because that is the path we
have chalked for ourselves for the
future.

Then, the hon. Member said, that
Finance Minister has said—I do not
know where I have said it. In fact, I
bave learnt one thing as a result of
going abroad. I suppose going west-
ward is a little better than going
northward. You probably learn the
value of reticence. I have not =said
very much. Whatever I have said
has been put down in print. I have
oot said that the private secto. 13 go-
ing to get such a !o. ¢cf money. It
might. It is possible it might get
some help. But, the help that the
private sectar will g¥t will be utilised
In this country in so far as it fits in
with our plan. Today, what do we
say to the private sector? I you
want to start a new industry, we can-
npt afford to pay anything, even an
svance ant{l 1961; you have got to
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get deferred payment. I do not pro-
pose, no* does my collegue the Com-
merce and Industry Minister, to allow
the manufacture of something which
will not displace so far as imports are
concerned or which will not 81l a
necessity in 1961, Anything for
which we undertake future liability
must be something which would re-
lieve us of a current liability at that
time. Otherwise, we are not allowing
that to enter into that agreement, be-
cause we have to look to the future
that this country cannot bear a bur-
den beyond a particular point. Even
if you allow the private sector to get
their capital goods on credit, it will
have to be something which will save
us foreign exchange or earn ius for-
eign exchange by exports. If my hou.
friend had asked whether there is any
policy, I would have expanded that
policy. Even the private sector has
got to fulfil those conditions, if it gets
any aid at all.

I have not said anywhere that the
public sector will get half and the pri-
vate sector, half. So far as I am con-
cerned, my difficulties and the diffi-
culties of the Planning Commission
will only be solved to the extent that
we get some direct assistance in re-
gard to the dues that the public sector
has. It will help the economy, per-
haps, if the private sector gets some
assistance and new industries are
built There is no denying that. So
far as my troubles are concerned, it
will have to be some help directly to
me. So, the mere fact that the pri-
vate sector gets half and the public
sector gets half, does not solve my pro-
blems. It will solve hal? of my pro-
blems.

If my hon friend understood me
properly, I am primarily concerned
in regard to the carrying out of the
Plan and sesing the economy out of
its pregent difficuities and therefore,
whatever is available, whatever I
could get is something which I have
to get for the public sector, for the
Government, or for sustaining. e
economy from my point of view, by
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allowing imports and other things
which are necessary to come in. So
far as the private sector is concerned,
it can meke its own arrangements
subject to this condition that no labi-
lity will rest on the economy.

Shri Panigrahi: Will you give an
assurance that the public sector will
not be starved?

Shri T. T. Krishnamachari: No lia-
bility will rest on the economy in re-
gard to any matter where there will
be no foreign exchange saving or
where there will be no question of
earning foreign exchange.

Let me come to same other questions
of the Pran. The other matter men-
tioned was the State Trading Corpo-
ration, My hon., friend Shri B, C,
Ghose wants a discussion on the State
Trading Corporation. Though it is
really not my subject, I would like
to be present in the House at that time.
I would like to see how hon. Mem-
bers treat this State Trading Corpo-
ration, which, in my view, has done
extraordinarily well. For a new or-
ganisation, for people who are handl-
ing a subject about which they are
not familiar, they have done extra-
ordinarily well. I do tell the House
that a State Trading Corporation will
not always earn profits. In  certain
sections they might lose. You have to
judge the State Trading Corporation
from the total effect of 1its activities
rather than from individual activities.
It is in this setting that the State Tra-
ding Corporation is functioning. It 1s
doing very well. It has saved us a lot
of foreign exchange. It has found
new markets. It is still being used as
an agency in furthering the economy
of this country. I am proud of that
organisation. If the hon. Member is
not satisfled with it, I can’t help it.
Apparently, she sets a much higher
value on the work that the State Tra-
ding Corporation could possibly do
than we do.

Now, the question of food. The
Foodgrains Committee was presided
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wver by a person who would be one
of the eminent Members of this House
very soon.

An. Hon. Member: He iz already.

Shri T. T. Krishnamachari: I think
be has put out an excellent report. I
have never seen a more practical re-
port being put out on such a difficult
problem. It faces reslities with a
courage which is certainly exemplary.
What is my hon. friend saying about
it?

An Hon. Member: The problem is
solved,

Shri T. T. Krishnamacharl: Can we
solve the food problem by merely sit-
ting across and talking to people. We
can actually talk at each other: not
talk on'a common subject. °

Shrimati Renu Chakravartty: Come
to 1t. You are not prepared to talk,

Shri T. T. Krishnamachari: I am
quite prepared to talk. As a matter
of fact, I enjoy talking to my hon.
friend.

An. Hon. Member: What is the com-
mon ground?

Shri T. T. Krishnamachari: My hon.
friend minus comrmunism is an excel-
lent person. The trouble is when
communism is injected, my hon. friend
probably uses some of her extremely
human and humane qualities. (Inter-
ruption). That is my trouble. What
can we talk? We can'tt There is no
common ground on which we may
talk. I am here all the time where
something is being put underneath to
be sabotaged. Still, the old game goes
on. The Prime Minister said so and
so; he is our friend. The Home Min-
1ster, the Finance Minister, somebody
else who is not their friend. I ara
afraid only the Prime Minister can
talk to these people. I do not think
he will either. The Prime Minister
is far too loyal to his colleagues to
leave them alone. What is it that we
can talk about? There is no use ql
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moving a resolution. Let us "see, on
this food problem, will the hon, Mem-
bers give & guarantee that they are
going to stop this newfangled Kisan
Movement? (Interruption) We are
all keen in giving land to the tiller.
There is nobody here in this House
who does not want to give land to the
tiller,

An Hon. Member:. How much have
you given?

Shri T. T. Krishnamacharl: It is not
going to be done overnight. Oftentimes
you have to give land to the landless
also and the landless do not
happen to be tillers. The trouble
about it is that there is no common
ground between the Opposition and
ourselves. The Opposition choses the
plan frame today, something else to-
morrow, any floatsamn any  jetsam.
just because it is handy to throw it
at the Government's head. 1 can tell
the House, in all humility, this Plan
because of its magmitude, because of
the targets which it has, has created
problems which nobody can envisage.
In other countries, where they make
plans, they do not have to envisage
trouble, because they can get over the
troubles as and when they arise; we
cannot. We cannot get over troubles
by ruthlessly dealing with the trouble-
makers. We have no trouble-shooters
really; we cannot shoot trouble-

makers; we have to deal with trouble- .

makers by persuasion.

Shri Narayanankutty Menon: You
tried all these things.

Shri T. T. Krishnamachari: We have
t0 meet their wishes up to a point and
if necessary, therefore, since we have
to carry them wifh us, sometimes we
have to change our tactics, change our
targets.

The Plan, God willing, provided the
Communist Party do not gain any
more ascendency in this economy than
they have done today, will be achiev-
ed, and the target of Rs, 4,800 crores
will be achieved. I am not con-
vinced yet that a discussion with my
hon, friend will perhaps progress that
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achievement or make it exceed the
financial targets or reach even the
physical targets which, I admit, we
would like to have., Nobody wants
this Plan to be a small Plan. I would
like this Plan to be a bigger Plan.
1 would like this Plan within its time
to give better benefits, to increase the
standard of living, to increase the per
capita income, to increase the national
product not merely to Rs. 13,000 cro-
res but to something more, but I am
afraid 1 want a little more convinc-
ing than a speech by my fair friend
opposite has done that the Communist
Party will co-operate in achieving that
very desirable end.

1 am afraid 1 will have to oppose
the Resolution. You cannot amend
something which is unamendable. Tt
is something like making bricks out
of nothing, not even straw, not even
sand, but out of nothing. You cannot
make a negative resolution a positive
one. Therefore, I would suggest to
the movers to drop their amendments.
I oppose the resolution.

Mr. Chairman: Now there are about
8 to 10 minutes left. The hon. Mover
of the Resolution can take five minu-
tes so that I can cal]l some other spea-
ker also. 1 would like to call one or
two others who are very anxious to
speak.

Shrimati Renu Chakravartty: Let
them speak.

Mr. Chairman: Shri Ghose.

Shri Bimal Ghose: I wish ¥ had
spoken, if I had spoken at all, before
the hon. Minister had spoken.

Shrimati Renu Chakravartty: So
that he may throw a bouquet at you?

Shri Bimal Ghose: He might have
also attacked me. When he speaks
of the Opposition, 1 believe he looks
only at one spot as the Opposition.

1 cannot support the resolution that
was moved because it is so contradic-
tory. It says that notwithstanding
the difficulties, the physical targets
can be fulfilled, but how can they be
tulfilled i there are difficulties and we
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do not know what the difficulties are.
Then it goes on to say: “such modi-
fications and changes as are called
for”. That is again contrary to the
main resclution.

I felt that apart from the resolu-
tion here, the main qQuestion is that of
resources. There is the question also
of development with stability, of pri-
ces—that means inflation—and of
food, i.e.,, the core of the Plan, but I
want to say only a few things about
the resources, internal and external

Internally it seems that our calcula-
tions are going awry with regard to
gmall savings and also loans. So far
as the taxation portion is concerned, 1
think the Finance Minister is not do-
ing very badly in raising the resources
that were expected to be raised in the
Plan, but so far as the Rs. 1,200 cro-
res by way of loans and small savings
are concerned, I do not think he will
realise those targets.

Coming to the external resources
we find that we have gone wrong in
that respect but there is one thing that
I want to bring to your notice, and
that is a very unfortunate statement
which I find was made by the Gover-
nor of the Reserve Bank in one of his
speeches in Washington, where he said
that however inpeceable the plans are,
they cannot be implemented without
massive support from the West. Two
things I take objection to. The Prime
Minister here said that even though
we may not receive any support, we
shall go ahead with the Plan; of
course we may not achieve so much;
but the impression given there was
that nothing could be accomplished
unless we receive not only support,
bat massive support. I also take ob-
jection to the second part that ‘that
massive support must be from the
West. That was a very undesirable
thing to say.

An Hon. Membor: He follows his
master.

. implement
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Shyi Bimal Ghese: There is another
point which I want to bring to your
notice about deferred payment Tha
Finance Minister said that he is not
going to prune the Plan, nor phase
the Plan, but what does deferred pay-
ment mean? We are doing things to-
day and transferring the responsibilf-
ties to a future period. We are mort-
gaging the future to the present and
really the Plan is not in that sense
a Five Year Plan, but at least zo far
as the foreign exchange component is
concerned, a six, seven or eight year
plan. So my suggestion, therefore, is
that it is time now to take stock of
our position. Let us have a Five Year
Plan again from now on or if necessary
have a six or seven-year plan from to-
day. Let us re-examine our resources
both internal and external, and see
how far we can proceed; because we
are now deceiving ourselves by try-
ing to say that we are doing some-
thing within the Five Year Plan
while actually transferring the respon-
sibilities and obligations to the Third
Plan. We are mortgaging our Third
Plan to the Second Plan. By a Plan
I mean something that we can acheive
within a certain period. If we do not
have the external resources during
the Second Plan and we are taking
into account external resources that
may arise during the Third Plan to
something during the
Second Plan, then it is not honest to
say that we are completing the Second
Plan as a Plan within the resources
that are available to us.

Therefore, I suggest we should have
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sanctity in the figure “Ave”,”" Lét us
have a2 Plan which can achieve the
object within the Plan period.

Shri Ranga (Tenali);: May I put a
question? Iz it not a fact that just
at the time the Plan-frame was being

discussed, Government was able to )

eall a number of Members of Parlia-
ment into a conference with the Prime
Minister and the Planning Minister
and others in order to express their
views 50 that they could exchange
their views? Would it not be possible
for them some time to call a similar
meeting of the same group of people
so that they can gain the viewsof all
eur friends on the opposite side?

Shri T. T. Krishnamachari: As a
matter of fact, any time when it is
suitable for hon. Members, my collea-
gue and myself would certainly like
0 meet them and discuss anything
across the table.

The Minister of Laboar and Empley-
ment and Planning (Shri Nanda): We
have a consultative committee, and it
is meeting very shortly on the 16th
and its precise purpose is to discuss ail
these things. That committee is com-
posed of members of all parties, and
if there are others who do not find
their names on the list of the com-
mittee but are keenly interested, they
are invited and they can come and

sdke part.

Shri Mahanty (Dhenkanal): I had
attended one consultative committee
on planning. May I know from the
hon. Minister if the discussions in the
eonsultative committees have any im-
pact on the Government's decision?

Mr. Chairman: Shrimati Renu Cha-
kravartty.

Shri 8. M. Banerjee (Kanpur)rose—

Mr. Chairman: [ have called the
hon. Member to reply.

w§
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I would rather that he had attacked
the whole question on a political and
economic level. I am also grateful to
this debate for having shown exactly
the value of the professions of Gov-
ernment regarding a national ap-
proach. Whether the Finance Minis-
ter likes it or not, the Communist
Party is not dead; the Communist
Party remains. It is more popular
than ever before; it controls a Gov-
ernment in thus country, and therefore,
whether he likes it or not, we are
part of the nation, an important part
of the nation, may be in a humble
way, but still we do enjoy popularity
among large sections of the people.
We had thought that, may be, let us
take them at their word that they
would like to have a discussion at a
political level. But we are now clear
that as far as the Finance Minister
goes, and he is very sure that the
Prime Minister is going to stick by
what his colleague said, there is no
common ground of talk between us,
and, therefore, we know that by the
majority of this House, this resolution
is going to be defeated. I am only
sorry for the country because we
know that the crisis which is facing
our country requires a national ap-
proach and not the party approach
of the Congress.

Unfortunately, he has not actually
answered many of the points which I
made. He, of course, had his dig at
his personal enemy, I should almost
88y, namely Professor Mahalanobis. 1
suppose it is a sort of personal enmity
between them. I have nothing to say
in favour of him, whether he is an
imaginative essay-writer or not. That
is for them to decide. But this much
is true that the basic fact stares us
in the face that unless we know how
to build machines, we will be always
at the mercy of the foreigners, and
that iz why the main emphasis of the
Plan has to be, whether he Mkes it or
not, on developing the machine-build-
ing industries. Otherwise, we dhall
be in the same predicament In which
we are today.

The question of foreign exchamyge
component is also there. The prices
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of heavy machinery, mining machin-
ery and heavy electrical machine-
building plant etc. are going up. If
that is so, I would like to know how
we are going to manage this foreign
exchange question. In fact, nobody
would be happier than myselt if the
problem could be met. If the Min-
ister could assure us that these targets
are going to remain, then I think, a
part of our resolution is being ac-
cepted by the Finance Mbnister,
though he would not like to admit it.

Then, the question of our demand-
ing the private sector being eschewed
was raised by him. I do not think
that point has ever been raised. We
know exactly what the role of the
private sector is. We know that the
private sector has a part to play for a
long time to come. That is an admit-
ted fact. It was a fact admit
ted in the Plan itself. Of course,
within twenty minutes, I could not
explain all that. The point was about
the decentralised sector. That is where
the consumer goods should have come

from. Then, there should have been.

utilisation of the full capacity of the
factories making consumer goods.
Therefore, my point was nct  the
eschewing of the private sector, but
of putting it in its own place.

I am afraid that the decentralised
sector has not been as effectively
dealt with as it should have been.
The massive organisation which is
required for this cannot be achieved
without the help of all parties. This
massive structure required for a de-
centralised sector has in itself been
neglected, neglected by Government,
and neglected even in our debate it-
self.

I would say, therefore, that there
is no question of eschewing the pri-
vate sector. The whole emphasis has
to be on heavy industry. After all,
our foreign exchange component is
very limited. In that context, it is the
heavy industries which should have
been given the main emphasis.

©Of course, we have the right to dis-
agree. Nobody can talee it away from

13 DECEMBER 1967 Sécond Five Yeer 5308

Plan

us. We have disagreed in the past
We still disagree on many points. But
there are certain points which we had
agreed to, about the objectives of the
Plan and about certain targets in the
Plan. But we also believe that the
phasing is very important, and the

" phasing is linked with policies; it is

linked with the balance of the Plan,
and it is linked with political ques-
tions and also the economic indepen-
dence of our country. That is why
essentially it is a political questiom
plus an economic question.

Then, if he would have liked, I
could have shown him that in spite
of the private sector not being eschew-
ed, such things as rayon, for example,
have been allowed to grow. That was
in the Plan itself. But as I was
reading through the Programme of
Industrial Development produced by
the Minister’s secretariat itself and
the Planning Commission, I found
that it was clearly stated that rayon
was such a substance that when there
was a foreign exchange component....

Mr. Chairman: The hon. Member is
making new points.

Shrimati Renu Chakravartty: I am
only answering the points made.

Mr. Chairman: Now, practically,
the time for reply is over.

Shrimati Renu Chakravartty: Then,
I will not say anything further.

Mr, Chairman: So far as the amend-
ments are concerned, I would hke
hon. Members to tell me whether
they are desirous that any of their
amendments should be put to vote
separately.

Shrimati Renu Chakravartity: I do
not accept any armnendment.

Mr. Chairman: Then, I shall put
the amendments to vote. The ques-
tion is:

“That for the original Resolution,

the following be substituted,
namely: —

“Whereas it is expedient that
in view of financial stringency
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The motiwon was negatived.
Mr. Chairman: The question is:

especially of foreign eychange,
this House is of opinion, that after
reassessment of available resour- .
cos Gmmment may prune the Th.t for the Ongmal Resol\lﬁon,
physical targets of the Second the following be substituted,
Five Year Plan."’ namely: —

the following be
namely:—-

The motion was negatived.
Mr. Chatrman: The question is:
“That for the original Resolution,

‘“This House is of opinion that
the Second Five Year Plan be not
curtalled or pruned in any manner
unless it is inevitable to do s0 on
account of the difficulties facing
us and all persons in the country
including every political party
shall do everything in its power
to act in co-operation with the
Government and help in every
way, particularly in action to
implement the plan and achieve
the physical targets fixed."’

The motion was negatived.
Mr. Chairman: The question 1s:
*That in the resoclution,—

for “(i1) that in order to ensure
such implementation of the Plan,
a conference of all major political
parties be convened by the
Central Government and the
Planning Commission to aiscuss
the relevant policies and methcds
guiding the Plan with a view to
bringing about such modifications
and changes as are called for;
and”, the following be substituted
namely:!—

“(i) that in order to ensure
successful implementation of the
Plan, a conference of all major
All India Political Parties and All
India Trade Union Organisations
be convened by the Central Gov-
ernment and the Planning Com-
mission latest by the 3ist Janu-
ary, 1858 to discuss the policies
and methods guiding the Plan and
to devise ways and means as to
how internal resources can be
mobilised and the masses of peo-
ple enthused to rally round the
Plen.®’

substituted,

“This House is of opinion that a
Committee consisting of represen-
tatives of the Planning Commis-
sion, the Finance Ministry, econo-
mists and Members of Parliament
be appownted to

(a) estimate the resources, in-
ternal and external that may be
available for financing the Second
Plan during the plan period;

(b) suggest measures for aug-
menting these resources; and

(¢) recommend such modifica-
tions, if any, in the Plan as may
be considered necessary.”

The motion was negatived.

Mr. Chairman: The question is:

That in the Resolution,—
add at the end—

“(iii) that a Committee of the
members of Lok Sabha, represent-
ing all shades of opinion, be
formed for setting up of a broad-
based Youth Co-ordinating Coun-
cil in order to inspvire and mobi-
lise the vast sections of Youth in
India and harness their energy
towards implementing the targets
of the Second Five Year Plan.”

The motion was negatived.

Mr. Chairman: I shall now put the-
Resolution to vote.

The question is:

“This House is of opinion that
notwithstanding their difficulties
facing the Second Five Year Plan
its physical targets can be fulfilled
within the Plan period without
any curtailment or pruning,

This House is further of opinian

(i) that in order to ensure such
implementation of the Plan, a
conference of all major political
parties be convened by the Cent-
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ral Government nd the Planning
Commission to discuss the rele-
vant policies and methods guild-
ing the Plan with a view to bring-
ing about such modifications and
changes as are called for; and

(ii) that pending the convening
of such an all-party conference all
unilateral declarations by the
Government in favour of rephas-
ing and pruning the Plan be stop-
ped in public interest.”

The motion was negatived.

RESOLUTION RE: PROVISION FOR
MAJOR PORT AT PARADIP

Shri Supakar (Sambalpur): 1 beg
f0 move:

“This House recommends that
Government should provide a
major port at Paradip on the
Orissa Coast in the Second Five
Year Plan period.”.

The Second Five Year Plan has
provided a sum of Rs. 100 crores for
improvement and establishment of
ports. But, unfortunately, so far as
the minor ports are concerned, I am
sorry to say that practically only
Rs. 84 lakhs have been provided; this
sum is meant for investigation in con-
nection with the provision of all-
weather harbours at Paradip, Manga-
Jore and Malpy, and of the prelimina-
ries connected with the processing of
Sethusamudram schemes, including
the development of Tuticorin. I think
that for so meny projects, the provi-
sion of a sum of Rs. 64 lakhs is quite
inadequate. Having regard to the
requirements of our country in regard
%0 the development of ports and the
establishment of new major ports, it
is quite inadequate. Especially, hav-
Ing regard to the claims for having
a major port at Paradip, the money
that is likely to be allotted for Paradip
I» most disappointing.

In this connection, 1 shall try
show that the Government of India,
i their own interest, should take up
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the Paradip project without any fur-
ther loss of time and convert it into
a major port during the tenure of the
Second Plan period. I shall also
show that the amount of money need-
ed for establishing a major port at °
Paradip i3 not only a reasonably
small amount but it will also pay a
very rich dividend in the shape of a
substantial quantity of foreign
exchange earning, thereby paying
back the investment of Government
in a very short period of time. - I shalt
try to prcve also that notwithstanding
the fact that the Calcutta port on the
one side and the Visakhapatnam port
on the other are there, still there is
enough scope for developing the
Paradip port into a major one.

At the outset, I must say that in
19047, when India was partitioned, and
Pakistan was separated from India,
we lost a very big port, namely the
port of Chittagong on the east coast.
Since then, the need for a major port,
both for development of trade and for
the purpose of meeting our national.
defencc nueds was felt. Therefore, in
1948, almost immediately after parti-
tion, the technical Port Committee re-
commended that the Government of
India should investigate the possi-
bilities of establishing a sheltered
deep-sea port between Visakhapatnam
and Calcutta. You know that Para-
dip is at a distance of about 230 miles
from Calcutta and 280 miles from
Visakhapatnam and is at the mouth
of the Mahanadi. Therefore, its loca-
tion is very good. On the advice of
this Committee, the Central Water,
Irrigation, Power and Navigation
Commission took up survey, investiga-
tion and collection of data and opi-
nions of experts. Opinions of experts
like Mr. Solno of Societe General
D'enterprise of Paris were obtained.

All these experts advised that Para-
dip at the mouth of Mahanadi is the
only suitable site for loetion of a
major port between Calcutta and Visa-
khapatnam. The Commission recom-
mended that an expert committee be
appointed to investigate the possl-
bilities of this port. Accordingly, &



%313 Reaclution re:

French expert mission cousisting of
very eminent personalities having
sufficient experience in port matters
was appointed. This mission examin-
ed the different sites in the coastal re-
gions of Orissa and submitted a volu-
minous ‘report. I would ltke to guote
~ertain extracts from their report. On
page 131, they have the following
opinion to offer:

“We consider that there is no
question whawever that a great
port can develop and thrive at the
mouth of Mahanadi and play a
considerable economic part in the
State of Orissa. It should be
noted 1ihat to the advantages
derived from cheaper inland
transport brought about by the
new port would be added the
lower working and maintenance
costs of such a port in comparison
to those of neighbouring ports.
Indeed, the cost of dredging and
maintenance of the works would
be much less than is the case at
Calcutta, for instance, where
expenditure on dredging and up-
keep is verr high”.

Subsequently, at a meeting of the
Nat'onal Harbour Board held in 1954
under the cha‘rmanship of the present
Minister of Transport, 1t was decided
to carry on model study and find out
the nature and type of most suitable
protective works required for a proper
harbour at Paradip. I am told that
the research carried on in Poona has
shown very encouraging results.

It was stated n reply to starred
question No. 162 on 20th May 1957 in
this House that model study, survey
and investigation in connection with
the development of an all-weather
port at Paradip were still in progress
then. 1 understand that these inves-
trgations are likely to be completed by
the end of this year or at the latest,
by the beginning of the next,

In May 1856, the Deputy Director
of the CW.P.C. Shri Kartar Singh,
investigated the possibilities of this
port and submitted another report
from which I wish to give certaim
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quotations. On page 9 of the Repoxt,
published by the Government of Oris-

sa, he says:

“We have everything that is
required for the construction of a
major port here. The depths, ete.
as they exist today (with the
exception of outer bar) are far
better than Chittagong. There is
a fine stretch of water 7 miles
below Paradip on the right side
of the river, within 200 feet off
the bank, where any deep vessels
drawing up to 40 feet can lay at
safety without fear of grounding
at any tide. Ten vessels of 600 ft.
length and any draft up to 40 ft.
can be accommoedated within this
stretch of 7,000 ft. deep water™

According to him, but for the exist-
ence of a bar, the possibilities of a port
at Paradip are far better than at
Chittagong. Even regarding this
objection of an outer bar, he says:

“Although only two lines of
sounding were taken on the outer
bar, which does not indicate the
proper depths but soundings of
12 feet at low water were found
This requires further survey for
which we have not got the proper
craft. Even admitting the exist-
ence of a bar at the mouth”—I
wish to draw the attention of the
hon. Minister to this aspect— “no-
thing can in any way discourage
us for developing a port when
everything else is favourable.
Means were found to open up
Visakhapatnam, Cochin and other
harbours where the entrances
were more complicated than at
Mahanadi. 1 cannot see any rea-
son why we should not overcome
the difficulties and improve the
bar. Take the example of any
port, minor or major. They were
started from the scrap. Chitta-
gong, a major port in East Pakis-
tan, does not offer the facilities
for deep draft vessels even after
spending crores of rupees om
dredging and training works.
Karachi, one of the finest ports
among the Indian ports, was &
fishermen’s village with only a
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few scattered huts. Today, it
consists of 25 berths and 18 fixed
end swimming mocrings and
offers facilities to the deepest draft
ocean-going vessels”,

What I want to submit is that there
has been sufficient investigation into
the possibilities of everything in
regard to having a major port at
Paradip. Not only our own special-
ists, but French, German and Japan-
e€se experts have given favourable
findings regarding the desirability of
naving a major port at Paradip.
Their opmions have been almost
unanimous, and I do not see any
reason why we should wait till the
conclusion of the Second Plan to start
tmproving this port. There is no
reeson why only a small amount
should have been allotted for investi-
gation and survey of this port.

Now, I have discussed the proposi-
tion from the point of technical ob-
jections. The experts have met all ob-
jections and most of them think that
a port at Paradip can be as good as
some of the biggest ports in India, if
not somewhat better.

We may now discuss the problem
from the economic point of view. At
the outset, I may say that the conges-
tion at our big harbours like Calcutta
has attracted very considerable atten-
tion and caused great concermn in
recent times. Ships are held up for
days and months together and cargoes
are not unloaded in time and we have
to incur heavy expenditure on account
of freight etc. This is specially so
regarding the Calcutta port. A port
at Paradip would not only relieve
excessive congestion and thereby save
a good deal of money and time but
slso effect other economies as well.

You will see that the French eaperts
who held detailed investigations about
the port and submitted a detailed
report, estimated that about Rs, 7
crores would be necessary for convert-
ing this port into a major one and for

having the necessary constructions for
the same.
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Having regard to the fact that we
have allotted a sum of Rs, 100 crores
for the overall improvement of ports,
especially of the major ports, it is not
too much for us to expect that Rs. 7
crores for a major port at Paradip will
be provided. In spite of our austerity
drive and in spite of our having cut
a good deal of our Second Plan Pro-
jects, I feel that an expenditure of
Rs. 7 crores on this port will pay very
rich dividends.

The French experts and also our
Indian experts have examined the
possibilities of exports from this port;
and there are good reasons to expect
that as soan as this port is established
as & major port, at least 2 million
tons of cargo are likely to be exported
vvery year from this port. And that
would effect a lot of saving to our
national exchequer.

You know that the State of QOrissa
is very rich in minerals, specially
iron ore, manganese ore and other
minor metals. At present the ores
that are sent to foreign countries from
Orissa are either despatched to the
Calcutta port or to the harbour at
Visakhapatnam. ‘The distances from
the centres of Orissa to the ports are
rather great. It has Been said that
Calcutta is at a distance of about 257
miles from Rourekela; and the dis-
tance of Visakhapatnam frem Roure-
kela is 588 miles. If we take the
distances fromm Cuttack, Calcutta is
295 miles and Visakhapatnam is also
about the same distance. Instead of
sending our goods through tho
circuitous route, if we can develop
this port at Paradip & lot of savings
by way of freight would be effected.

It has been calculated by the Gov-
ernment of Orissa that if instead of
sending our raw minerals and manu-
factured goods either through Caleut-
ta port or Visakhapatnam, which in
themselves are very congested and
create difficulties sometimes, we make
an attempt to send them through thja
Paradip port, we can make a saving
by way of transport charges at the
rate of about Rs. 10 per ton.
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Having regard to the fact that the
likelihood of our exports from Paradip
before long would reach a figure of
4 million tons per year, the saving on
this score alone is to the tune of Rs. 2
crores a year. Therefore, if by invest-
ing a sum of Rs. 7 crores within the
next 3 years, we can make a saving and
a net gain of Rs. 2 crores per year. I
think it is worth doing and this
scheme, from the point of view of
national economy, from the point of
view of earning foreign exchange by
way of sending our minerals abroad to
different countries is a very paying
proposition.

It may be urged that Orissa has to
meet the needs of the steel factories
that are located inside Orissa and in
particular the Tata Iron and Steel
‘Works and also the Rourekela plant.
Even apart from feeding these facto-
ries at Rourekela and the Tatas for
hundreds of years together, we still
have rich deposits which we can send
abroad and earn foreign exchange. I
am referring here to our rich iron
deposits in Sukinda which is at a
distance either from Rourekela or
Tata and which we can profitably
export through this Paradip port to
countries like Japan, Germany and
others where they need our iron.
Here, we have a deposit of not less
than 80 million tons and they are of
a very high grade and only a small
fraction of this profit of our ores
of the Cuttack district will meet all
the expenses that we may incur
on Paradip port within a short period
of 3 to & years. Therefore, I urge
upon the Minister to convert this port
into a major one before the conclusion
of the Second Five Year Plan.

[Mr. SerAxEr in the Chair.)
16.59 hrs.

Finally I would submit that Orissa
is a State which has always been
peglected. Its mineral, forest and
other natural resources can no longer
be ignored by the Government of

Eaxcise (Goods of special
Importance) Bill
India, if we are to make the country
prosperous and fulfil our second, third
and subsequent Five Year Plans.
Therefore, it is in the interests of the
Government of India and the nation
as a whole to see that thiz project is
not delayed beyond the Second Plan.

Mr. Speaker: Resolution moved:

‘*This House recommends that
Government should provide a
major port at Paradip on the
Orissa Coast in the Second Five
Year Plan period.”

ADDITIONAL DUTIES OF EXCISE
(GOCDS OF SPECIAL IMPOR-
TANCE) BILL*

Mr. Speaker: 1 will now interrupt
the proceedings and call Shri T. T.
Krishnamachari to speak.

The Minister of PFinance (Shri
T. T. Erishnamachari): Mr. Speaker,
I beg to move for leave to introduce a
Bill to provide for the levy and collec-
tion of additional duties of excise on
certain goods and for the distribution
of part of the net proceeds thereof
among the States and to declare
those goods to be of special importance
in inter-State trade or commerce, and
with your permussion 1 would like to
make a brief statement about this Rill

The question of replacing sales taxes
levied by States on certain goods of
widespread consumption by an addi-
tional duty of excise the proceeds of
which will be distributed among the
States has been under consideration
for some time in consultation with the
State Governments. Last December,
the National Development Council
came to the unanimous decision that
the sales tax on sugar, tobacco and
mill-made textiles should be replaced
by a surcharge on excise duties to be
distributed on the basis of consump-
tion, the present income of the States
from this source being assured tp them,
the manner of distribution being left
to the consideration of the Finance
Commission. The detailed implemen-
tation of this decision has been the
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subject matter of consultation with the
State Governments for asome time,
Meanwhile, last May, the Finance
Commission was vequested to mnsake
recommendations about the distribu-
tion of the additional duties if and
when levied and the present income
from sale:; taxes to be assured to the
States and the recommmendations of the
Commission arc contained in the re-
port which the House has been consi-
dering. The present Bill seeks to im-
plement the decision to levy the addi-
tional duties and distribute the pro-
ceeds among the States.

I am sure this measure would be
widely welcomed. It replaces the
widely varying sales tax on these
commodities by a uniform levy. It
secures for the Exchequer a larger
revenue than is at present collected
by the elimination of evasion and also
by bringing in the entire production
of these goods under taxation some of
which used to escape sales taxes, par-
ticularly where the sales taxes were
levied not on individual commodities
but on the total turn over subject to
a minimum exemption, From the
point of view of trade also. this
measure would be welcome as
eliminating a considerable measure of
inconvenience.

I shall now deal with the proposed
rates of additional duty. On sugar,
the rate proposed is Rs. 3-31 np. per
cwt. or just about three naya paise
per 1b. It is expected that in a whole
year the revenue to be derived from
this proposal would amount to Rs.
12-18 crores.

On textiles, the rates proposed per
8q. yard are 13 np. for the superfine.
$ np. for the fine, 4np. for the medium
snd 3 np. for the coarse varieties res-
pectively. The rate proposed for the
art silk cioth is 3 np. per sq. yard and
for woollen cloth 8 per cent ad
valorem. It has been estimated that
In a2 whole year, this should bring
in a gross revenue ot Rs. 21°90 crores.

Under the heading tobacco and
tobacco manufactures, there are a
lorge number of specific rates covered
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by the Schedule. is perhaps need-
less for me to go through the entire
list individually but broadly speaking,
the proposals can be summarised as
follows:

On unmanufactured tobacco (a)
those used mainly for the manufac-
ture of hookah and chewing tobacco
as also cigars--3 np. per 1b. (b) those
used mainly for the manufacture of
biris—20 np. for 1b. As bidis now pay
a separate sales tax and there is no
excise duty on biris as such, the duty
on the tobacco has had to be pitched
at this figure. And (c) those used
for the manufacture of pipe tobacco
and smoking mixtures—50 np. per Ib.

Coming to tobacco manufactures,
for the levy of central excise duty,
cigarettes have been sub-divided into
eight categories und the rates of duty
vary from Re. 1/- per thousand in
respect of the lowest category valued
at less than Rs. 7°50 np. per thousand
to Rs. 2150 np. per thousand in respect
of the highest category valued at more
than Rs. 56 per thousand. The addi-
tional duties proposed follow the same
pattern and have been pitched at 40
per cent of the Central excise rates
for each category.

For cigars, as in the case of cigaret-
tes, the additional excise duties pro-
posed amount to 25 per cent of the
basic rate for all the nine categories.
As a result of the imposition of these
additional excise duties, the yield
from tobacco and tobacco manufac-
tures in a whole year is estimated at
Rs. 7-40 crores gross.

To sum up, the total expected yield
as a result of these proposals is Rs.
£1'48 crores out of which after allow-
ing for the estimated cost of collection
and refunds on account of exports and
share retained for the Union Territo-
ries, the net revenue available for
distribution is, on a very conservative
estimate, expected to be Rs. 38 crores
but may even touch Rs. 39 crores.
This will be about Rs. 7 crores more
than the amount of Rs. 32°850 crores
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guaranteed for distribution to the
States by the Centrs.

As the existing rates of sales tax
are ad valorem and also differ from
State to State, exact comparison of
the proposed change with the existing
position is not possible. Generally
speaking, however, the incidence of
duty at the rates proposed in the First
Schedule to this Bill would be appre-
ciably lower 1n almost every case than
the existing incidence of the average
sales tax levied on these commodities
by the State Governments. As the
Taxation Enquiry Commission had
occasion to point out, a higher total
yiald with a generally lower incidence
was likely to result from such a conso-
lidation. As the Central excise duties
are levied at source, the scope for
evasion is substantially eliminated.
That i8 why it has become possible to
actually increase the yields without
raising the average incidence of sales
tax through the provisions made in
this Bill.

By virtue of the declaration under
the Provisional Collection of Taxes
Act appended to the B.ll, the rates
proposed shall come into effect from
the 14th Demembei. 857, that 1s, at
midnight today. 1 -".:ll not now deal
with the basis of the distribution which
this Bill embodies but shall do so at
the proper time when the Bill 15 taken
up for consideration.

Mr. Speaker: The question is:

“That leave be granted to
introduce a Bill to provide for the
levy and collection of additional
duties of excise on certlain goods
and for the distribution of a part
of the net proceeds thereof among
the States and to declare those
goods to be of special importance
in inter-State trade or commerce ™

The motion was adopted.

Shri T. T. Krishnamachari: Sir, I
introduce the Bill.*
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STATEMENT RE: REDUCTION OF

EXCISE DUTY ON COTTON FAB-

RICS AND WITHDRAWAL OF EX-
CESS PRODUCTION REBATE

Shri T. T. Krishnamachari: Sir, ¥
beg your leave to make a short state=
ment. The Government of India have
been maintaining a close watch om
the production, clearances for internal
consumption, stock position and price
trends of cloth. The stock position
undoubtedly merits this consideration.
Although the price levels have not
yet come down to those prevailing in
December, 1955, the prices particular-
ly of medium cloth have fallen by an
appreciable extent. There has also
becn a worsening of the competitive
position of ‘medium’ cloth vis-a-vis
the ‘coarse’ varieties with the result
that relatively larger stocks of
medium cloth have accumulated with
the mills. It is expected that the
proposal for the integration of sales
tax collected by the States on textiles
with excise duties announced today
Just now would help considerably 1n
the stocks of cloth being lifted from
the mill godowns. Nevertheless, 1t
may be necessary to provide some
additional relief even if it be for a
time. The Government of India have,
therefore, decided. as a temporary
measure, to reduce the oxcise duty on
medium cotton fabrics from two annas
per square yard to one anna and six
pies per spuare yard with immediate
cffeet. A notification giving effect to
this decision would be i1ssued imme-
chately  This reduction would remaih
effective only up to the 31st March,
1958

With this reduction i exe se duty
on medium cloth which normally ac-
counts for almost three-quarters of the
total production of cotton fabrics, it
s no longer necessary to continue the
rebate of six piesper square yard to
mlls which produce cotton fabrics in
excess of theiwr average or normal
packed production. It has, therefore,
been decided to withdraw this rebate
with effect from the 1st January,
1958. A Notification giving effect to




$323 Resolution re:

(Shri T. T. Krishnamachari]

this decision would also be issued
immediately.

RESOLUTION RE: PROVISION FOR
A MAJOR PORT AT PARADIP—
contd.

Mr. Speaker: We will now proceed
with the resolution moved by Shri
Supakar. What are the amendments
that bon, Members would like to
move to this resolution?

Shri Panigrahi (Puri): I beg to
move:

That in the Resolution,—
add at the end—

“and necessary steps be taken
by the Union Government for
providing the area with prelimi-
nary facilities for the export of
iron ores to Japan.”

Mr. Speaker: Amendment moved

That in the Resolution,—
add at the end—

“and necessary steps be taken
by the Union Government for
providing the area with prelimi-
nary facilities for the export of
iron ores to Japan.”

Shrl Surendranath Dwivedy (Ken-
drapara): Mr. Speaker, Sir, this
question of declaring Paradip as a
major port should not be considered
only because with it the economic
prosperity of Orissa i3 linked up, but
1t should be viewed from the larger
aspect, from the point of view of our
national defence and from the ur-
gency of relieving heavy congestion
&t our ports at present.

‘The more I look into the question
I fail to understand why after ten
years the Government of India is
faking such a lukewarm attitude to
begin with and advising the State
Government to declare this as a minor
port. As has been pointed out, as
early as 1847 the Technical Com-
mittee recommended the urgent need
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of establishing a port in the east coast
after we had lost Chittagong. We
made some attempts and have estab-
lished a port at Kandla when Karachi
was lost, which took about eight
years for us to bujld it up. Here in
the east coast we have not made any
attempts whatsoever.

As regards the technical aspects of
the question, as many as eight investi-
gations have taken place. The re-
ports ‘are there beforc the Govern-
ment and the Orissa Government has
published them in booklet forms. It
satisfics all the requirements, both
from the technical point of view and
from the economic point of view,
that are required for declaring this
place as major port.

Although the need is there and
even the Government of India's own
representatives have established be-
yond doubt that all elements in this
area are favourable for establishing a
major part, the Government of India
ts sitting tight over it, keeping silent
over it and is neglecting it. Probably,
the department over which our hon.
Lal! Bahadur Shastr presides is still
influenced by that Imperal attitude
although the Imperialists have left
us. The Britishers were developing
our ports mainly concentrating their
attention on major ports like Bombay,
Calcutta and Madras. That attitude
has not still changed, and that is why
we have been neglecting this aspect.

My friend has pointed out that it is
not only we people of Orissa who are
very much anxious to see that this
port is developed as a major port, but
it will be seen that all persons in-
terested in the development of ports
as a whole are also anxious to see
that Paradip is developed,

Not only that. Even missions from
foreign countries which have wvisited
this area and carried out investiga-
tions at their own cost have reached
the conclusion, that if at all we have
to establish a port we must take
Paradip as the first point where this
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can be successfully done. Why is it
so? It is because, as you know, Orissa
is very rich in mineral resources.
Out of 60,008 square miles 23,000
square miles have mineral resources
like iron ore etc. We have high grade
iron ore which are an exportable
commodity. We can get that in
plenty in Orissa. The whole concern
of these missione and the countries
like Japan, Czechoslovakia and Ger-
many who want iron ore from India
is that this iron ore should be export-
ed from a place which will be nearer
to the place where the mines are
there.

The Japanese Delegation which
came very recently, I believe, is still
in this country going into this ques-
tion. But I am told a Japanese Tcam
which visited before have offered not
only to help in establishing the port
but also in developing railways and
mechanising the mine area for the
purpose, When another Japanese
Delegation which visited thig country
very recently had some conference
and had come to some agreement with
the Government of India, I am sur-
prised to find that the question of
Paradip was not taken as the first
item but some agreement thas been
reached %o develop Vishakhapatnam
and take iron ore from Rourkela. 1
have no objection to that. Even if
Vishakhapatnam is developed Orissa
ig going to benefit, I suppose, by
having more railways. $ut at the
same time, I would urge that in
Rourkela, Mayurbhanj, Bonai and
Sundergarh we have sufficient iron
ores not only to feed the Rourkela
steel factory but sufficient to export
for a number of years which the Visha-
khapatnam port itself will not be able
to cope with.

Therefore, what they are interest-
ed in is this. There is another area
ealled Sukinda where we have plenty
of iron ores to the tune of 80 million
sons and Paradip is only 110 miles
from Sukinda mining ares. There-
tore, thia Japanese Mission and others
are interested to develop this port eo
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that these materials can be made
available to them at a cheaper rate
with cheaper tranaport facilities.

There is also another aspect. Pam-
dip is also linked up with canal sys-
tem. There are canals which can feed
the Paradip port, and they can oarry
this iron ore from these mining arems.
Those canals are going to be develop-
ed under the Delta Irrigation Schame.
That is another facility, and to have
a new railway line of 110 miles is
not a very great job.

It will be seen that Jaradip offers
us all favourable conditions in other
respects too. The sea is 30 feet deep
at a distance of haf a mile from the
shore. If only a stone wall of 3500
feet in length could be built into the
sea even war ships could come inside
Paradip Port, ag water standing bet-
ween the wall and shore would be
48 feet in depth. Regarding upkeep
and maintenance, according to esti-
mates the upkeep and maintenance of
this port would be cheaper than Cal-
cutta. In Calcutta we spend about
Rs. 50 lakhs a year whereas it has
been estimated for Paradip only Bs. 19
lakhs will be required.

A more important fact is this. In
Kandla we have taken eight years to
build up the port. But nearabout the
area there is no drinking water faci-
lity. Water has to be carried fram 19
miles away. But here, it is a very
encouraging feature to find that In
the port area itself, in a village, the
drinking water sources have boam
found and the port town itself can
develop the adjoining area around the
sea.

I am told that the Japanese want
to take from us about four million
tons of iron. 1 want to say that.the
existing ports, even if Vishakhapatnam
is developed, will not be able to cope
with this export. At the same time,
if we take into account the depowtts -
that we have iIn Sukinda, and consi-
dering that iron is exported even st
the rate of 4 million tons through
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Vishakhapatnam, Paradip will be sup-
plying iron ore to the Japanese for
about 2,000 years without affecting in
any way our supply to the factories
that we have in our own country.
They are also very much anxious
about it.

But I am surprised that although
there is that offer from the Japanese
and others to help us, the Govern-
ment of India is sitting tight. I
would not be wrong if I say that the
impact on the Government itself of
North India and other places is so
great that they do not consider these
areas which have great potentialities
of development, seriously. Therefore,
they have neglected this. This is what
1 want to point out. It will take a
number of years for development, if,
as we have begun now, we ask the
Government of Orissa just to send
some iron ores through Paradip at the
rate of 50,000 tons or so annually. I
am told they are even prepared at
the present time, to export as much
as one lakh tons. That will give us
a good amount of fere‘gn exchange
to the tune of Rs. 1} crores a year.
But we are asking them now, after
ten years, to declare it as a manor
port and d: things as has been sug-
gested by the Transport Ministry.

Then there 1~ the question of proce-
dure, as the M:n:ster himself said in
reply to a quest'on. First it will be
a minor port; then it will become an
intermediate port, ¢nd then a major
port, and we would have to bring
some machinery which, by the time
it is declared a major port, will not
be of any use. Thi: procedure I
think will be utter waste of time and
money At the samc time, it will be
a great sctback to all our d: velopment
programme.

Therefore, what 1 suggest :s, since
all the reguirements and in\costiga=
tions that have been made so0 far
satisfy the needs and the reguire-
ments for declaring it as a major
port, it is high time that the Gov-
ernment of India declared here and
now that within the second Five Year
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Plan period this port would be deve-
loped as a major port so that will
contribute towards the economic
development of the country as a
whole.

Therefore urgency of this resolution.
I feel that the Government, if it does
not want to follow the imperialistic
attitude, if it does not want to negleck
areas which arc in need of urgent
development, should have no hesita~
tion in announcing today that they
are going to make it a major port.
It they do not do it, the country can-
not be deveioped. Probably, it is
being seen in many respects that the
Government do not proceed on esti-
mates or on rcasonable facts placed
before them. Some kind of political
pressure is always brought upon
them 1in great and major matters.
Therefore. at the same time, I want
to issue a warning. If, after all these
things, our voice is not listened to,
probably they will have to face an
agitation, an agitation which we
want to avoid.

As I saud, 1t is not only economic
aspect of it but it has also another
psychrological factor behind it, because
Orissa wants to develop; Orissa wants
to have economic prosperity. And
that cannot be achieved by burden-
ing the poor people of Orissa with
more taxation or by any other mea-
sure, It can only be don¢ by deve-
loping its resources, by developing 1ts
rich mneral resources which can
bring in more money not only to
Orissa’s treasury but also to the
national treasury as well.

Mr. Speaker: Shi: Panigratu Then
I will call Shri Raghunath Singh.

Shri Panigrahi (Puri): At the
ot et, T would ke to thank the
Mmistry »f Transport and Communi~
cut-ons for the interests that they have
taken to carry on nvestigations at
Paradip for building a new major
port. But I sometimes feel and per-
haps the House¢ will bear with me,
that the Government want to start a
thing and when they want to start it,
in the beginning they start right
earnest, but unfortunately, they do
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not carry the thing to a finish. That
is where they lag.

1 necl not quote all the reports of
the expert committee which were
teally appeinted at the initiative or
rather with the help of the Ministry
of Transport and Communications.
‘Therefore, whatever material we are
getting today about Paradip 1s due to
the encouragement given by the
‘Minister of Transport and Communi-
cations so that we are in a position
to argue the case before this House.

The French Expert Committiee
which was invited by the Govern-
ment of India in January, 1951, to
investigate into the possibility of
buwlding a new major port between
Vishakhapatnam and Calcutta, said
that a traffic of 4,50,000 tons a year at
Paradip would be enough to justify
the mmvestment of Rs 7 crores includ-
ing Rs 18 crores for a dredger to
build this new port in Paradip. They
considered this trafic not to be very
much on the part of the State having
a 15-million  population and with
mineral resources and abundant forest
resources 1 would hike to press upon
o hon Miiister of ‘Tiansport and
Communications that really, the 1dea
of Paradip port is not 2 new one. It
15 vitally linked up with the Hirakud
dam construction project It 1s really
a matter of great pride for us that
the JGovernment of India agreed to
spend Rs. 100 crores for financing the
Hirakud dam construction project It
is really a wonder 1in Orissa  and we
are proud of i, When this dam pro-
ject was initiated, the Government
of India itself thought that the Hira-
kud dam was a multi-purpose one
It had four purposes One was to
provide irrigation. The second was to
provide navigation from Sambalpur®to
the river Mahsanad:, that 15, to Para-
dip. It had also two more aims, in-
cluding generation of electricity and
‘flood control.

When we have almost completed
the Hirakud dam project and when
the Sta¢  of Orissa is going to get
the beneflts out of this, it is really a
matter of regret if our Government
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does not come to feei that another
Rs. 8 crores will really help in build-
ing up and fulfilling the overall aim
of the Hirakud dam project. It is just
like building a temple and not to
finish it, as 1t stands at present. The
Hirakud dam project will be really
finished 1f Paradip port is developed
as a major port.

I would like to quote only a pro-
ceeding from the second meeting of
the National Harbour Board held at
Bombay :n November, 1851. They
adopted a criterion for the develop-
ment of a new major port in Indis.
What wag the criterion? They say:

“For the purpose of setting up
a new major port, traffic survey
should reveal the possibility
of at least 3 lakh tons of new
traffic, and a cargo tonnage of 5
minimum requisii@g trade for a
major port at the outset, rising to
8 or 10 lakhs tons in 10 years.”

Let us see how far Paradip satisfles
these requirements It 18 due to the
increased benefits from the Hirakud
dam coastruction, Or'ssa is expected
to expori 5 lakhs tons of rice every
vear as surplus. In 1850 Orissa pro-
duced 60,000 tons of jute Jute is
really a very important thing in our
economic hfe today. In 1955-56, the
jute production in Orissa increased to
2,45,000 tons Most of this jute goes
to the jute mills of West Bengal and
if they go through the port of Para-
dip, their transport will be most eco-
nomical Besides, there are valuable
forest resources m Orissa including
bamboos, timber and many other
forest products which need export.

The most important exports from
Origsa are iron and manganese ores.
Orissa exports 4,01,295 tons of manga-
nese ore and 18,882,117 tons of irem
ore. Most of these valuable ores are
exported to foreign countries and are
very valuable foreign exchange ear-
ners. Japan is ready to import 2
million tons of iron ore every year
from Orissa and it has been calcuia-
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sad that the export of thege two million
toms of iron ore would bring to our
exchequer * Ra. 11 cxrores of foreign
exchange every Year.

Let us look to the mineral produc-
tion of Orissa. The latest survey in
the year 1956 shaws that Orissa pro-
duced in 1956, 17,70,373 tons of iron
are, 433,811 tons of manganese,
6,083,000 tons of coal, 45748 tons of
chromite, 11,177 tons of China-clay,
4,68,21,000 tons of salt, and 1,49,663
tons of limestone. Orissa’s keserves
af iron ore are, actual 2,282 million
tons and potential 4,000 million tons.
Orissa’s reserves of manganese ore
estimated to be 14 million tons. Be-
sides iron and manganese, there are
other valuable mineral resources also
in Orissa which await exploitation.

The first survey which was made
showed that the deposit of iron ore at
Sukinda near Paradip would be about
70 million tons, but a subsequent
survey revealed that the deposits will
be 80 million tons. Sukinda is very
near to Jenapur rallway station and
the Mahanadi canal system connects
Jenapur with Paradip. Through the
inland transport system, it will be
very cheap to carry ores from the
mines to the port side.

We must look to another impor-
tant question also. The standard of
living in Orissa is very poor and
mostly the people depend on agricul-
ture. During the year 1855, more
than 50,000 people were employed in
the various mines throughout the
State. Naturally, the mineral bear-
ing areas provide a source of employ-
ment and subsidiary income to the
people. If this port is developed,
naturally the people of Orissa will
get their subsidiary source of income
and they will be getting more of em-
ployment.

Iet us look to the condition of
the ports in India. Some of my
friends have discussed it at length.
I would just like to paint out that
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five major ports including Cochin
handled about 20 million tons of
traffic a year at the beginning of the
first Plan. In 1855-56, the six ports,
including Kandla, handled about
24 million tons of traffic. In 1956-57,
the quantity of cargo handled by alt
the six ports including Kandla went
up to 28 million tons and it is hoped
that in 1957-58, it will increase up
to 30 anillion tons. In . succeeding
years, as our development project is
going on in different parts of the
country, naturally, the cargo will go
on increasing. Naturally another port
in the east coast at Paradip, just as
it was decided to have a port at Kan-
dla in the west coast, would be very
suitable for exports.

While explaining causes of conges-
tion in existing ports, the Chairman
of the Bombay Port Trust said, “there is
a physical limit to the cargo-handling
capacity of the port”. Even our hon.
Minister, Shri Raj Bahadur, himself
once said, “Calcutta has been asked to
bite off more than she can chew.”
I am just quoting his observations.
The existing ports have got their phy-
sical limitations. The Chief Engineer
of the Madras Port Trust said carge
meant for Delhi and other distant pla-
ces was landed in Madras and the
growth of the ore traffic has created
a new problem. Port of Madras En-
quiry Committee under the Colombo
Plan reports, “Within the last ten
years, there has been a progressive
and rapid increase in the export of
ores, the tonnage for 1956-57 being
463,422 tons of which 313,986 was
iron ore”

When we want to export more of
Jnineral ores from our country,
naturally Orissa is exporting more of
iron ore and manganese ore and
other ores. So, to relieve the conges-
tion in the existing ports, in the in-
terests of India, .Orissa needs this
major port at Paradip, which will
really help build our economy in
coming years. We have spent Rs. 18
crores in Kandla. Recently our
Minister, Shri Raj Bahadur, mentio~
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ned in the Rajya Sabha that at pre-
sent there was very little traffic at
Kandla. But if he looks at the re-
ports and potentialities, he can find
out that in Paradip, even at the
beginning enough cargo is there for
export. So, I will request vur hon.
Minister to kindly go through this
matter.

I have, also come to know that the
State Government has gone and ap-
proached the Central Government to
go through this matter. So, I think
there need not be delay. Of course,
the peoplec of Assam agitated and got
the second o¢il refinery. But if we
agitate, we are advised not to agitate.
When we appeal, our appeal is not
Iistened to.

In the end, if there is no other way,
I may appeal to the hon. Minister, if
he is a pious man, to visit Puri. Lord
Jagannath is there. Let Lord Jagan-
nath prevail upon him to look into
this case of Orissa and take the ini-
tiative in having this major port.

Shri Supakar (Sambalpur): May
I know what time the Minister will
take for reply?

Mr. Speaker: Immediately after
Shri Raghunath Singh, I will call
the Home Minister.
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Shri Nath Pai: That is an exaggera-
tion.
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Shri Surendranath Dwivedy: He is
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misrepresenting the whole thing. I
said that railways would be develop-
ed 1n Orissa. At the same time,
1 szaid that while some attention
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was paid to West Coast and Kandla
was developed, in the east coast at-
tention hasz not heen paid.
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Shri Raj Bshadur: I think that
there was no occasion for any heat
to be generated in the discussion of
the question bafore us Let us eall
be agreed that our country should
have as many major ports as it re-
quijes. Let it be agreed that each
one of the States and the regions of

the country should be served by a
good port.

The question before uz is, taking
first things first, keeping in view the
requirements of the various regions,
what priority shall we attach to the
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development of the various ports,
major or minor. We know that when
the country was divided, we were left
with but five major ports, three on
the east coast and two on the west
coast. As advised by a commitee
which was set up long ago, in about
1947-48, Kandla was proposed to be
developed. AndIcan say without any
fear of contradiction, and 1 believe
I am voicing the feelings of thie
House when I say that the development
of the port of Kandla and the beautiful
township of Gandhigram has been a
tribute to the sacrifice, labour and in-
dustry that has been put up in by
those brethren of ours, who were dis-
placed from Sind and on whom it fell
to come any build Kandla. It is a
tribute to free India and we should
all fcel proud of it. As far as other
major ports are concerned, there is a
plan of development for e¢ach one of
them and we are developing those
ports accordingly. *

In regard to minor ports, as was
decided by the Constituent Assembly,
under the provisions of the Constitu-
tion minor ports are the concurrent
responsibthity of the State Govern-
ments and the Centre. Centre is
essentially charged with the upkeep,
maintenance and development of the
major ports and the minor ports are
essentially looked after by the State
Governments.

An Hon. Member: What about
intermidiate ports?

Shri Raj Bahadur: Minor ports
and intermediate ports are more or
less on the same footing. So far as
their development is concerned.

An Hon. Member: What is your
definition of a minor port?

Shri Raj Bahadur: I think the
definition depends on the volume of
traffic, the cranes, equipments and so
on. There are so many factors which
come in.

So far as this question of the deve~
lopment of Paradip is concerned, it is
not the first time that it has figured
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before us. As early as 1950, the
question was firat raised and a com-
mittee was appointed. As has been
pointed out, a team of French consul-
tants went into the whole gquestion
and they gave their opinion.

I will just briefly recapitulate the
history that is Dbehind it. They
examined the three estuaries named,
namely, of the rivers Devi, Mahanadi
and Chamra and they came to the
conclusion that in view of the large
iron ore deposits, the Mahanadi estu-
ary may be developed as a port and
so Paradip may be developed for the
export of ore. During the course of
the First Plan, this project could not
be included in the plan mainly for
three reasons. Firstly, model stud-
ies were being made at Poona and
other places; secondly, because of
paucity of Tunds and thridly, because,
it was considered that Vizagapatam
next door with rail and road connec-
tions being quite adequate there,
should be utilised for the export of
iron ore.

The problem of development of
Paradip into major port of the State
of Orissa being provided with a
major port, is essentially limited or
governed by a factor, which is not in
the control of anybody. It is that we
have got on one side the port of
Vizagapatam in the south and on the
other the port of Calcutta in the
North-east. These two ports being
there, naturally, they serve the
region. They have got a well deve-
loped hinterland. It can hardly be
doubted that the hinterland behind
the Paradip port is yet to be develop-
ed. Industries have to be developed.
Transport and communications have
to be developed. Before a require-
ment is actually. felt for the develop-
ment of a major port the question of
developing Paradip as a major port
or a full-fledged port hardly arises.
That is the whole case. It is govern-
ed by certain economic considerations
and factors over which nobody has
got any control.
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So far as we in the Ministty of
Transport and Communications are
concerned even in the First Plan, an
allotment of Rs. 7'3 lakhs was made-
for this purpose to the State Govern-
ment. In the Second Plan, as well, a
provision has been made for Rs. 21
lakhs. Provision has been made for
hydrographic survey as also for
model experiments. Paradip has to-
be developed, to begin with, in two
phases. Firstly, the essential facili-
ties for minaor ports, that is the facili-
ties that are required for a minor
port have to be provided there.
Secondly, when the first phase is
over, the stage will come when it
may be considered for development
as a major port. Before that, it is
not possible.

For the purpose of development of
this as a minor port, we require the
following things which are included
in the Plan: construction of jetties,
Quay walls for the lighters, purchase
of cranes, trolleys, water supply,
electricity, navigational aids, road
approaches to the port, etc. In addi-
tion, a provision of Rs. 1'2 lakhs
which is carried over from the First
Plan exists for the purchase of a
survey vessel. These works have yet
to be gone through before we come
to a stage where we can assess the
potentialities of the port of Paradip.

Shri Panigrahi: How much will
these cost?

Shri Raj Bahadur: The total comes
to Rs. 21'2 lakhs. The provision is
already there. 1 should say, let us
go ahead with this, let us find our
feet, as to how much we should
invest here. Because, the paramount
consideration in such matters is
always whether the required volume
of traffic is emanating from the region
or not. If the required volume of
traffic is not emanating from the
region, it will not be good economy
to invest large sums of money to
develop the port and then perhaps
find shat all that investment was

‘not needed. It was just being obwser-

ved by Shri Panigrahi on the other
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side that we are not gefting a good
volume of trafic even for Kandla.
To a certain extent, that is right.

Shri Surendranath Dwivedy: That
difficulty will not arise in Orissa.

Shri Raj Bahadur: More was asses-
sed or anticipated in respect of
Kandla because all our imports from
the west can very well come to
Kandla. Our food ships can come to
Kandla, but there is the question of
ten per cent. surcharge on freight,
and therefore, Kandla does not
attract the volume of traffic it should
normally do. The result has been
that from 7Tth August—I may take
the House into confidence—two berths
have been vacant by and large on an
average. So, that is how matters
stood.

Supposing we rushed with our
plans for the development of Paradip
as a major port without caring for
the volume of traffic that might ulti-
mately emanate from this region,
without waiting for its development
as an industrial area, or without the
proper harnessing of its resources,
without proper development and
transport and communicsations, the
result might be more or less simular.

Then, there are some ports also on
the same coast which are competing,
I should say vitally, with Paradip.
Kakinada, for example, offers, I think,
quite good facilities as a minor port
even now, hecause I know when Vizag
was suffering from congestion, some
ships had to be diverted not to Para-
deep but Kakinada, and it came in
so handy for us that......

Shri Surendranath Dwivedy: Be-
cause Paradip was not even deve-
loped as a minor port.

Shri Ra) Bahadur: Therefore: 1
think I will do well to recapitulate
the history, because that will show
what we have done already, and what
we propose to do. I am glad that my
hon. friend Shri Panigrahi apprecia-
ted that the Central Government in
the Ministry of Transport and Com-
munications had dome everything it
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could to encourage the development
of Paradip as a port for Orissa.

1 will briefly recapitulate the steps
taken so far. The Orissa Govern-
ment was asked to arrange trial runs
of lighters because the ships had to
stay in stream far beyond the port,
and therefore, the lighters have got
to go and cross the various sandbars.
That arrangement was made, and to
make that arrangement also, the Gov-
ernment of India came forward with
a loan assistance to the Government
of India to the tune of Rs. 50,000 for
the purchase of lighters. It was re-
ported that these trial runs were:
successful,

Shri Panigrahl: Have the lighters
been purchased by them?

Shri Raj Bahadur: We are told the.
trials have been successful. Our loan
assistance is there. The Orissa Gov-
ernment were informed after the
trials proved successful that we have
no objection now to the extension of
the application of the Indian Ports
Act, 1908 to the port of Paradip,
which will enable the Ministry of
Finance to extend the application of
the Sea Customs Act also. These
are necessary stages and steps
through which each one of the ports
has got to go before it can come fo
full development.

As 1 said, we provided loan assis-
tance of Rs. 7'8 lakhs on concessional
terms to the Orissa Government dur-
ing the First Plan for model studies
at Poona. Another Rs. 2.46 lakhs have
been agreed to be given for similar
purposes for the year 1957-58. Apart
from that, we also allowed the
State Government to enter into some
sort of contract with some Japanese
firms for the purpose of survey and
investigation of this port, which they
did. My friends may be aware that
with Messrs. Kanisata & Co, of
Japan there has been an agreement
entered into by the Orissa Govern-
ment, and these people are now
engaged in survey and investigation-
operations. This was in 1856,
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In July 1837 the State Government
suggested a composite scheme by
which they wanted us to allow them
the exporting of the ores without
the usual charge of 7§ per ceni. on
exports. This was considered, and 1
can only say that the result would
be knowm in a short time,

On 28-8-37, very recently, a deci-
.sion has been taken that because the
trial runs of lighters are successful,
the State Government might now
be asked to prepare estimates for
two schemes: one project under
whach the port capacity may be about
50,000 tons; the other for 3 lakh tons.
These schemes are yet to be prepared
and formulated in all their detals,
and they have got to be submisned
and examined

Let us, however, see what the
Japanese team which is here has got
to say for this port. The Japanese
team have advocated the operation
of this port only as a roads:de minor
port, and not as a major port. Even
those who are wvitally interested 1in
the export of iron cre to their coun-
try from our country say that 1t
should be developed only as a road-
side minor port for the time bemng.
and therefore, we¢ cannot go much
further than that. The scheme
which they have submitted to us, also
costs about Rs. 8.6 crores and is for a
minor port only, and not a major
port

18 hours.

So. it is against the background of
all these facts that we have got to
consider the whole gquestion. It s
obvious that in these circumstances
the resolution as it is worded can
hardly be accepted by us. We are
interested in the development of
Paradip as a minor port, as an inter-
mediate port, and as a good outlet for
all that Orissa produces. We are
sure that in course of time, like
other minor ports, this will also
Zrow, because the demand for the
«evelopment of minor ports into
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intarmediate ports and of interme-
diate ports into major ports is grow-
ing from day to day. On the west
coast, from the Gujarat-Kathiawear
coast up to Bombay, and then south
of Bombay, and then from Cape
Comorin up the eastern coast, there
are quite a number of ports which’
are lying with one another for deve-
lopment, it I may say so, for supre-
macy over one another in this race
for development. In the north, we can
think of Okha Then, we can think of
Seeka, Karwar, Bhatkal and Manga-
lore; we can think of Tuticorin; on the
eastern cost, we can think of Kakinada;
we can think of Paradip and Geonkhali.
We have also to take not of the
opinion that might be given in this
behalf by the World Bank team that
came recently. They have asked us
to go cautiously, because they think
that the Caicutta region is very well
developed as a hinterland. They feel
that the Calcutta region does reguire
a deep sea port, which can hold ships
with a draft of 38 feet.

The development of a Paradip here,
or a Kakinuda there, and Tuticorin
in the far south, and then to develop
a port for holding ships of that much
draught in the Calcutta region—all
these will have to be vetted by my
hon. friend Shri B R Bhagat and by
his senior colleague in the Ministry
of Finance.

I have placed all my cards before
the House, and I can assure my homn.
friends as the side opposite that with
all the sympathy and all the respect
that we have got for this land of
Jagganath, with all its beautitul
forests, its art and culture, with its
Konarak, Udaigin, Lalitgiri and other
places, and its people abave all, we
can have none of the imperialistic
motives that our friend Shri Dwivedy
attributes to us. 1 would not like to
reply my hon. friend in the same
terms in which he has spoken. He
always thinkg in terms of agitation.

Shri  Surendranath Dwivedy: 1
wanted to avoid it
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Skl Raj Bahadur: I think what we
need to avoid to-day in this country
is this agitational approach to each
and every question. What we need
is a harmony of hearts, so that we
oan think together in a peaceful ‘and
calm manner about the problems
which confront us. We may belong
to the north, but we very well know
that our destinies are linked up. In
unity, and in harmony and unison of
ideas and ideals alone lies the key
to prosperity and plenty in our coun-
try. .

Shri Rameshwar Tantia: May 1
now move my resolution. I beg to
move, ...

Mr. Speaker: I thought the hon.
Member wanted to speak on this.
Now, I call upon Shri Supakar to
reply. 1 shall come to the hon
Member’s resclution later

Sbhri Supakar: Can Shr: Mahanty
reply?

Mr S8Speaker: How can another
hon Member reply?

Shri Mahanty: I shall just speak
on this resolution for a minute or
two.

Shri Raghunath Singh: The time s
up.

Mr. Speaker: 1 agree Does Shri
Supakar not want to reply?

Shri Mahanty: I want to speak for
two or three minutes, and Shn
Supakar can take the rest of the
time

Mr. Speaker: All right. I shall
allow three  mmutes for Shn
Mahanty.

Shri Msahanty: I had no intention
to speak at the fag end of the day
But I have ventured to enter acaveat
against what the Minister has just
now stated, and against what an hon.
Member from the Congress Benches
has spoken, narhely that we are con-
fusing the issue, and we are import-
ing the issue of provincialism into a
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technical question, and secondly,
regarding the assurance that the
Minister has given about the future
development of Paradip port.

I have not a shadow of doubt in my
mind that what the Minister has just
now said will release a wave of dis-
appointment and disillusionment
amongst fifteen mllion people. I
need not go into the genesis of this
question. The Minister has paid such
high encomiums in lyrical terms to-
Kandla.

The House ought to know that we
have spent Rs. 14 crores during the
First Five Year Plan on Kandla port
and yet today ail the Ministries of
the Government are combining to-
gether to keep that port alive. From
January till April, we have only been
able to manipulate a trafic of 2 lakh
sons.

Mr. Speaker: Why should we depre-
cate Kandla port?

Shri Mahanty: That has been a
misinterpretation of what I said. I
the argument of the hon. WMinister
with regard to Paradip has been that
n  Paradip there 1s no developed
hinterland, no cargo and no traffic.
Therefore, he has advised caution.
But may I ask him what has happen-~
ed to Kandla?

Shri Raj Bahadur: I think that 1s a
munisterpretation of what 1 said I
said that 1t had to be developed

Shri Mahanty: Since the time at
my disposal 1s very short, 1 need not
go wmnto that But I say here you
have got a developed hinterland It
1s going to be developed mainly as an
iron ore port We had asked for a
major port and the hon. Minister
says that thev are gomg tio give a
grant of Rs. 21 lakhs. Is this going
to satisfy the people® If this is not
step-motherly attitude towards an
under-developed area, I do not know
what it is. I would better leave it to
his own conscience than to anything
else,
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sion for ¢ Majey Port
at Paradip
Mr. Speaker: BEhall I put the
amendment?—I understand he is not
pressing it

‘The amendment was, by leave with-
drawn.
Mr. Speaker: Now I shall put the
wriginal Resolution to the vote of the
Flouse. The question is:

“This House recommends that
Government should provide a
major port at Paradip on the
Orissa Coast in the Second Five
Year Plan period.”

The motion was negatived.

Shri Mahanty: On a point of
order. We have not pressed for a
gdivision on this. We want to with~
draw it.

Mr. Speaker: It is as good as lost.
He is too late. Shri Supakar should
have risen immediately and asked
for permission to withdraw the Reso-
Jution.

RESOLUTION RE: COMMITTEE TO
REVIEW WORKING OF SCHE-
DULED BANKS FOR PURPOSEK
OF NATIONALISATION

Shri Ramegshwar Tantia (Sikar):
1 beg to move the following Resolu-
tion:

“This House is of opinion that
a Commuittee consisting of Mem-
bers of Lok Sabha assisted by
financial experts be constituted
to examine the working of Sche-
duled Banks in India for the pur-
pose of nationalisation”.

Mr. Speaker: The hon. Member may
continue his speech next time.

The Lok Sabha then adjourned till
Eleven of the Clock on Saturday, the
14th December, 1957.
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. Council. . S154—$6
2095 Bxport of Graphite . s137 in"zmn L :tssz _27
1096 Export promotion council 1617 Bicycles . . .
for Cashew and Pepper $137—~38 1618 Employment exchanges s157
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Subfect CoLumns Seubject CoLu
WRITTEN ANSWERS TO 1656 Works Committee  of
QUESTIONS—contd. the Marine Depart-
H in Employ- ment, Port Blair,
1619 Registrations in Employ An 8
ment Exchanges . 51857~$8 . S179-—80
1620 LL.O. Expert . . s158 1657 Copra and Betal-nuta
1621 Employment service in Nicobar istands . s180
schemes. . . . '5‘59-“ 1658 Shoe industry . . 5179
1622 Scheme for occupationa 1 Adul ion i
research and Analysis $3160-—61 639 teration in goods. . s780—8x
R 1660 Deveclopment plants for
1623 Central Hospital in 1958-59 ) . 181
Raniganj coalfields . s161 . )
N 166t Sand at Chsndipur
1624 Disabled labourers . S161-—62 Seacoast (Orissa). . s182
1625 Central hospitals in 1 Labou rricipati
Coalfields. . . 5162 O g T 12
1626 T.B. Sanatoria  and R
Central | Hospitals . §162—63 1663 Motor .trlnsport workers §182--83
. 1664 Plantation labouract . 5183
1627 Oilseed cakes . . 5163 '
1665 Coal Mines Wellare
1628 Asbestos cement sheets $164 Commissioner (Bihar) §183—B4'
1629 Aluminium . . . 5165 1666 Water level in Delhi.  s184
1630 Woollen cloth . . S165—66 1667 Displaced persons  in
1631 Cotton-seed o1] factories 5166 Rasjasthan . S184 ~8§°
1632 Substitutes of Jute. . 5167 1668 Import of wine . . s18%
1633 Productivity drive. . S167 68 1669 Si?gl:i fertilizers and
“hemicals Private
1634 Powerloom . . . §168 Uimited. . _ . 5186
1635 Expenditure on housing 1670 Ammonium nitrete . 5186
in Kashmir. . . SI6R .
1871 lmports of capitel
1636 Displaced persons from machinery and other
Kashmur. . . 5168 --69 materials. 5186 87"
1637 Expenditure on publicity 1672 Small scale industries . §187
in Kashmir. . . §169
1638  Industnial estates n . g e~ .
Orissa. . §169- 70 STATEMENT BY MINISTERS sI18%
1639 Propagation of Legisla- @) The Mumter of Informa-
tion. - : - st7e ol tion and Broadcacting (Dr.
1640 Miners family . 5171 Keskar) made a stotement
. correcting the  reply given
1641 Slum clearance in on the 17th May, 1957 to
Punjab. . : 5171 Unstarred Que tion
164z Shifting ot Ccentral No.  §6 regarding the
Government Othices 517> number of comimuuty =adho
'Y Wale . , - sets suppited 1o the Pun-
1643 Heavy .waur factory, §172 jah Stote during the years
1644 Jute mills. . . . 5173 1955-56 and 19$6-57.
1645 Indusinal estates at . ivte O
Okhla Deths) . . 173 (")‘(Sr‘;t;: !‘lé.‘m,“!“r }zt;\z::‘::if
1646  Mar ctaciure of Quiniae 174 chari) madc a stete-
1647 Mulberry growers  of rnc\;r&lmm:cgg}(ln;ﬁ;mc d;}r‘;
. . NS
Punjab SI74 on cotton fabrict, “medium™
1648 Handloom industry as well av  the withidrawal
in Punjab. . + 5174 75 of the excess production
1649  Co'tage match industry §175—76 rebate. . -
16¢0  Cashewnurs . . 8176 PAPERS LAID ON THRE
16<t F.and purdhase loan . SI76 TABLE . . . SIB8—Ko
16<2  Slum darance . $177 The folio rs were !
e Win. ¢ ¢
1653 L:vacuee property . 51797 7R jaid 0: the 'j}‘ablepfg—
1654 Cooperauve housing . s178 (1) A copy of each of the
1655 Licensing of looms three Noetifications,

and spindles. . $178-=79

making certain amend-
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Subyoct
ments to the Prevention
of Food Adulteration
Rules, 195§ :—
2) A copy of Notification
@ No. S. R. O. 3867,
dated the 7th December,
1957, making certsin

amendments to the Com-

Central Gov-
crnment's) Genersl Rules
and Forms, 1956 .

BILLS INTRODUCED .
The following  Bilis
introduced :—

were

(1) Requisitioning and Acqui-
sition of Immovable
Property (Amendment)
Bill . .

(2) Additional Dutxes of
Excis (Goodl ot’ Speml
Importance ) B

BILLS PASSED .
The following Bills were
considered and Passced :(—

(1) Union Duties of Excxsc
(Distribution) Bill .

(2) Estate Duty and Tax on

Railway Passenger Fares
(Distribution) Bull, .

OEMANDS FOR SUPPLE-
MENTARY GRANTS
(GENERAL) . . .

Discussion on Demands for
Supplementary Grants
(General) for 1957-58,
commenced, the discus-

sion was not concluded. .

- 5189,
$318—21

. SI89—5265

5265—71

Subject

TIONS ADOPTED . . 52758
Bleventh Report was adopted.

PRIVATE MBRMBERS'’ RESO- 5276—5318
ATIVED . 5323—47

LUTIONS NEGA

The following Private Membere’
Resolutions were ered
and negatived :—

(1) Resolution regarding
Second Five Year Plan
by Shrnmati Chakravartty.

(2) Resolution regarding?
provision for Major
Port at Paradip by
Shri Supakar .

PRIVATE MEMBERS’ RE-
SOLUTION UNDER
CONSIDERATION . . 5348

Shri Rameshwar  Tantia
moved the Resolution re-
garding Committee to
review working of scheduled
Banks for purpose of
nationalisation, The dis-
cussion was not concluded.

AGENDA FOR SATURDAY,
14TH DECEMBER, 1957—

Further consideration of the
Demands for  Supplemen-
tary Grants (Generad).



